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LOK SABHA DEBATES

LOK SABHA

Thursday, Scptember 19, 1963,‘Bha.clm
28, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mn, Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Advances against Warehouse receipts

*756. Bhri P. R. Chakraverti: Will
the Minister of Finance be pleased
to state:

(a) whether the Reserve Bank of

India has modified its directives
issued early this vear prescribing
overall ceiling limit for advances

pagainst pledge of warehouse receipts
relating  to foodgrains  (excluding
wheat);

(b) if so, the form in which more
sdvances against warehouse receipts
will be made available "in the in-
terests of steady and orderly growth

of warchousing faciiities in the
country"; and

(c) the steps taken to avold the
fneidence of credit control on the
use of new warehouses?

The Deputy Minister in the Min-

Istry of Flnance (Shri B. R. Bhagat):
{(a) Yes

(b) anq (c). The cellings for ad-
wances have been refixed, go as to
permit advances against warehouse
receipts to be granted up to the cor-
responding limits in the Pprevious
year or increased to the extent of
the contraction, if any, in other ad-
vances, Advanceg sgainst receipts
tssued by warehouses which  have
been established by the Central or
Btlate Ware-Housing Corporations on

1288 (Al) LSD—1,

6028
or after the 1st April, 1962 can be
granted outside the ceilings.

Bhri P. R. Chakraverti: Keeping
in view the imperative necessity for
steady growth of warchousing faci-
lities, does the Government think of
setting up another finaacial agency
for this purpose?

Shri B. R. Bhagat: Just now {here
is no ofrer new agency to ba creat-
ed The fact is that as and when
more warehousing facilities are being
created, efforts are being made that
they shoulq not suffer for want of
mecessary funds., But if it is felt
that more funds are required and a
corporation or other agency has to
be created, it can be considered,

Shri P. R. Chakraverti: May 1
know to what extent the State co=
operative bankg ang the district units,
namely, the central cooperative
banks linked to service cooperatives
are coming to their help?

Shri B. R. Bhagat: Thiz question
relategs to warehouzing [aciiity and
advances by scheduled banks..

Mr. Speaker: To what extent co-
operatives and others are coming to
their help—that is what he wants to
know.

Shri B. R. Bhagat: For that, I need
peparate notice.

Gandak Project

+

( Bhri K. N. Tiwary:

Shri Bibhuti Mishra:

Shri Bishwanath Ro¥:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress made in the Gane
dak Project in the Champaran Dise
trict of Bihar up till 12th June, 1963;

*7151.



6929 Oral Answers

(b) whether it is a fact that due
to the Emergency fundsg earmarked
for the Gandak Project have been
reduced; ang

(c) if so, the amount therecf and
the reasong therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao); (a) A state-
ment containing the requisite infor-
mation is laid on the Table of the
House.

STATEMENT

The alignment of the Gandak bar-
rage had been finalised after con-
ducting the nezessary model studies

at the Cen'ral Wiier and Power

Research Stotion, Poona.
Preliminary works like the cons-
truction ¢f camp buildings, landing

ground, tzizphone lines ete., had becen
completed. Access road from the
railheag at Bagha to the camp site
gt Bhaisalotan had been completed.
Construction of the Power house at
the barrage site for supplying elec-
tric energy for the construction
works is in progress. Construction of
the Eastern Guide Bank of the bar-
rage is also in progress.

Work is in progress in several
reaches of Tirhut, Saran and Don
t_:a.nals.

(b) No, Sir.

(c) Doeg not arise.

Shri K. N. Tiwary: What was the
allotment and how much has been
been paid this year in 1963 to the
Bihar Government for this?

Dr. K. L. Rao: The allo‘ment for
Bihar op account of Llnis preiect in
this plan is Rs. 20 crores. C! this,
Rs. 3} crores has been spent so fir
This year's allotment ig Hs. 73 lckhs.

Shri K. N. Tiwary: Our informa-
tion from the papers ig that the allot-
ment for 1963-64 has not been paid
and whatever has been paid iv very
much short of thg original alleuncut

SEPTEMBER 19, 1963
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What is the view of the Government
about this?

Dr. K. L. Rao: It is true that the
Bihar Government has asked for an
increased allotment for  this. They
requested for an allotment of Rs. 3
crores. But the Plannng Commis-
sion: hag been able to give only Rs, 79
lakhs,

Shri Shashi Ranjan: 1 would like
to know how much amount hss been
spent so far, what is *he progress of
the project and whether the progress
Is up to the schedule or not.

Dr. K. L. Rao: The amount snent
50 fir on the project is Rs 4,! croras.
I #m afraid the project is lagging
behind due to want of funds,

Sh-i Shashi Ranjn; By how much
Is it lagging behind?

Dr. K. L, Rao: According to the
sriginal schedule, it is expzcted tha
project will be completeg bv 1968, I
em afraid it may extend to 1970 now.

Shri Bhakt Darshan: M- ! know
It there has been any pro.. 55 g4 Lue
western side, ie, the U.P. side, of
thiz river?

Dr. K. L. Rao: There has been na
progres;. The western canal is yet
to be staried. It happensg that first
portion is in Nepal and we are await-
ing clearance from Nepal for the
land.

Shri A. P. Sharma: What is the
reason for the Centiral Governmeat
not complying with the requast of
the Government of Bihar for increas-
ed funds?

Dr. K, L. Rao: It just happened
that the finances of thi; project were
being met from the M'szellanzous
Development Fund, There’ore, Rs. 6
crores from this projest was divert=
ed to meect the increaszd expenditure
on the Kosi project. Just ncw it has
been decided that hereafter central
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assisiance for this project will be
given project-wise and, therefore, it
will not bte poss'ble for any diversion
of funds hereafter.

Oral Answers

st f ARmEwm F@T 8FIT ag
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Dr. K. L. Rao: We have appro-
ached the Nepal Government for
acquisition of the land. The money
requirad for the land has been paid
to the Governm>nt of Nepal. I am
expacting that it will be possible to
undertake this construction thig year.

Shifting of Offices from Dclhi

+
o753, ./ Shri R. S. Pandey:
" _Shrj Onkar Lal Berwa:
Will the Minister of Works Hous-
Ing and Rehabilitation be pleased to
state:

(a) whether the 17 offices of the
Ceniral Governmont proposed to be
ghifted out of Delhi have since been
sh.fted; and

(b) it so, the names of such offices
and the places to which they have
been shifted?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabi-
litation (Shri P. S. Naskar): (a) Out
of the 20 offices decid:d to be shified
out of Delh’, seven offices have since
been shifted in part or full

(b) A statement is laid on the
Table of the Sabha.

STATEMENT
Sr. MName of the Office.  Place where
No. shifted.
1. Ol and Natural Gas Mostly o
Commission, Dehra Dun,

a. Khadi and  Village Lucknow.
I 1dustries Commis-
sion,

BHADRA 28, 1885 (SAKA)
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3. Fertilizer Corporation Mostly 1o
of India. Gorakhpur,
4. National Mineral Faridabad.
Development Corpora-
tion.
5. Fivods and Dridges Lucknoow.

Directorate of the
Rezearch,  Desinny
aad  Srandards Or-
ganisation.

6. Bhakraand Beas Dam
Designs Divectorate.

Nargal.

7. Offics of the Addi- Nogpur.
tional Chief Engircer
IV, Central Public
Works Depzrtmert.
)

ot A o daan s, @
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Bhri P, 5. Naskar: The shifting of
offices out of Delhi has not only
arisen becausz of the emergency.
This question wag before the Govern-
ment since 1958, There are certain
offices which can function well frem
outside Delhi. Therefore, Govarn-
ment decided to shift such offizes
which can well function also from
sutside Delhi

Oral Answers
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6hri P. 5. Naskar: Those detalls
are not available.

Bhrl Eapur Singh: I am curious te
know whether the pre-Independence
ldea of locating the capital of India
somewhere near the centre of the
sub-continent hag been finaily aban-
doned or is it still under considera-
tion in some form or other?

Bhri P, S§. Naskar: It does not arise
sut of this question, Sir.

Shri Kapur Singh: 1
follow the answer, Sir.

Mr. Speaker: He sa’d that it does
mot arise out of this question. It is
about moving the offices with Delhi
ay the capital

could =et

Shri Kapur Bingh: I am talking
about the capital, whether eventually
it will be shifted out of Delh:?

Mr. Speaker: Weuld he like to do
it efter having spent so much on ift?

wt vy ¢ & q S wEan g
fe N1 wfedwr agr A g@r@ 13 9 7
ool ¥ATIN AT ERITTTH
T agt fagy §AIQ w9 $W g,
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Shri Eapur Singh: Sir, I rise to a
point of order. Once you have al'cw-
ed a question, ig it far a M'nizter of
the Government to say whather it

arises or whether it is permissible or
nol?

Mr. Spraker: He can draw my
attention to it and I have to dzcide
It I do not agree with him I will call
upon h'm to answer, but if T agree

with h*n I will pas; on to snother
supplementary.

Bhrj Bhagwat Jhy Azad: Out of 20
offices desirzd by the Governmeat to
be shifted out of Delhi as vet only
7 partly or completely have been
shifted. Mav I know bv what time
it will be possible for the Govern-
ment to g1ift the remaining 13 offi=
ces, which is s'ill a large number, or
whether the Government is having
a reconsideration of thig view?

The Minis‘er of Works, Housing
and Rehabili‘ation (Shri Mehr Chan
Khanna): The difficulty is that we
have to find suitable accommodation
wherever we wish to send the offices
from Delhi. Suitable accommodation
in certain caces is not available. In
certain cases ths accommodation that
we have founq hag not bzen accepted
by the offices concerned. So, lately,
what T am doing is, I am taking up
this matter at my level with the
Minister concerned and asking him
if the accommodation founq by me
is not suitablz whether hig office
would try and find out rcme other
suitable accommodation in the same
place.

Bhakra Power Plant

4
Shrl Bharwat Jha Azad:
7 Shrl Balkrishna Wasmik:
Wi'l the Ministsr of Irrigatiom and
Power be pleased ts state:

*759.
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(a) whether Government  have
approvad the installation of a fifth
unit in the Bhakra right bank Power
Plant;

(b) whether the fourth unit in this
plant has been comp.eted; and

(c) whether necessary foreign
materials for the units have been
arranged?

The Minister of Irrigation and

Power (Dr. K. L. Ea0): (a) Yes, Sir.

(b) The fourth unit is expected to
be commissioned im 1966

(c¢) Yes, Sir.

Shrl Bhagwat Jha Azad: Regard-
ing the first part of the question,
may 1 know by what time it would
be possible to start the construction
work of thig unit?

Dr. K. L. Rao: Thie unit will go
into commission in 1967.

Mr. Speaker: When will the cons-
truction work start?

Dr. K. L, Rao: There is no sepa-
rate construction. The place lor the
fifth uait is already there. We enly
want the machinery. The machinery
will be installed and the generation
of power started somewhere in the
midile of 1967.

Shri Bhogwat Jha Azad: May 1
know whether the machinery re-
quired for this unit, which was men-
tioned by the hon. Minister jusl now
will be availabla in the country or
#t hag to be imported Irom foreiga
oountries and, if so, by what time we
can expect to get them?

Dr, K. L. Rao: The machinery !
not available in this country, It s
being obtained from Russia under the
aid,

ghri Bhagwat Jha And: By whatl
time wil] it be availabie?

D= K. L, Rao: That would be com-
ing by the end of 1968, six months
before the commissioning of the plant

BHADRA 28, 1885 (SAKA)
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Bhri B, K. Das: May I know whe-
there the volumsz of water available
at the dam at present would be ade-
quate for the working of this plant?

Dr, K L. Rao: It Is quite so, The
volume of water is sufficient for the
installation of this unit. I may infor:a
the hon, Member that at Bhakra the
head variation 1s very great; that is,
what we cal] the variation between
the maximum aad the minimum, it is
as much as 244 ft. So that, a machine
with a capacity for 120 mw can only
produce 70 mw at the iow or mimmum
level. Therefore, we require more
machines than zre normally required

Shri D, C. Sharma: What will be
the total output of electricity when
the fifth unit is also commissioned
and how will it be distributed among
the different States that compose the
Bhakra Nangal Control Board?

Dr, K, L. Rao: The total amount of
power that will be available will be
650 mw, consisting of both rignt and
left wing and the canal system, The
distribution of power will be, 15.23
per cent to Rajusthan, 100 mw to
Delhi, 10 mw to Himachal Fradesh
and the rest to Punjab.

Mr, Speaker: Shri P. G, Sen

Shri P, G. Sen: My question has
been covered.

Mr, Speaker: All Bingall {riends
are putting questions on Bhakra,

Bhri Daji; Nutional integratien

Bhrl 8§, C. Samanta: How mueh ot
the machinery that wll be required
for the 4th and §th uaits will be in-
digenous?

Dr. K, L. Rao: Nothing 88 indige-
nows; mach'nery for both the units
are being eobtained from USSH



‘6937 Oral Answers

Ministers’ Accounts in Foreign Banks

Shri §. M, Ba.nerju'
“760. {Shn Umanath;

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that some
of the Central snd State Ministers are
keeping their accounts in foreign
banks;

(b) if so, the names of such Minis-
ters;

(c) the amount at the'r credit; and

(d) the steps taken by Government
fo seize their accounts?

. The Depuiy Minister In the Minls-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir.

(b) and (c). On'y cne Minlister has
declared his foreign currency account
to the Reserve Bank of India, Keep-
ing in view the banker-customer re-
Tationship, it would not be appropriate
%o dis~lose his name and the amouni
‘at his credit.

- (d) This accocnt has been 1n exis-
tence from a date prior Lo the intro-
dution of Exchang» Control in  ihe
enuntry. Maintenanze of this ac-ount
is permissible under the Exchange
Contiol Regulztions and the question
of seizing it, therefore, does not arise.

Shri Daji: Sir, I rise on 2 point of

order. The only ground on which
a Minister can withhold information
is *“public interest” and the ground

mentioned here by the hon. Minister
is not “public interest”, but banking
custom, which has nothing to do with
public interest. The banking cus-
t'm of szeraey is betwe:n the bank
and the client, and we have nothing
to do with it We, as a sovereign
Parliamert, have the right to know it
unless, of coursa, public interest
¢omes in the way. And the Minister
has not pleaded “pubiic interest”
in this case. Therefore, the hon.
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Minister is bound to disclose the
name.

Shri Tyagl: May 1 submit that not
disclosing the name of the Minister
would indirectly be an aspersion on
him? Since he had been keeping
accounts before he became Minister, I

do not think there should be any
objection to its disclosure.
Mr, Speaker: The banking tradi-

tions must apply between the client
and the bank. If the bank does not
disclose some information, that is a
different matter altogether., But if
the bank has given it, and the Gov-
ernment knows it, whether Govern-
ment can claim privilege for not dis-
cinsing it on the ground of banking
tradition is a matter on which I would
just like to be eniightened (Interrup-
tions).

The Minister of Finance (Shri T. T.
Erishnamachari);: The relationship
between the bank and the customer
is nnt really based on tradition bul
on law. The Evidence Act is there
as regards the bankers’ books and
th2i prevents the bankers from giv-
ing *he names of customers. Similarly,
an analogous provision exists in
saction 54 of the Income-tax Act and
othrr Acts which prohibits the asses-
see's income to be given out. It is
a gsecret. The Government have ways
of getting this information because
wa have to get it; but whether we
should observe the appropriate rules
toe which the party who gives the
ivformation is subject is, I think, a
matter of judgment. I believe and 1
very humbly submit that we are
bound by the same rules in regard to
sacracy as the party who gives the
information is bound.

My hon. friend has raised a ques-
tion whether the account that ix
beinz maintained is a completely
innocuous one. It is not a commer-
cinl account; it is an innocuous
account., It has been maintained for
years before 1917 from which time
we have been bringing this provision
of disclosure of tha aceount and also
repatriation of funds, I might even
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mention that I had a very small
amount in a foreign bank upto 1961.
It was merely intended to cover some
subscriptions that I had to pay. I was
told that I had to get special permis-
sion if I wanted to continue the
account. I had clesed it in 1946,
opzned it again in 1948 and then
closed it in 1961. I got the money
back, some Rs. 700 and odd. These
gre accounts of this nature, of very
small amounts. I would humbly sub-
mit to the House that it is better not
to break a tradition of this nature. 1
can give the assurance that this
account is such that there is abso-
lutely no commercial implication
whatsoever.

Shri Tyagi: In that case the quan-
tum of monay deposited may be given
without mentioning the name....
(Interruption),

Bhri 5. M. Banerjee: I would like
to kaow from the hon. Minister, when
in ihis ve.y Ilouse in th2 case of an
account of a Member nf Parliament,
despite all objections from this side
of the House, his nane was disc osed,
whe in this partcular czse. where
some Central or State  Minister is
involved, they are feeling shy to dis-
close the name,

Mr. Gpeaker: This is again the
same thing.... (Interruption). What
1 5°12 <23 that thzt tro2ilon or low—
it 12 gaid that there ‘e a Aefinite law
on that—is between the bank and the
clieit, wna if the Govaroment has got
this informatisn frem the bank then
there ought not to be any objection
in disclosing it here, If the Govern-
ment has got it by other methods
or by other merars and if the bank
has not disclased it, then, I think, it
wou'ld b zppropriste that the Gov-
ernraent aiso should not disclose it

Bb:1 Tyagl: Llay I munke a submis-
gion? This secrecy clause is for the
bencfit of "2 Zissen who keeps an
account and ot for tie Henefit of the

bank, If the gentleman invoived
gives ths afcvralinn thzn there is
oo shictun  Loezise :t?:ybody can

announce that he has got so much
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money and the bank would not come
in the way. So, I want to know whe-
ther this secret is being kept in the
interest of the bink or in the interest
of the person involved.

Some Hon. Members frose—

Mr. Speaker: All cannot stand up
simultaneously. Professor Ranga.

Shri Ranga: So far as the amount
is concernad, the hon, Minister has

said that it is not a considerable
amount, Therefore, we nzcd not
bother very much about it. But

what objection can he possibly have
to disclosing the name of the Minis-
ter? He has been good enough to
say that he had his own account
there, though for a small amount

Shrl Tyagi: He has betrayed the
bank

Shri Ranga: He declared it. Special-
lv in view of the other o™sarvation
that had already beer mzde....

Mr, Speaker: He ought 10 make
this distinction, as Shri  Tyagi has
said, that it =was his crwn a2 rnun' and
he is at perfect liberty to disclose it

Shrl Ronea: The nomae  of  tha
Minister ought to be discloszd herause
it is rot & maltler betwern the bank
and the Minister but! it Iz a  muater
betwern the Minister and th: Minis-
try and Parliament.

Shrimati Renn Chakravarity: May
I submit......

Mr. Speaker: There are others who
had stood up earlier. Shri Daji. '

Shri Daji: I submit with great res-
pact that your very good ruling
coupled with the reply already given
by the hon. Minister clinches the
matter. The hon. Minisier scinaily
said that he got this information
from the bank and that because he
gat it from tae bank he has to ablde
by the banking rules said
that, courl~d with wour wvesy gond
rul‘ng, there is no choize and there
is no matter for discussion except
that the hon. Minister disclose the

Having
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mame. He has already said that he
got the name from the bank and he
pleaded that because he got it from
the bank the banking rules apply 1o
this House also. You have been good
enough to over-rule him and give a
ruling. ‘Therefore, my submission is
that the matier is now closed and in
terms of your ruling the hon. Minis-

Oral Answers

ter is cailed upon to disclose the
name before the House.

Shri S. M. Banerjee: He has no
other choice.

An Hon. Member: It is not the

public interest.

Shri T. T. Krishnamacharl: There
is no question of clinching the issue,
I think 1T am perfectly right and
really, as a matter of precedent, I
would beg of you to admit this faet
It I got an  information from any
institution, I am bound, so far as the
secrecy is concerned, by the same
rules and traditions by which that
institution is bound. That is the sub-
mission that I make. Supposing 1
am prepared to give the name now,
I do not want it to be considered as
a precedent, because if I get any name
from the bank I refuse to divulge it.
I do not mind whether it is publie
interest or whether it i3 breaking
the rules. Now, tomorrow 1 might
bring an amendment to the Income-
Tax Act and say, section 54 will not
apply. Then, it is a different matter.
If we say that the bank has to dis-
close their names, it is a different
matter. So long as the law is there,
I beg of you not make this as a prece-
dent. I am quite prepared to divulge

the name if that will stop all the
controversy,

Shrl Ranga: All right, BSir, let
them have it their own way. The
result will be that every M:nister

wiil be under suspicion. That is the
difficulty,

Bhrl T. T. Krishnamachari:
hon. Member must exercise
restraint when I am
{Interruption),

The
some
speaking. ...
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Shri Ranga: I am trying to help
You.

Mr. Speaker: Order, order. This
conversation should not be there,

Shri T. T. Krishnamachari: I am
sorry. As I said, ] would really beg
of you nct make this as a precedent
because it would affect....

Mr. Speaker: 1 have heard the
Minister.....

Shrimati Renn Chakravartity: He is
not going to overrule you, You have
given a clear ruling.

Mr. Speaker; I can just hear him
and he can bring to my notice cer-
tain things, as every other hon. Mem-
ber can. There is nmo harm in that
I certainly gave this opinion that it
should not apply. Ordinariiy, it
should apply to the bank and the
client. 1f this information had beem
conveyed by the bank, then there
ought not to be any objection taken
for disclosing it further. I will require
some time and I will consider it l
am not going to just..

8hri 8. M. Bamerjee: We may be
allowed to put some questions

Mr. Bpeaker: That I

will  ellow
him. (Interruptions).

Shri Ranga.

Shri Ranga: I want you to keep I»
mind....

Bhri Tyagi: My point is....

Mr, Speaker: Not two at a time.
One must sit down when the other
has been allowed. I have not called
him. Shri Ranga.

Bhrl Ranga: 1 only request

you to
keep in mind...

. (Interruptions).
Some Hon. Members rose—

Mr. S8peaker: Order, order,

Shri Ranga: I only request you teo

keep in mind the unfortunate pos-
sibility of a number of us beginning
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to think which one of these Minis-
ters is responsible for this kind of a
thing. Now, that is too bad a thing
for the Government itself.

Mr, Speaker: All right. Shri Tyagi

Some Hon. Members rose—

Mr. Speaker: One at a time. How
can I aliow all of them to speak?
Would this thing take the whole of
the Question Hour?

8hri Sham Lal Saraf: You have
allowed an opportunity to them. I
would request you that we should
also be given a couple of minutes to
speak our mind on this very matter,

8hri Tyagi: My submission to you
i8 that your rul.ng is parfectly clear
and quite a.l right and very fair. But
the sacrecy is with the Bank. Is the
party who has the account in the
Bank also prohibited from announce
ing how much funds he has? Income-
tax rules prohibit divulging of any
tnformation, but the assessee can
announce it. So, if the Minister him-
self is willing to get his name
announced, there should be no objec-
tica to that.

Mr, Speaker: That would be for
the Minister, We are considering
here the other thing.

Some Hon, Members rose—

Mr. Bpeaker: Order, order. 1 can-
mot allow this discussion to go on for
an indefinite period. This is the
Question Hour. We must proceed
further. I have told the Members
that I wili just consider it. If 1 find
that I have further doubts, them I
will put it up before the House and
then [ will allow an opportunity to
Members to say whatever they like,
I am not taking any decision just at
this moment.

Shri Sham Lal Saraf rose—

Shri B. M. Banerjee: 1 would like
to know the total number of Central
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and State Ministers who have thelr
accounts in foreign banks and the

total amount at their credit.

Mr. Speaker: He says that....

Shri Surendranath Dwivedy: It
have unders.ood his reply correctly,
he has stated that only one Minister
has declared it. About the accounts
of other Ministers, we want to know
the position.

Shri T. T. Krishnamacharl: As I°
said, we can only know of cases
wh.ch have been declared. Cases

which have not been declared we do
not know. We can only know of
cases which have been declared. As

a matter of fact, I know, probably
& number of peopie—not only the
Ministers, but also other people—

maintain accounts in foreign banks,
In this case, one Minister has dec-
lared. As I mentioned earlier, if the
Chair rules, and it will give a ruling_
on the other matter, mnamely whe-
ther we should respect the law on
the subject or not if Government
have information, I am quite pre-
pared to disclose the name of this
particuiar Minister,

Mr, Speaker: Is it implieg that 1
shall give a ruling that the law should
not be complied with?

Bhri T. T. Krishnamacharl: This
part.cular Minister has authorised me
to mention his name......

Mr. Speaker: 1 have only sald that
I shall just see what the situation is.
[f the law is definite on that, cer=
tainiy, the hon. Minister should not
just say or imply that I shall give a.
ruling that may go contrary to the-
law.

Shri T. T. Krishnamacharl: I might
s3y that in th's particular case, the
Minister is willing to have his name
disclosed. ...

Mr. Speaker: If the law Is there,
how can the House expect me to go -
against that law? So, that finishes .
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the matter. [ am willing to look into
ft. But it was rather not good, I
would submit, that the Minister
should expect that I shall ever give
a ruling that will go against the law,

Ghri Surendranath Dwivedy: He
haos stated that only one Minister....

Some Hon. Members rose—

Mr. Speaker: Order, order. This is
the difficulty that I find here. Mem-
bers can stand up from their seats,
of coursc, and I shall be careful to
watzly them, but unless anyone of
them is recognised, he should not
start speaking.

Bhri Surendranath Dwivedy: On a
matter of clarification....

Mr. Speaker: Whether it be clari-
Beation or any other thing, we should,
of course, have some discipline.

8hrl Burendranath Dwivedy: The
hon. Minister has just now said that
only ovoe Miaister has declared. So,
ellews 3uin oGay declares, he is not
in a nosition to say whether the other
Mizigters or other persons have
@icCu.is of Lot. Am 1 to understand
thi. Covernment have no other
godrc: to get this information, un-
l~ss (h2 nerson concerned himseif dis-
clovss it?

Mr. Speaker: The banks do not give
1t? ‘Iais is the question which he
hs3 Let?

Mr. 3. M. Banerjee: I wanted to
knew the total amount, and the total
anumbe: of the Ministers....

Mr, Speaker: That has been ans-
wered already.

ghti S. M. Banerjee: I only wanted
the total amount; I never wanted to
know the names.

M:r. Speaker: The hon. Minister has
said that Govzrpment know only as
much as ‘s doc'ared, and only the name
:of the person who has declared. How
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can he know about other accounts

that might be there?

Shrimati Renu Chakravartty: What
is it that he is keeping hidden? Ha
says that he got it from the bank,
and the person concerned is wiliing
to have his name disclosed. What is
the name that he has got from the
bank? How many such names are
there?

Shri S, M. Banerjee: Some instrue-

tions were issued to the Reserve
Bank that all those who have got
accounts in foreign banks shuwd

declare those accounts by a parti-
cular date; I believe it was by
November, 1962. I want to know
whether these Ministers have made
declarations before that date or after
that date. I also want to know whe-
ther Government are aware that
there are some Ministers who have
not yet declared their accounts {in
foreign banks, and if so, what action
s being contemplated against them.

Shrimati Tarkeshwarl Sinha: It has
been ascertained from the Enforce-
ment Directorale that there have
been no complaints about illegal
maintenance of 2ccounts by any of
the Ministers of the Centre or of the
States.

Shri 8. M. Banerjee: That is not
my point. You will kindly protect
me, In this very House, when the
gquestion was raised about one Mem-
ber of this House......

Mr, Speaker: I shall put one ques-
tion to the hon. Member. He says
that the Ministers (and everybody
else) were asked to declare if they
had got any accounts in foreiga
banks. Is that right?

Shri 5. M. Banerjez: Yes.

Mr. Speaker: Government say that
only one Minister has declared that
he has accounts in foreign banka
What eise doe: the hon, DMember
want? What does his second ques-
tion mean?
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Bhri 8. M. Banerjee: The s2cond
«question is clear, namely whether
some of them have not declared their
accounts. It has been a standing
demand in thiz; House that they
should declare. Where they had not
declared their accounts, may I know
~whether Government contemplate
some action against them? May [
also know whether there are Minis-
ters who have not declared as yet?

Mr. Speaker: If a Minister has not
declared his accounts and then Gov-
ernment find that he has got
accounts in a foreign bank, then
alone Government can proceed. It
there are no facts or if there is no
evidence . . .

Shri S. M. Banerjee: Kindly excuse
me, Sir. My question was this. If
‘secrecy Is maintained in this way....

Bome Hon. Members rose—

Bhri Tyagl: May I submit . .

Shri 5. M. Banerjee: T am putting
my question now. How can the hon.
Member rise like this?

8hrl Tyagl: I want to ask one qurs-
ton. ...

Mr. Bpeaker:, Order, crder Al]
shall sit down now. Now, Shri 8. M
Banerjee.

8hri 8§ M. Banerjze: My only sub-
mizsion js this that if this sort of
secrecy !s maintained, then it will be
very difficult for us to get any infor-
mation about the Ministers or other
dignitaries.

Mr Epeaker: Order, order. The hon.

Member may now sit down Shri
DajL
Si*rl Daji: There is a legal provi-

slon for the declaration of accounts
in the foreign barks. Have Gov-
ernment any means of ascertairing
whether there are deposity in foreign
banks, apart from the voluntary
declarationg by the persons -
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ed? Are Government adopting any
other means to find out whether there
are any defaulters?

Shri T. T, KErishnamachari: The
Enforcement Directorate watches cor-
respondence. Cross references are
sometimes made in regard to fore'gm
accounts. But I can certainly assure
my hon. friend that Government do
not have an X-ray eye in this matter.

Shri Kapur Singh: I want to know
whether the Government have made
any efforts to ascertain whether there
exist any benaomi accounts in foreign
banks of the Ministeis, Centrai or
State, and also whether ther ex'st
the so-called ‘zero’ accounts in their
names or for their benefit

Shri T. T. Erishnamachari: As 1
said, if we have any means of know-
ing that any individual, no matier
what hi3 oasition i3 in this  country,
whs %o it W aoaiticn of
his accounts, is ooerating a foreign
account, naturally action is taken. But
if I have to go and ask everyone and
fin? out, »nd ~haek 't fa~the- in a
manner which he has not indicated as
to how I couid check, I am afraid my
ANIWIS lu eial 2 o danblc do znower
the quostion.

U LI R e
bl P i e

ot T ¥aw gvew  HAT ST T FE
fr 33s WFHST § GuATar 3 Farar
sigi g faq ofadl 5 azamr g
ST E T HL W WiAT 3 A
A& Wi qrd qdv?

Shrl T. T. KErishnamachari: Yes,
there wsis at one time another persom
who w23 a Minister who had am
account which is a permissible account
w'thin the permissibla figure and also

within the rules. He iz no longer a
M nister,

Sbri S. M. Banerjee:

name?

What is his

Shrl Tyagl: Has the hon, Minicter
taken his collengue conceraed 1int-
consultation and has that ~olleag.»

requested him to keep back his nae
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or has he given his consent {0 dicicea
his name?

Bhri T, T. Krishnamachari: 1 havs
submitted to vou that in this particular
case, the particular Minister hag no
objzction to his name being mentioned.

8hrl Tyagl; Thren why don't you
mention it?

Shri T. T. Krishnamachari: As 1
said, if the point of princinic s rot
raised and this ig not made a prece-
dent, I am quit: prepared to give tne
gsame, I have ot it here,

Mr, Speaker: Next questicn.

Kosl River

*761, Shri Shiee Narayan Das: Wil
the Minister of Irrigation and1 Power
‘be pleased to :tute:

(a) the number of villages affccted
by the sudden over-iicw of water
through the br.ach in the Kosi Wes
tern embankment in Augus., 1963;

(b) the nature and extent of uamagy
done; S e

(c) the steps, if any, taken to ren-
der relief to th: people affected; nnd

(d) whether the gap has now been
Alled?

The Minister of Irrigation and FoTer
(Dr. K. L, Rao): (a) The only village
affected was Da.wa in Nepau.

(b) There has been no flooding ex-
cept in a smal! rrea 2¢ aboul 50 acres
of which nearly 30 acres had standing
crops,

(c) For restuc and relef opcre-
tions, boats, taivauling med:rines cic,
were kept in reserve and fuir Tiice
shops with sucient foodstuffs ware
arranged by thi State Goveinment,

(d) Ne, Sir.
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Shri Shree Nirayan Das; What s
the number of population aflected by
this?

Dr, K. L. Rao: Tha population afTect.
ed was about 100 peuople of Dawa.

Bhri Shree Narayan Das: Arising
out of the situzlion caused Ly s
breach, what stcps are being tckcn to
prevent furthes damuge? '

Dr, K. L. Rao: The emb %
along the originil alig.cnent 4@ 3 1=
ed in the origiiul project i4 gsing to
be done.

8hri Bhagwat Jha A~ad: Ailsing out
of the answer .0 part (d), ma2v T Funw
whether it has been ascerturnzd t* st
this gap which we ha{ this -rar was
just only this yecar's {-ature .r there
is something wrong with the align-
ment which mavr caus: recur~ens ot
this year after year with ccnscawent
damage?

Dr. K, L, Rao: The gap is due W the
fact that the ermmbankment was nat
constructed along the alignment s
projected. Az T submitted alivsdy, the
original alignment was a wnile west-
wards, Besides forming the nuw em-
bankment, we are also trying to take
steps to dredge the river and make &
channel in the centre of the river
course.

Bhri Vishram Prasad: May I know
whether Government cr this Minlst=y
I+ going to helo the aftected Dorsons
and give them snme mcney Bv vy of
compensation?

Dr. K. L. Rao: Actuallv, it is only a
very temporary incorveniem:e Tha
water went down in the course of tem
days, There ‘s no wa'er now a° a',
and the villagors have gent bk
They were just residins on th: bank
There is actuaily no question of any
relief or damage.

EBhrimaty Savitrl Nleam: Ta it a %
that while the #mbankmen* wss «i!

intact, this defect was pointed out by
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the people of that area, but no action
was taken to repair it?

Dr, K. L, Rao; It is » fact thal some
‘hon. Members of this Touse thought
there would be danger =t this ipot and
‘they made representationg f~o'1. time
1o time, but the engineers th-'itht they
wou'd be akle to take sufi-icu! am-
ount of prote:tive measuie. Thia
elignment was fcreed to bo laken up
‘becausz the Nepal Government was
not giving the land for the designed
elignment. The engireers toought
they could try to fight it caf, tut it
was always known to them that this
alignment was r.ot a vary suitubie one,

Batellite Towaships

+
( Shrl Maheswar Naik;
7 Shri Umanath:

Will the Minister of Works, Heusing
‘and Rehabi’itation be pleasec te state:

*762.

(a) whether it is a fact that the
Union Government have already
started work on deve'opiny satcllite
townships awayv from Delh: ‘o roiicve
the shortage of office and residential
accommodation in the Capitai;

(b) if so, the places ¢ _le~rted (or the
purpose; and

(c) the salient features of this deve-
dopment scheme/

The Deputy Minister in tt.« Ministry
-of Works, Housing anq Rehabiiltation
(Shri P. 8. Naskar): (a) to (c). In
Faridabad an area of about 229 acres is
available. This was acqulred as a part
of the development of Faridabad town-
ship where a large numrer of displace
ed persons have been rehabilitated,
‘This land Is belrg developel at a ccst
of R: 58.10 lakhs, Recently a scheme
for the construction of 150 housrs ut
a cost of Rs. 38:81 lakhs and another
scheme for t' constr:ction of offize
build'ng at a cost of Rs, 138 76 lakhs
'has been sanctioned, A:  rogards
‘Ghaziabad, it haz been Jecided iu ac-
qQuire about 900 ucres of land through
the State Government,
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Shri Maheswar Naik: Mzy 1 know
whether the schemes iavoives ardjs
tional investment beyecad the Plan
provision, and if so, wherefrom the
money is being procured?

The Minister of Works, Honsing endt
Rehabilitation (Shri Mehr Chand
Ehanna): Ther= is an ailoc:ition 12 thia
Ministry for the zonstruction of houses
and offices. Tn [act, we erc asking -2
a further provision berause w2 have
aiready reached the limit as far as
tha Plan provision is concerned.

Ehrl Maheswa Naik: Wil not the
lozation of ce-tain Gove~nment nilices
as far away as Ghaziabad and Farida-
bad preclude the natural development
of Delhi, the Capital city, itsclf?

Shri P, 5. Naskar: It will be the
other way rcuad,

Shri P. R, Chakravert': Is it nat o
fact that in the 1962-63 Bu-iget, Hs. 13
crores have baen sanctiored for the
construction of houses in Delhi, which
is double the smount wuch was spent
In five years previous:y? Dnes it
prove that that Government has now
felt the necessity of nct removing the
offices to other places?

Shri Mehr Chand Khaana: The point
is this. Thera is acute shcrtage in
houses and oTire aceommodation in
Delhi and soma other important citics
like Madras, i mbay and Cnlcutta
I do not want to talk ateout tha rast,
but it is a fact that we have sanction-
ed schemes woith Rs, ) te Rz, 25 coc-
res during the last 10 to 15 months,
and still I would like to sanction many
more schemes covering expecditure
of many more crores.

Bhrl Sham Lal Saral: May I know
if the necessary amenities like drink-
ing water woull be muJy available in
the statellite townships before the
houses are completed and the pcople
are asked to 20 and settle Uiere?

Shri Mehr Chand Eh:npa: The idea
is to have Integrated development As
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far as possibls, T would not like a
single allottee to be cauzed any incone-
venience, but sumetimes it cannnt be
helped, becanse of the difficulty of
water, electrizity and sewerage which
iz there in Dalhi,

Shrl Kapur S'ngh: 1 would like to
know whethes the basis of soiution of
this housing wrobiem is the principle
“live where vcu work”, or :he avail-
ability of cheap and easy .rengport; if
the latter, how do Cuvernnient gpro-
pose to co-ordinate the transport ser-
vices with these housiay scher.cs?

Bhri Mehr Chang Ehonna: We are
only concernel with tha constructicn
of houses for Government servants
and Government offices as far as (his
question is coucorned and my idea is
to have hous:s near :» the plzes of
office as far »s possible,

=it form s - oY T Y
ST A a5 faeat, wzm 5T wora
¥ W F A TR K o
A §fF a@TC 37 Avg & wm
wi Agg AT fwEs o Sa
339 F W T FEAR [ W
gt mifdsr fage a3 2 “oaoe

- e ve—c—
TSR AT =T WA Y ol R
& v 708 WK sl aw aew
TN W IMAE 1 D A E
OF T § WmiEds T 4 sk
4 T qAfoEt ¥ fag qee
XA FT 1 5T weETH A gt
& i =n 2, 3T gEA 2o
g &1 ey wwe ¥ wvar wrm

L4

Bhri Ranga: Is there no co-ordi-
aated plan in order to see that these
satellite townships are built in such
places ‘n such a way that people there
will hive easy access to {heir places
of work and employment! Other-
wise, what ig the use of taking_lhﬂ:_n
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away and building them houses there
where they find themselves competely
helpless?

S8hrl Mehr Chand Khanma: This
matter hag been fully examined under
the Delhj Master Plan. Having exa-
mined that we have selected a few
satellite townshipg aroung and we try
to deveclop each on the bas's of the
Delhi Master Plan.

Shri S, C. Samanta: May 1 know
whether this scheme includeg the pro-
posed township that was to be built
for those emp oyees who hailed from
East Pakistan and if so what pro-
grosa haz been made?

Shri P. S. Naskar: This does noi
arise out of this question. The Lon.
Member s referr’ng to the Kalkaji
development scheme for the East
Pakistan refugees who are living in
Delhi and employed here. This
scheme is different.

Tibbia Coliege, New Delhi

*783. Shr! Pratap Singh: Will the
Minisier of Health be Prased to
state:

(a) whether the Ayurvedic and
Unani Tibbia College, New Delhi is
recognisad by Delhi University; and’

(b) it not, the action Government
proposed to take in the matter?

Th: Deputy Mnister of in the
Mn'stry of Health (Dr. D, 8. Raju):
(a) No, Sir.

(b) The Ayurvedic and Unani
Tibbia College Board passed a Reso-
lution in its mzeting h2ld on the 31st
August, 1963 to take necessary steps
to get the College affiliated to the,
University of Dzlhi. .t is understood
that the matter is being taken up by,
the Chief Comm’s-ioner Dehi with
the Delhi University.
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Shri Pratap Singh: Ig it a fact that
the graduates and diploma holders of
#syurvedic and unani systems of med-
eine, New Deihi are not being rezis-
tered in the various States of the
Indian Union and, if so the reasons
thereof?

The Minister of Health (Dr. Sushila

Nayar): No, Sir; there ig no such
thing. .
Shri Pratap Singh: May 1 know

whether the institution may form a
Central Council of Indian Medicines
and if not what are the reasons?

Dr. Sushila Nayar: 1 do not see
how that arises from this.

Shri K. N. Pande: May I know
whether the Ministry has given
clearance to the Chicf Commissioner
to ta.k with the Deihi University?

Dr. D. S. Raju: Yes, Sir.

Shri D, C. Sharma: May I know if
the Ministry has approved the courses
of readng and syllabus for ayurve-
dic and unani systems :n this collega
as thev do in the case of colleges
that are run according to the allopa-
thic system of medicine?

Dr, Sushila Nayar: The Ministry
does not approve the couries for
anybody—ayurvedic, allopathic or
unan.

Bhri Sham Lal Saraf: May I know
whether Government conlemplates
encouraging  institutions like tihe
Tibbia Coliege to set up universities
of th2ir own, or what else do they
proposz?

Mr. That is a different
thing.

st gFrrr W oI fafear
wfga & gal 7w ¥9 a5y =2
T WYL Naw T 50 91 T & s
51 § i 99 a9y I wew wat
@t w1 w1 Gaken fear ar ¢ afy @,

Speraker:
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&1 IR g e i W § ok
FERI@I A foE a7
Dr. D. S. Raju: Yes, Sir; that was

about affiliation to the University

and the abolition of the night classex

Subsequently that was given effect

1o and the night classes were ab:oli-

shed .

St TEEER WA O3 NE w67
/AT W7 g a1 fF qeE 97 99 )
a1 fruge 2, = g feam
ar a7

o AT “TR : gAY aCF &.
w1t fag favig 337 FTEAE AG & 0
feedt wefafrs & maga s97 &
QI CH A M § | 98 418 o a1
sfiqam #t Twmar g | sEM 9y e
fear & f w9 | & arse FATa At
fFr sdm, R &gf A% Fred ®
ofefamz #<7 F7 @ar @, 5w f5 9%
REATT @T4l 3 &ar, saF at #
FRATE & TR

=t w< qreey : & ST 9T g
fs 2o Fifaw &t cfwiage s@
aTaE gTHy FaT fTawa €7

o Faiten AT : 79 ¥ q51 fawa
a7 &Y f IET a% ot gEeE =wa
W W WEWE @i Aigd & 42
IS WG] WMARE 9T SRd 9
g7 €89 ¥ wrfa F1¢ ag qwew
T FE ¥ GET gAT | TEF AT Y
g §1¥ sEsr  gara W gl g
wifom ®T w@r &

Dr. Sarojini Mahishi: May 1 know

why the univers'ty is delaying tha
giving of recognition 14_:. this?

. Dr. Sushila Nayar: It is not pos
tible for me to reply to it, Sir.
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Work Studies

+
[' Dr. L. M. Singhwi:
*764. { Shri Firodia,
LShrl 5. N. Chaturvedl:

Will the Minister of Finance be
pleased to state:

(a) whether if is proposed to
undertake any work studies in the
field o’ adm.nistrat.on and whether
any programme for the purpose has
been drawn wp or is being drawn
up; and

(b) whe her Government proposes
to extend any assistance for work
studies unda2r non-offizial auspices?

The Deputy Minister in the Minis-
try of Finan.e (Shrimati Tarkeshwari
Binha): (a) Since 1957 the Spe:ial
Re-organisation Uni: of the Ministry
of Finance and the Committee on
Plan Projects have been carrying
out work studies of the Central Gov-
ernment Offices and 8>me public
sector undertakings. State Govern-
ment Offices as well as some autono-
mous bodies such as Na'ional Produc-
tivity Council have a'so been studied.
There is a continuous programme of
studies of Government organisations.

(b) The question has not arlsen.

Dr. L. M. B'nghvi: May I know
what are the results of these work
studies carried out since 1957 and
whether any of the recommandations
made by these studies have been
implemented and i{f any of them have
uot been implemented?

Shrimatl Tarkeshwari Sinha. This
fs a continuous provess. The Speclal
Reorganization Unit, from April,
1957 to the end of Mar-h. 1963, carried
out studies abou!. staffing require-
ments and the organisational strue-
tur: of 19 Ministries /depariments and
'#5 other offices. They are suggesting
eontinuous imororements and on
which results have also been very
satisfac'ory Im the sphers of financial
savings.
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Dr. L. M. Singhvi: Sir, before 1 put
my szcond question, I would request
you to direct the Minister to lay this
information on the Table of the House
because it is a very important one.

Mr. Speaker; He
second quastion now.

Dr. L. M. Singhvl; My second
question is, certain advice is reported
to have been tendered by the Prime
Minister for the continuation of these
work studies and their utility. May
[ know whe her the Government are
aware o’ this advice tend:red by the
Prime Minister and whether, in
aczordance with that advice, the work
studies wou'd not be dis:ontinued
but would be continued?

may put the

Shrimati Tarkeshwari Sinha: The
work studies unit always acts in co-
ordination and co-operation with the
O&M Division of the Cabinet Secre-
tariat. All the agencies have joint
Interest in this programme. Apart
from tha!, the devolution >f financial
responsibility to the warious, respece
tive Ministries has also besn one of
their suggestions which is beinz im-
plemented. Special ecel's are being
created in each of the Ministries o
conduct this work rtudy programme
and me‘hod

Shri Heda: May I know whether
the studies that have been carried
out so far and the studies carried out
by the Productivity Council or the
WNational Council of Applied Econo-
mic Researth have led the Govern-
ment to formulate certain fundamen-
tal or basic fa-tors from which they
can judge whether the staff is in
excess or not?

SBhrimati Tarkeshwari Sinha: Wher-
ever the staff has been found to be
in excess efforts have been made to
absorb this excess staff in other
departments and offices. Wherever
the staff |3 more in the M:nistries
adjustment i3 be'ng done continu-
ously, I would like to infarm the
Honse that in reference to this work
that has been undertaken, the saving
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has been of the order of nearly, or 1

fhink more than Rs. 80 lakhs. That
is subject to my memory.

Shri Heda: I had asked about the
basic factors.

Shrimati Tarkeshwari Sinha. They
have also brought out a blue-book.
1 think it has been laid on the Table.
But in case it has not been 'aid on
the Table of the House, I would
make that available to hon Members.
In that book they have suggested
various measures, Those measures
are receiving the continuous attention
of the respective Ministries.

Shri Bhagwat Jha Azad: May I
know whether the Government on
their own initiative have referred to
this unit for work study the problems
of delay and red-tape in the adminis-
tration, which are so difficult st the
present moment to tackle?

Shrimati Tarkeshwari Sinha: This
unit has been set up by the Govern
ment. <

Shri Bhagwat Jha Azad: We want-
ed to know whether these two things
have been referred to this unit or
not. We want to have an answer,
¥es or no.

The Minister of Finance (Shri T. T.
Krishnamachari): I would like to
amplify what my colleague nas said
in this matter. The S. R. Unit that
was established in April, 1957—I had
something to do with it at that time—
keeps in close touch with the Finance
Minister and all problem of admin-
istration are referred to this S. R.
Unit, not merely work study, bul
also other problems of economy. Ir
fact, I remember that during the last
one year and odd that 1 have beer
here in a somewhat nebulous posi-
tion, 1 had to make use of the eco-
nomy unit and the O&M division for
the purpose of finding out the sur-
plus staff in various ministries, ubout
which I was interested. My colleague
has not been able to give the parti-
cular figure. The total saving that
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the S.R. Unit has effected has been
quite substantial. It is much more
than Rs. 80 lakhs. It is not merely a
question of reducing the staff in ope-
ration, but also preventing an accre-
tion to that staff. A double purpose
s being served. The nature of its
work becomes, as it goes on, some-
what omnibus, but it covers the
whole gamut of ‘Government admi-
nistration.

Shri Tyagi; May I have an idea of
the total expenditure incurred om
this organisation of work study along
with other study circles that have
been organised, which are doing con-
temporary job?

Shri T. T. Krishnamachari: 1 1equire
notice.

Shri Ranga: Sir, 1 wish to draw
your attention to the fact that all of
us are complaining that we are not
able to hear the other side. Either
there must be something wrong with
those mikes or they seem suddenly
to be overtaken by cold and they are
not able to raise their voice—not one
Minister, but all the Ministers. That
is our trouble. It is very difficult
to hear them. (Interruptions.)

Shri Tyagi: My hon. friend tainks
he is all wisdom

Mr., Speaker: Order, order. This is
not a question which should excite
hon. Members. If there is some
defects in the mikes, 1 will get them
examined.

s waTeey ¥ & fafee fasiaw

*ot Y. ot e T . T |@ey
ey ag aara F1 Fo w4

(%) 7o 78 @9 ¢ f& 9& soo
A W gEy wiuF  AfEE 9 AT
gt gwErEt ereer ar § fafeer
et & drgT qOwe ¥ EEA G

(@) 7r mgaagfrga
@'uggf‘m 93eo ¥H WUAT IGA
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ufes wifgs a7 q ar sfgwfat
aH WA g e g

(w) afz &, @ ™ ofadw =
AT T § ; WX

(%) = ofda & Fror feaa
sfewrd ga gfaar Fafaa @ ™ )

e o (¥o gy AW -
(%) == (=). & gt

(m) fedadr & T ¥ fow
e fawost & &g a7 Forma
R AR T AT F & famr F
g % 99 ¢ | 3@ fomas & fawmas
FI q2T GUY AT AT & T TR FA
¥ fiEl &1 sprm s & fae
I I GAE T WETFAT & |
7ér 7@ e g fafems g
Afrat & = w Foaf d el
9T SET &)

(%) go=1 gF= & W =R
FAT AR [T 9 T TG & AT4IT |

[(a) and (b). Yes, Sir.

(c) This is a step towards the corm-
plete withdrawal of concession for
direct consultation with Specialists
without a reference through the Dis-
pensary doctor. The concession not
only creates a congestion on the
Specialists’ time at the cost of pati-
ents genuinely needing it but
deprives the normal run of patients
from being screened by the General
Practitioner.

(d) The information is being col-
lected and will be placed on the
Table of the Sabha in due course.]

oY WA @A AR,
e gen § f for weor
fom oAt 7 ww gfewr Az
Faaifat #1 af Far o @ d,
&1 A HOT B 4T @F F T

K4 Hy
9 4
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a7 5\ afs 74 a1 a7 wF FF IT I
Ty AT TT FAT

o gAwT  AWmT : HHE,
w g fam & walq @fsss
a3 oW & Y 81 §F@E FH-
aif@t 1 s gfamr & @ A
A I 9T Yoo TH AT I § ufa
aifas 9 arem FEEd @9 faves
& O AT AFAT A7 | IH & A A
Fgleqedy g7 &m Ay g a1 ®E
fasias & ar& o= it gfaar oo T
M oo ¥TIF WIfa® ¥ Hfaws A
TS FHATL FT &7 J13 70907 | 7= e
oz 9 AT T, qETd A &
g wafedog & @ |emg Wi
7 39 A1z F 7T 97 g gl
9300 &TH H44T T9 § Wi IF T T4
ars arr #frfar 7 = F Jifag
T 4 E ¢ A AT WA 7T IH A
At fqeT 3T FTTRT 2 0

st wEa FoA : ATATA, HEO
oZrEar & az em fr & fooad 9w
FLAT 900 BTAT HITAF o7 =5 A 99
Faq @ . Z 34§ fAd A1 ag gfE;
AT F7 41 AT, ¢ H ATAAT A T
fe 3= & 37 73 9% ag &1 &% ?
Faifs a1 1 &= &1 39 w1 /far fug
ar e fa &1 7 fa

Mo FHRIAT AT : +f 77 {7 1ZH &
fAmffiFwfmdmawe
FIH | FaW FIH ALHF W WA 47
WE w9 F AU AT F A AA A
wiforor #7272

Shri Indrajit Gupta: What is the
connection or relation, if any, bet-
ween the medical requirements of
people who have to go to medical
specialisis and their sa.ary or their
income? What I mean is, if exclu-
sion are to be made, why should the
ex-lusions hesin  from the lower
income groupg and not from the higher
income groups?
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Dr. Sushila Nayar: Well, Sir, this is
a  historical development. This is
how the rules are that we are operat-
ing We are trying to correct it.
What we would like to do is that the
general practitioners should decide
whether a patient needs to go to the
consultant or not. We are trying to
limit the number of direct consulta-
tions with specialists as far as possi-
ble so that this system that has been
going on is corrected and at the same
time it is corrected in such a manner
that nobody gets upset by it.

it T e o : wfaw A oy
Tl F1 @ra favaai #1 qeng fesndr
afFT &7 379 @1 Al F1 ag i
AT 7 &1 AT, FIT Tg STIEAT FATA-
A AT F qIET § 7

Weoe WEEY : FET 1 SRl A
Fgr & f5 = w1 7 F99 97 97 O

2

Shri D. C. Sharma: Muay 1 know,

Sir, if this step is a step in confor-
mity with the socialist pattern of
society or in conformity with the

pattern of affluent society?

Mr. Speaker: That war the question
that Shri Yadav put.
st fm wmte wdT wanfo

wgrear 3 Faarar fa e qaear
9700 BTAT WTAE a7 39 & Afyw Rl
39 F1 Faomst & d@ndr w=re ot
ar gz # foew fafred, ifa =a &
TR0 & ma w1 W ¥ A wg
qiferarie & dvaem o fd a9 § 379
& W gl WA & v Fr Ay gl dy
s Rt ?

Mr. Speaker. Next  question—
Shrimati Renu Chakravartty.

Bogus Hundies

.‘
f Shrimati Renu Chakravartty:
‘LShﬂ 5. M. Banerjee:
Will the Minister of Finance be
pleased to state:
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(a) whether a huge amount of
black money is circulating undetect-
ed by income-tax through hogus
hundi operations;

(b) if so, the estimated amount of
black money circulating; and

(c) the steps Government
to take in the matter”

propose

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) to (c). The Income-tax
Department is aware of the device
adopted for bringing in concealed
income in the garb of Hundi loans.
Cases where it is supacted that such
a device has been adopted, are sub-
jected to detailed investigation and
suitable action is taken to assess the
concealed income,

No estimate of such concealed
income is, however, available.

Shrimati Renu Chakravartty. The
hon. Deputy Minister has just staled
that cases have come to their notice
and they have tried to find out the
source of the biack money. Could I
know uptill now how much has been

detected and what has been the
punichmenrt that has been meted
out?

Shrimati Tarkeshwari Sinha: 213
cases have come forward and from
their books it has been seen that

secret profits amounting ta Rs. 1.67
crores have been evaded through
bogus hundies.

Mr. Speaker: Have the cases come
forward or have they been detected
by any outside agency?

Shrimati Tarkeshwarl Sinha: It is
both ways. The Income-tax Depart-
ment exercises strict vigilance and
therefore those cases have either
come forward or have been detected.
But these cases are under investiga-
tion.

Shrimati Renu Chakravartty: In
view of the fact that this is a very
large amount, over a crorz of
rupees, may I know what punish-
ment has been meted out, what
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industry is mosty or generally involv-
ed in this and in which sector?

Shrimati Tarkeshwarl Sinha: In
some cases, people voluntarily come
forward and state that they have so
much of concealed income on which
taxes have not been paid. Then due
proceedings for charging assessment
and levying penalties are imposed.
That is the normal course. But, in
some cases, where detections are
made by the department which shew
concealment of income and evading
taxation laws, certainly, suitable
action is taken to recover the tax and
due punishment is meted out to
them.
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Mg A AT aE wTw
FHE T

(w) s (@), s, 7@, g
QT Gt g1 | SfE gETC A AT A
THIL TG FT qFA! (5 9 FEAHT T
TATRT 7Y & WX S FE @ A
AT AT §, ) qATEE FTAATET FY AT
g

[(a) Yes, Sir.

(b) No, Sir. The restrictions have
enabled the Government to put a
check on unnecessary travel thereby
limiting the leakage of foreign ex-
change which wused to occur on ac-
count of travel without release aof
foreign exchange.

(c) and (d). No, Sir, not as a rule.
Government cannot however deny
that there is no room for misuse and
it and when such instances come to
light, suitable action is taken.]

st e qidq W A e
ST 7 Fmmn g fr g8 9w fat e aw
g fs o amard fa2wi § Fagsit
AT FT REAN @ § 1§ ag S
arean g f5 faawit & st gant s
& ¥ 37 A1 W & fod forelt aeg #
FrE AL AT swEEdr gATs Wi R,
frar & g a1 F 9 g | WS fagm
¥ faqr war F1 gIERT 7 T ER |

=t @o o W : fazwt ¥ 9y g
ST &, AT w=E A 99 o faw
fear 8 | 75y 59 d oy w9 wafag
g S s s & fRF anx
E1CEE- SR

TG ARAT G | WA e
T AT Jei 4 &)

&1 o Wo Wad : 7 «( gu fazeqr
qzr A § 1 39 9T @@ faamer 3
94 4§ qE TS &, T IT qHT 9 gw
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R IAFT @I § | Jarfr ¥
T, W AR ¥ 5 AR H ey
e IR A I G, A g
TIT 8 FI F I A B A FW
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ot ge qi¥g ;AT AeT St
¥ ot Fgr fF N wE FT e
cafed 78 diar & faeft oz &t
T AR FTag R § R
feafad % qaga faer 7=, ot st
rd, A =it AW T, B 0F g ¥ Ag
foam a1 f5 ‘9 & #1 TR fas
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T a7 9%, afg gf, @ @ e ¥ 37
o o fEc g 7

st ¥o o WA : AT 77 T F
g fFog i e (T) & s A FA
T8, “HE, T T W o AT FE )

Shri S, M. Banerjee: I would like
to know whether it is a fact that even
after the passport is granted, after
the invitation has come from the
foreign country where it is specifically
mentioned that no foreign exchange
will be involved and so on even
after that, P form has been refused
even to Members of Parliament and,
if s0, in how many cases.

Shri B. R. Bhagat: It does happen
in very few cases that even after the
passport is granted if it is considered
later on that the travel is not in the
public interest, foreign exchange is
not given or permission is not given.

Bhri Daji: I3 the Government aware
that the Indian Sugar Mills' Associa-
tion paid Rs. 1 crore to certain mem-
bers of the American Senate for se-
curing the export quota of sugar and
that this has been cbjected to by the
investigating committee of the TUS
Congress; if so, how did they manage
to give Rs, 1 crore for this underhand
deal?

Shri Ranga: Is it true?
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The Minister of Finance (Shrl T.T.
Krishnamachari): I am not aware of
any guch thing happening.

Shrimati Renu Chakravartty: In
view of the fact that trave] abroad
is now restricted even by the Exter-
nal Affairs Ministry who veto or see
as to who is considered worthy of
going abroad or not, could I know
why after permission has been grant-
ed and vetted through the External
Affairs Ministry the Finance Ministry
comes in and stops people from going
for the job for which the External
Affairs Ministry have given the okay
by stopping the P Form, as wag done
in the case of the delegation to the
World Congress of Women? A great
amount of trouble wag given to us
by Finance.

Shri T. T. Krishnamachari: If the
Finance Ministry had initially the
P Form and had subsequently recind-
ed the permission, it must have been
because it had been asked to do so.

Shrimatj Renu Chakravartty: We
cannot hear,

Shri T. T, Erishnamachari: The
whole trouble about it is that some-
thing is happening on the other side.

Shri Ranga: Speak as you are speak-
ing now.

Mr, Speaker: Order, order, There
is some other talking also going on.
If hon. Members just attend to the
business that is being conducted,
probably everyone shall be able to
hear.

Shri T, T. Krishnamachari: 1 was
in this House;
so, perhaps it is because of age. It
does not very much matter tg me. I
can raise my voice. The hon. Mem-
ber has asked whether the Finanece
Ministry had rescinded subsequently
a P Form which had been given.
earlier. The reason might have been,
as I said, that they had been asked
to rescind the order for security rea-
sons. I do not think the Finance
Ministry itself exercises any discre-
tion in the matter.
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Shrimati Renn Chakravartty: May
I ask him whether he {s prepared to
make enquiries on this particular
point? It was again the External
Affairs Ministry which finally had to
override it and give us the permis-
sion.

Shri T, T. Krishnamachari: 1 think,
1 know the case, It is quite likely
that the External Affairs Ministry
had second thoughts on the matter.
If the hon. Member thinks that the
External Affairs Ministry should not
have second thoughts in the wmatter,
I shall convey it to them.

Shrimati Renu Chakravartty: Abso-
lutely wrong.

Shri Tridib Eumar Chaudhori:
May I know whether it is a fact that
the P Form regulations and restric-
tions are considered in the Finance
Ministry in some respects as fantas-
tic and that steps were being taken
to modify them to the advantage of
the bona fide travelling persons?

Shri T. T. KErishnamachari: The
operation of thig is sometimes fantas-
tic. The hon, Member knows the
English language and 1 happen to
know it too. I did use that word.
What we are trying to do is o see

whether we can mitigate these
hardships to the extent possible. T
think, some steps are being taken

towards that end.

Searcheg conducteq by Central Excise
ang Customs Department at Nagpur

SN.Q. 11, Shri Swurendranath
Dwivedy: Will the Minister of Fin-
ance be pleased to state:

(a) whether the Central Excise and
Customs  Department, Nagpur, con-
ducted any searches of the houses
of Shri Sriram Durgaprasad at Nag-
pur and Tumsar wery recently;

(b) whether it is a fact that some
hoarded pold and other incriminating
materia] were seized from his pre-
mises and if so, the details of the
=seizure; L 4
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(c) whether it is a fact that some
copies of correspondence with high
authorities have also been recovered;
and L '

(d) what action has been taken or
is proposed to be taken in this case?

The Deputy Minister jn the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) 2586.7 grammes of gold and-
gold ornzments as well as certaim
documents were seized.

(¢) and (d), Until the investiga-
tions which are still in progress are
complete, it is not practicable to indi-
cate the nature of the material avail-
able or the action that will ultimate-
ly be taken in the matter,

Shri Surendranath Dwivdy: I want
to know whether it is a fact that com-
plaints were also received by the
Ministry regarding malpractices in-
volving foreign exchange and curren-
cy hoarding committed by this gentle-
man and whether that was enguired
into and the papers seized.

Shri B. R. Bhagat: The documents
reveal that certain actiong related..

Mr. Speaker: He is not asking
about those documents that have been
geized now, He wants to know whe-
ther any complaints had been re-
ceiveg earlier by the Ministry about
this gentleman, this very man, that
he had been committing some tres-
passes into the foreign exchange re-
gulations.

Shri B. R, Bhagat: Certain com-
plaints regarding under-invoicing were
received.

Shri Surendranath Dwivedy: Am I
to understand that no papers were
seized in the course of this search? I
also want to know—I refer to part
(c) of my question—whether any
correspondence with any authority
has been seized in the course of this
search.

M. Speaker: Now, this is the
difficulty. He has said that he is not
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able to tell what has been seized so
long as that investigation is going on.

Shri Surendranath Dwivedy: They
are examining. I want to know whe-
ther they have received any docu-
ment or a letter or a copy of the
correspondence between this gentle-
man and some authorities.

Shri B. R. Bhagat: No authoritiec
are involved. But certainly there are
some letters of correspondence with
some other parties. It has nothing
to do with some authorities or some
persong in high office.

Shri Surendranath Dwivedy:
cials of. the Government.

Shri B. R. Bhagat: T am not able
to say specifically about that.

Shri Hari Vishou Kamath: Have
the proceedings during the search or
the documents seized during the
search disclosed any links wilh other
persong in Nagpur or elsewherg in
India, and, if so, do the Government
proposed to conduct, to hold, searches
and raig those premises as they have
done in hig case?

Mr. Speaker: When the investiga-
tion is going on..

Shri Hari Vishom Kamath: Links.
These documents have been seized.
If the action is not taken promptly..

Shri B. R, Bhagat: Investigation
will reveal if there are any links.
That has to be established.

Shri Hari Vishnu Kamath: If action
is not taken promptily and swifily,
the links elsewhere in India will take
precautions to see that the documents

Offi-

with them are destroyed or done
eway with.
Shri B. R. Bhagat: It is very diffi-

cult to say at this stage without pro-
per investigation whether. ...

Mr. Speaker: What he means to
eay is that enough care should be
taken. If the documents that are

seized reveal some conneclion with
any links with other persons, then
prompt action might be taken lest
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the delay in taking that action might
keep them on guard or might warn
them and they might just take
measures to escape out of that.

SBhri B. R. Bhagat: That is a sug-
gestion for action. But I think that
is a normal process of Government.
Certainly we will take care of that.

Shri Hari Vishnn Kamath: What
has he said?

Mr. Speaker: He has saig that
that ig a fine suggestion made by the
Member which the Government will
take note of.

Shri Hari Vishnu Kamath:
not a mere suggestion.

Mr. What does he want
now?

Shri Surendranath Dwivedy: We
want to know whether they have
taken sufficient precautions. That is
the question. He says, it is a sug-
gestion for action.

Shri Speaker:
Government could say.
be taking precautions.

Shri Hari Vishnu Kamath: Have

the papers that have been scized in
Nagpur becn kept in sealed custody?

It is

Speaker:

That is what the
They must

Nobody should have gaccess to
them. Otherwise..

Mr. Speaker: The investigating
officer must be taking that care.

Shri Hari Vishnn EKamath: The
Government should know about it.

Mr. Speaker: Attention
notice.

Calling

WRITTEN ANSWERS TO QUES-
TIONS

Impact of Taxation Measures

*767, Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) whether
examined the

Government have
impact of taxation
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measures ang compulsory depoait
scheme adopteq thig year:

(b) the increaseq revenue that
floweq in as a consequence of these
taxes and the effect of these measures
at various levels and on economy of
country; and

_(c) whether Government have con-
gidered the need for giving relief atl
any levels?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) The impact of new
measures of taxation introduced in
any year is always kept under watch
and the position is reviewed st the
time when the budget proposals for
the following year are formulated.
The working of the Compulsory
Deposit Schemes is also being closely
watched.

(b) There has been an increased
flow of revenue as a result of the new
measures of taxation and increased
rates of taxation introduceq ir this
financial year, but it ig too early to
assess the effect of these measures at
any particular level or on the
economy of the country as g whole.

(¢) The question of making adjust-
ments, if any, in the taxation measureg
introduced in any fnancial year is
generally considered at the time of
formulating the budget proposals for
the following year.

Kishan Dam Project

*768. Shri Yashpal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that there
is a dispute between the States of
Punjab and UP. over the prcposed
Kishau Dam Project; and

(b) if so, the efforts being made to
resolve the dispute?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Some differences exist between the
Governments of U.P, and Punjab
regarding the sharing of benefils from
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Kishau Dam Project. At prescnt the
scheme is under investigatioy 2y U.P.
The question of shoring of cost and
benefit; will be considered after the
scheme has been investigated and
finalised for implementation.

Compulsory Deposit Scheme

*769. Shri D. C. Sharma: Will the
Minister of Finance be pieaseq to
sate: ;!

(a) whether some changes are pro-
posed to be made in the Compulsory
Deposit Scheme to give certaia con-
cessions to the lower incoma group;
and

(b) if so, the broad features there-
of?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarakesh-
warl Sinha): (a) and (b). So far only
the Schemes relating to Incume-tax
payers and emploveey have been
brought into force. Their working
is kept constantly under review and
necessary changes made whenever
justified A full answer was fur-
nished to the Calling Attention Notice
answered on 16ta September, 1963.

Brahmaputra River

*770. Shri P. C. Borovah: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
decided to builg an embankment bet-
ween HKukurakoti Hill and Hatimura
near Silghat with a reculating gate
to control the flow of Brahmaputra
through Kalong;

(b) if so, at what cost; and

(c) the main
scheme?

features of the

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A pro-
posal in this regard is under investi-
gation by the State Goverament.

(b) and (¢). This information would
be available only after the investi-
gations have been completed.
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Indus Water Commission

*771. Shri Rameshwar Tantia; Will
the Minister of Irrigation and Power
be pleased to state:

(a) Whether the Indus Water
Commission which met at Rawalpindi
in September, 1963 hag recommended
any fresh measures regarding the
distribution of water; and

(b) what other matterg were dis-
cussed at the mesting?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No,
Sir. The Indus Waters Treaty 1960
provideg for the measures for distri-
bution of supplies of the Indus System
of rivers, between India and Pakistan,
Within the framework of the Treaty,
the two Commissioners appointed by
the Government of India and the
Government of Pakistan jmblement
those measures and deal with any
problems that may arise between
the two Governmeats in regard to
the day-to-day distribution of the
supplies in the Rivers.

(b) The important matters among
those discussed at the last meeting
were:—

(i) Request by Pakistan thal
India set up wireless stations
for tranmmitting flood war-
nings to Pakistan; and

(ii) Request by India fur cons-
truction of a drainage syphon-
under Fordwah and Siddigia
Canalg in Pakistan.

Increase in Pension

*772. Shri H, N. Mukerjee: Will
the Minister of Finance be pleased to
state:

(a) whether any decision hag been
taken or is in contemplation regard-
ing temmorary increase in ‘he case of
pensioners drawing Rs. 150 or less a
month; and

(b) whether the ohservations of
the Second Pay Commission in this
regard have been kept in mind?
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The Deputy Minister in the Minis-
try of Finance Shrimati Tarkeshwari
Sinha): (a) The ques’ion of granting
an ad hoc increase on temporary basis
t9 low-paid pensioners drawing pen-
slon upto Rs. 150/- pm. wasz consi-
dere-d.‘ Since the proposal involved
a considerable financial outlay, it had
to be deferred in the context of the
present emergency,

(b) The Pay Commission’s recom-
mendations regarding temporary in-
crease were separately considered but
were not accepted. The ad hoe in-
crease referred to in (a) above is
not related to Pay Commission’s re-
commendations.

Becurity Paper Mill

‘_’773. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether work on the security
paper mill project is progressing-
according to schedule;

(b) if so, when it will go into pro--
duction; and

(c¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b), The Security Paper Mill
was expected to go into production
by September, 1964. The commission-
ing of this project is likely to be-
postponed by about 8 months,

(c) The main reason is the delay
in the award of contract for the cons-
truction of the main mill building.
In order to avoid the delay invclved
'Lp calling for tenders, ete. negotia-
tions were carried on, unsuccessfully,
with the National Building Construc-
tion Corporation t5 take up the work.
Thereafter limited tenders were called”
twice, but on both these occasions,
the response wag unsatisfactory. The
contract was ultimately placed by
negotiation after calling for limited
tenders for completion of the work
within a period of 15 months from
1-10-1963. The installation of
machinery is expecteg to take abouf:
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3 months and production is expected
to start from May, 1865.

Displaceq Persons in Payagpur

*774. Shri Surendranath Dwivedy:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether displaced persols from
East Pakistay settled in Payagpur,
Bahraich  District (U.F.) have been
representing for new land for culti-
vation since land allotted to them is
almost unfit for eultivation since 1960
on account of waterlogging; and

(b) whether Governnient  have
made any enquirieg about .heir con-
dition ang the steps taken or vropoced
to be taken tp remowve their grievan-
‘ces?

The Minister of Works, Ilousing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) Though it may be so,
the land allotteq to them js fit for
cultivation of jute, paddy, sugarcane,
ete,

(b) Necessary enquit.es have been
made but their comdlaints were found
to be baseless because jute gnd paddy
crops have already been grown
successfully in this area. llowever,
as a concession, 250 acres of high
level land have hcen proeiired for
-allotment to these displaced persons.

Saleg Tax on Export Goods

*775. Shri Yashpal Singh: Will the

Minister of Finance be pleased to
state:
(a) whether Guvernment have

brought to the notice of the State
Governmentg the desirability of re-
funds or set offs, or rebates of Sales-
Tax on export goods:

(b) if so, the reaction af the voricus
State Governments; and

(c) the Stateg which have =o far
accepted the proposal?
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The Deputy Minister in the Minis-
try of Finance (Shri B, B. Bhagat):
(a) The actual export transactions
are not subjected to any sales-tax,
whether Central or State. The State
Governments were in addition re-
quested to allow exemption from tax
levied on the transaction preceding
the actual export of the goods.

(b) and (c). The Statcs of Bihar,
Gujarat, Madhya Pradesh, Maharash-
tra, Punjab, Rajasthan, Uttar Pradesh
and Wast Bengal allow concession of
sales tax either by way of exemption
or rebate/refund of sales-tax or by
way of a reduced levy on sales to
exporters. No concession is allowed
by other States on the transactiom
preceding the actual export of the
goods.

Payment of Salarles to Civilian Staff

Shri P. R. Chakraverti:
Shri Surendra Pal Singh:
| Shri Mohan Swarup:

*776.

Will the Minister of Finance be
pleased to state:

(a) Whether facilities for payment
of salary, through intimation by the
Accountant General, Central Reve-
nues to the Bank, as are now avall-
able to military personnel, have been
extended to the civilian staff; and

(b) the Ministries which have star-
ted working the new scheme and by
what period it will cover all depart-
ments of the Government?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) The scheme hag reeently heen
applied to the officers of the Ministry
of Information and Broadcasting and
the Indian Audit apd Accounts
Department. The extension of the
scheme to other Ministries will depend
upon the experience of its actual
working.
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World Bank Loag For I.CICL
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Shri P. C. Borooah:
*7177. 4 Shri Rachunath Simzh:
L §"7 7 'matsingka:

Will the Minister of Finance be
pleased to state:

(&) whether the Worlg Bank has
recently granted a loan of £30 million
to the Industrial Credit and Inwvest-
ment Corporation of India Limited;
and

(b) if so, on what terms?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) The World Bank has
extendegq a loan equivalent to 30
million U.S. Dollars only to the
Industrial Credit and Investment
LCorporation of India.

(b) The loan carries a commitment
rate of § of 197 on the amount
remaining from time to time uncom-
mitted in sub-loans to applicants in
India, The rate of interest and the
amortization schedule are to be fixed,
broadly, as and when sub-loans are
made by the ICICI to applicants in
India: details are given in the Loan
Agreement copy of which has been
placed in the Library of the House.

Power Supplied from Punjab

“1'1'8.{

Will the Minister of Irrigation and
Power be pleased to state whether
the compromise formula suggested
by the Prime Minister with regard to
Delhi Administration's dispute with
the Punjab Government over the
payment of electricity duty for power
supplied to Delhi hag heen accepted
by the two State Governments?

Shri Bhagwat Jha Azad:
Shri Daljit Singh:

The Minister of Irrigavion and
Power (Dr. K. L. Rao): Yes, Sir.
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Super Grid in Rajasthan

*779. Shri Rameshwar Tantia: Will

the Minister of Irrigatiom and Power
be pleased to state:

(a) whether the Rajasthan Govern-
ment have accepted the Union Gov-
ernment’s proposal for the setting up
of a power grid system in seven dis-
tricts; and

(b) if so, the cost outlay of the plan
and the allocations made between the
Centre and the State?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) A proposal to set
up seven Regional Power Agencies in
the country was circulated to the
State Governments. Comments of
Government of Rajasthan have not eo
far been received.

{b) Such details, will be worked out
only after the State Governments
agree to the proposal, in principle.

Credit from Swilzerland

*780. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Switzerland has agreed
to extend long-term credits to India
by another 30 million Swiss francs;

(b) if so, how the credit is to be
appropriated; and

(c) what are the other terms of the
agreement?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinba): (a) Yes Sir;

(b) The credit will be used for im-
port of capital goods and machinery.

(¢} The terms and conditions are
the same as those of the earlier credits
extended by Switzerland, name-
ly, the rate of interest would be 3]
per cent above the official discount
rate of the Swiss National Bank aad
the credit is repayable within a period
of ten years commencing from the
date of first drawal.
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Plague in Soumthern States

*781. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) the steps taken to check the
plague in view of the fresh out-breaks
of this epidemic in three Southern
States; and

(b) the number of cases reported
and the number of fatal cases out of

them?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statement
showing the weekly cases and deaths
from plague as recorded in the dis-
tricts of Kolar (Mysore), Chittur
(Andhra Pradesh) and Salem (Mad-
ras), during 1963 from the week
ending 5th January, 1963 to the week
ending 31st of August, 1963, is laid
on the Table of the House, [Placed
in Library. See No. LT-1768/63]. The
statement also shows the correspond-
ing figures for the year 1962. It will
be seen that there has been an ap-
preciable reduction in the number of
cases of plague in Kolar and Salem
which are the main centres.

A team of experts from the National
Institute of Communicable Diseases,
Delhi, has been deputed to carry out
necessary investigations and to assist
the State Governments in taking
plague control measures.

Retinal Chlorid Degeneration

2162. Shri Ram Chandra Mallick:
Will the Minister of Health »e pleas-
ed to state:

(a) whether there is any provision
for treatment of persons suffering
from Retinal Chlorid Degeneration in
India;

(b) if so, the number of such
opthalmologists and the hospitals
where such treatment is available;
and

(c) if not, the steps being taken to
treat these patients?

The Minister of Health (Dr, Sushila
Nayar): (a) to (¢). A statement is laid
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on the Table of ‘he House, [Placed
in Library, See No. LT-1769 /63]. Infor
mation from the remaining States and
Union Territories will be laid an the
Table when received.

Birgovindpur Project

2163. Shri Ramachandra Ulaka, Wiil
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 1424 on the
4th April, 1963 and state:

(a) whether Government have
since examined the scheme of Birgo-
vindpur Project; and

(b) if s0, the result thereof?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). The
Central Water and Power Commis-
sion have examined the Project Re-
port of Birgovindpur Scheme and
sent their comments to the Govern-
ment of Orissa. The State Guvern-
ment's replies to these comments are
awaited,

Primary Health Centres in Orissa

2164. Shri Ramachandra Ulaka: Will
the Minister of Health be pleased to.
state:

(a) the number of Primary Health
Centres proposed to be opened in
Orissa during 1963-64;

(b) the amount allotted for the pur-.
pose; and

(c) the total number of Primary
Health Centres opened so far in Orissa
during the first year of the Third Plan
period?

The Minister of Health (Dr. Sushils
Nayar): (a) 42.

(b) Rs. 10°19 lakhs, out of which
Central Government, Ministry of
Health's share will be Rs. 5-81 lakhs.

(c) Six Primary Health Centres
have been opened in Orissa during the
first year of the Third Plan period.
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Small Savings Certificates

2165, Shri Dhuoleshwar Meenma:
* 1 Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state the amount collected
during April, 1963 through the Small
Savings Certificates in Delhi?

The Minister of Finance (Shri T. T.
Krishnamachari);: Rs. 31 lakhs, net,
approximately. In addition, Rs. 5
lakhs, net, were collected through the
Post Office Savings Bank and Cumla-
tive Time Deposit accounts.

Tribal Settlers in Dandakaranya

2166. Shri Ramachandra Ulaka:
Will the Minister of Works, Housing
and Rehabilitation be pieased to state
the number of tribal settlers from
Koraput district and the extent of
land distributed to them in Danda-
karanya Project up-to-date?

The Minister of Works, Housing and
Rebabilitation (Shri Mehr Chand
EKhanna): 4710 acres of land had been
distributed to 807 tribal families upto
the 30th June, 1963.

Medical Doses

2167. Shri Brajeshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) whether the attention of the
Government has been drawn to the
news item entitled “one does of medi-
cine to do work of 20" published in
the Patriot on the 30th August, 1963;
and

{b) if so, the reaction of Govern-
ment thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) In the absence of detailed in-
formation it is not possible for the
Government to make any observations.

Kidney Stone Solvent

2168. Shri Brajeshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the news
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item entitled “Kidney stone solvent”
published in the Times of India dated
the 1st September, 1963; and

(b) if so, whether Government pro-
pose to import Hemiacidrin in the near

future?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Kidney Stone Solvent (Hemiaci-
drin) appears to be in an investiga-
tional stage and does not appear to be
marketed even in the USA. As ?he
efficacy and safety of this preparation
hag not vet been established, there
is no proposal at present for the im-
port of ‘Hemiacidrin' in the near
future.

Assessment Cases in Andhra Pradesh

2169. Shri E. Madhusudan Rao; Will
the Minister of Finance be pleased to

state:

(a) the number of assessment cases
dealt with and finalised by the Income
Tax Officers in Andhra Pradesh during
1961-82 and 1962-63;

(b) the number of cases in which
the assessees had gone in appeals
against the decisions of Income Tax
Officers; and

(¢) the total amount to be recover-
ed from the assessees by the Depart-
ment in Andhra Pradesh as on 30th
June, 19637

The Minister of Finanoe (Shri T. T.
Krishnamachari): (a) to (c). The in-
formation is being collected and will
be placed on the Table of the House
as early as possible.

Rehabilitation of Goldsmiths

2170. Shri E. Madhusudan Rao: Will
the Minister of Finance be peaseid to
state the total amount given to each
State so far to rehabilitate and help
the goldsmiths who have been thrown
out of their jobs as a result of Gold
Control Order?
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- The Minister of Finance (Shri T. T,
Krishnamaghari): The amounts of the
loans granted by the Central Govern-
ment to the State Governments, in
connection with the rehabilitation of
goldsmiths who have been displaced as

a result of the gold control rules are
indicated below:—

Rs. in

Lakhs
1. Gujarat 70 00
2, Kerala 10° 00
1. Assam 7°50
4 Mulhva Pradesh 15-00
5. Madras 746
6. Andhra Pradesh 20'00
7. Mysore 1500
8. Punjab 1o 09
9. TUttar Pradesh 20700

Torar e

Smuggled Diamonds

2111: Shri C. K. Bhattacharyya: Will
the Minister of Finanze be pleased to
state:

(a) whether his attention has been
drawn to the find o smuggled dia-
monds worth Rs. 21,36,000 by the Cus-
toms Preventive Department in a loc-
ker of a Bombay Bank;

(b) whether a Calcutta merchant
in who+ name the locker stood was
convic.ed by the Presidency Magist-
rate for smuggling; and

(c) whether there is any proposal
to check the contents of the lockers
in other banks?

The Minister of Finance (Shri T. T.
KErishnam~chari}: (a) No, Sir: how-
ever, the Bombay Customs authorities
seized diamonds wvalued at about
Rs. 235000 in May 1960, from a loc-
ker in the safe deposit vault of a bank
in Bombay.
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(b) Yes, Sir. The Calcutta business-
man concerned was convicted by the
Magistrate, 17th Court, Mazgaon, to
one year’s R.I. and a fine of Rs. 2,000
or six months' R.I, under Section
167(81) of the Sea Customs Act, 1878.

(c) Like other places, lockers may
be searched in the circumstances
specified in Section 105 of the Cus-
toms Act, 1962, i.e. if the proper officer
has reason to believe that any goods
liable to confiscation, or any docu-
ments or things which in his opinion
will be useful for or relevant to any
proceedings under the said Act, are
secreted therein.

Advances made by L.LC.

2172. Shri C. . Bhattacharyya: Wiil
the Minister of Finanrce be pleased to
state the details of advances made
by L.IC. against (i) properties with-
in India (il) propertiez outside India
and (iii) on persona}l securities, the
realisation of which has become
“doubtful” according to L.1.C. Repart
for 19G17

The Minister of Finance (Shri T. T.
Krishnmamachari): The  information
has been sought from the Life Insu-
rance Corporation and will be laid on
the Table of the House when receiv-
ed.

Income-Tax Arrears in Kerala State

2173. Shri A. V. Raghavan: Will
the Minister of Finance be pleased to
state:

(a) the total amount of income-tax
arrears remaining uncollected as on
the 31s¢ Marsh, (233 frun Warmla
State with mAvroase o vach

(b) amount recovered since then;

and

(c) steps taken to recover the ar-
rears?

The Minister of Finance (Shri T. T.
Krishnamachas): () o (). T in-
formation is heing ecliccted and will
be laid on the Table of the House as
soon as possible.
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Quinrters for Income-Tax Officlals
2174. Shri A, V. Raghavam: Will

the Minister of Finance be pleased

to state:
(a) the progress made in construct-

ing quarters for Income-tax Officials
at Kozhikode in Kerala; and

(b) when the work will be com-
pleted?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) In view of the
present emergency, it has been décided
to postpone for the present the con-
struction of quarters for the Income-
tax Officials at Kozhikode.

(b) Does not arise,
Homoeopathic Hospitals in Orissa

2175. Shri Ramachandra Ulaka: Will
the Minister of Health be pleased to
state the nature and extent of Cen-
tral assistance given to Homoeopathic
Hospitals in Orissa up-to-date during
the jast five years?

The Minister of Health (Dr. Sushila
Nayar): The Central pattern of assist-
ance for the development of Homoeo-
pathy provides for puvment of grants
to Homoeopathic teachina incti*utions
for upgrading and/or improvement
and for conducting research. No grant
has been given to homoeopathic hos-
pitals by the Central Government in
Orissa or elsewhere.

Small-pex and Cholera in Orissa

2176. Shri Ramachandra  Ulaka:
Will the Minister of Health be pleased
to state the nature and extent of
Central assistance given to Orissa
Government for eradication of Small-
pox and Cholera during 1963-647

Small-pox

The Minister of Health (Dr. Sushila
Nayar): In accordance with the pat-
tern of Central assistance laid down
by the Government of India for the
National Small-pox Eradication pro-
gramme, 75 per cent of the recurring
and 100 per cent of the non-recurring
expenditure are re-imbursed to the
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State Governments by the Govern-
ment of India.

Central assistance in accordance with-
the above pattern will be given to
the Government of Orissa on the
basis of the actual expenditure which
the State Government incur on this
programme during the current finan-

cial year.

A provision of Rs. 10.77 lakhs has
been made by the Government of
Orissa for the National Small-pox
Eradication Programme in that State
during the year 1963-64.

According to the existing proce-
dure, allotment of funds is not made
scheme-wise but the grant-in-aid is
sanctioned at the end of each year
for broad groups and categories of
schemes. 3/4th of the total Central
assistance aliocated for a financial
year is, however, released in lump-
sum ways and means advances to the
State Governments in nine egqual
instalments during the course of the

year.

Apart from the above, 54,95,920
dose, of freeze dried small-pox vac-
cina have been supplied free to the
Government of Orissa. Its cost is
approximately Rs. 3,94,882.

Cholera

No assistance has been given by
the Government of India to the Gov-
ernment of Orissa for eradication of

Cholera.
Primary Health Centres in Rajasthan

2171 [ Shri Dhulesryvar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Health be

pleased to state:

(a) the number of Primary Health
Centres at present in Rajasthan; and

(b) the number of Primary Health
Centres proposed to be opened in that
State during 1963-64 and 1964-657
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The Minister of Health (Dr, Sushila
Nayar): (a) 163 on 31st March, 1963.

(b) 1963-64 20
1964-65 20

V.D. Chinics in Rajasthan

2178 Shri Dhuleshwar Meena:
‘7 Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:

(a) the number of V.D. clinics at
present in Rajasthan; and

(b) the number of V.D. Clinics
proposed to be opened in that State
during 1963-64 and 1964-657

The Minister of Health (Dr. Sushila
"Nayar): (a) No V.D. clinic exists in
TRajasthan at present. Facilities are,
however, available for treatment of
Venereal Diseases at P.B.M. Men's
Hospital, Bikaner, Sawai Man Singh
“Hospital, Jaipur, Mahatma Gandhi
Hospital, Jodhpur and Victoria Hos-
pital, Ajmer,

(b) It was suggested to the State
Governments, including Rajasthan, to
take steps to ensure that the target
of at least one V.D. clinic in every
-district headquarter was reached by
the end of the Third Plan period. The
Government of Rajasthan informed
that due to financial stringency, it
was not possible for them to set up
any V.D. clinic during the Third Five
Year Plan.

Centrally Sponsored Schemes in
Rajasthan

2179 J Shri Dhuleshwar Meena:
1 Shri Ramachandra Ulaka:

‘Will the Minister of Health be pleas-
-ed to state:

fa) the nature and extent of Cen-
‘tral assistance given to Rajasthan for
‘Centrally sponsored Schemes during
"1962-63; and

(b) the amount proposed
‘given during 1963-647

to be
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The Minister of Health (Dr. Sushila
Nayar): (a) Central assistance to the
extent of Rs. 11.87 lakhs as grant-in-
aid has been given to the Govern-
ment of Rajasthan for Centrally
sponsored ‘Health' Schemes during
1962-63.

(b) An allocation of Rs. 35.06 lakhs
has been proposed for payment of
grants-in-aid to the State during
1963-64 for these Schemes.

Small-pox and Cholera in Rajasthan

2188 Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:

(a) the nature and extent of Cen-
tral assistance given to Rajasthan
Government for eradication of small-
pox and cholera during 1963-64; and

(b) the number of persons who
suffered from the above disease in
Rajasthan during the same period?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Small pox.

Small-pox

In accordance with the pattern of
Central assistance laid down by the
Governmnt of India for the National
Samll-pox Eradication Programme,
75 per cent of the recurring and 100
per cent of the non-recurring expendi-
ture are reimbursed to the State
Governments by the Government of
India.

Central assistance in accordance
with the above pattern will be given
to the Government of Rajasthan on
the basis of the actual expenditure
which the State Government incur on
this programme during the current
financial year.

A provision of Rs. 1950 lakhs has
been made by the Government of
Rajasthan for the National Small-pox
Eradication Programme in that State
during the year 1963-64.

According to the existing proce-
dure, allotment of funds is not made
scheme-wise but the grant-in-aid is
sanctioned at the end of each year
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for broad groups and categories of
schemes. 3/4th of the total Central
assistance allocated for a financial
year is, however, released in lump-
sum ways and means advances to the
State Governments in nine equal
instalments during the course of year.

Apart from the above, 75,03,500
doses of freeze dried small-pox vac-
cine have been supplied free to the
Government of Rajasthan. Its cost is
approximately Rs. 5,39,128.

During the year 1963, from January
to 3rd August, 2975 cases with 561
deaths have been reported from
Rajasthan.

Cholera

Nu ass'stance has been given by
the Government of India to the Gov-
ernment of Rajasthan for eradication
of Cholera.

No incidence of cholera has been
reported in Rajasthan during 1963.
“Watches in Foreign Post Parcels’

Shri D. C. Sharma:
Shri Vishwa Nath Pandey:

of Finance be

2181,

Will the Minister
pleased to state:

(a) whether Delhi Customs Autho-
rities recovered 2960 watches worth
about Rs. 3,75,000 from foreign post
parcels said to contain steel cutiery on
the 20th April, 1963;

(b) if so, the action taken in the
matter; and

{c) the number of cases during the
current year so far in which such
articies were recovered from foreign
post parcels?

The= Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. The
case was, however, detected on 19th
April, 1963.

(b) Five persons suspected to be
Imvolved in this case were arrested
and subsequently released on bail.
The case is under investigation.

1269 (Ai) LSD—3.
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(c) Sixteen such cases have been
detected during the period from
January to July, 1963.

Vaccination Programme

2182, Shri P. R. Chakravertl: Will
the Minister of Health be pleased te
state:

(a) whether a Committee appolnt-
ed by the Union Ministry to evaluate
the smali-pox vaccination programma
in the capital has suggested the
establishment of a special squad te
undertake this work;

(b) whether the Committee point-
ed out that brick kilns, labour camps
and jhuggies are extremely vulnerable
spots;

{c) what other recommendations
have been made by the Committee to
facilitate eradication and to protect
the capital from small-pox before the
next transmission session begins; and

corporation has
of the

(d) how far the
carried out the suggestions
comrnittee?

The Minister of Health (Dr. Sushils
Nayar): (a) and (b). Yes.

(c) A statement showing the
recommendations made by the Assesse
ment Committee is laid on the Table
of the House. [Placed in Library.
See No. LT-1793/63].

(d) The Delhi Municipal Corpora-
tion is taking suitable action to
Implement all the recommendations
of the Committee. Including the staff
appointed in the Flying Squad con-
sisting of 15 Vaccinators and 3 Vac-
cnating Inspectors, the Corporation
has emploved additional 65 WVaccina-
tors and 13 Vaccinating Inspectors for
intensifying the campaign.

National Savings Central Advisory
Board

2183, Shri Bibhuti Mishra: Wil
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Nation-
al Savings Central Advisory Board
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has set up a standing committee to
examine the arrangements to be
made for conducting Central and
State publicity for National Savings,
inciuding Compulsory Savings and
other related matters; and

(b) if so, the recommendations of
the Committee?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The Committee is expected to
advise the Chairman on the various
matters placed before it from time to
tima, The Committee does not make
any formal report. In its meeting of
Bth Juy 1963, the Committee dealt
with inter alia the publicity grants
to be placed at the disposal of the
State Governments, the type of pub-
licity to be conducted in the States
and at the Centre for popularising
the Savings Movement, notably the
Post Office Savings Bank.

Arrears of Rent of Government
Buildings

2184, Shri R. S. Pandey: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) the amount of arrears of rent
due from tenants of Government
buildings in Delhi/New Delhi as on
1st July, 1963; and

(b) the number of cases under liti-
gation to recover the rent arrears
from the tenants of Government ac-
commodation?

Th=* Minister of Works, Housing and
Rehabi'itation (Shri Mehr Chand

Khanna) (a) The position is as un-
der:—
Period Assessment Arrears
outstanding
La as on
1-7-1963
Rs. in lakhs (Rs. in
lakhs)
Period ending
31-3-1961 1,645 76 2380
During 1961-62 180-97 11°61
(b) 332.
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Shortage of Medical Practitioners

2185. Dr. Ranen Sen: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that in or-
der to meet the shortage of medical
personnel, the Government had made
a scheme to register ungualified me-
dical practitioners with ten years ex-
perience under the Medical Regis-
tration Act; and

(b) if so, the progress made so far?

The Minister of Health (Dr. Sushils
Nayar): (a) and (b). No. The correct
position is that the Government of
India had prepared a Draft (Model)
Bill to prevent wunqualified parsons
from engaging in the practice of any
system of medicine., The Bill inter
alia provides for registration cf per-
sons who have been in regular prac-
tice as a practitioner of any system
of medicine for a period of not less
than 10 years before thz date of the
enforcement of the Act. The Bill was
considered by the Central Council of
Health at its meeting hzld in Jaunary,
1959, and on the recommendation
made at the mecting a copy of this
Draft (Model) Bill was forwarded for
the consideration of the State Gov-
ernments and Union Territories,

Thermal Power Units in Assam

2186. Shri P. K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether a major thermal po-
wer unit is proposed to be construct-
ed in the Garo Hills of Assam;

(b) the estimated cost and the po-
wer potential of the project; and

(c) when it is likely to be commis-
sioned?

The Minister of Irrigation and Po-
wer (Dr, K. L. Rao): (a) to (c). A
scheme for installation of a thermal
power station of 2X¥30 MW capacity
at Nangwalbibra (Garo Hills) was
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sanctioned in December, 1962, with
an estimated cost of Rs. 780 lakhs.
The Assam State Electricity Board
was also authorised to invite ten-
ders for one of the generating units,
Subsequently, the Board proposed
that a gas turbne power station of
2X125 MW units might be set up at
Gauhati in lieu of one 30 MW unit
sanctioned for Nangwalbibra. This
is under consideration. The first unit
of the Nangwalbibra power station
was scheduled to be commissioned in
the last quarter of 1965-66. The pro-
posed gas turbine power station at
Gauhati can be expected to be com-
missioned early in 1965.

Homoeopathic Advisory Committee

( Shri S. C. Samanta:
2187. { Shri B. K, Das:
LShri M. L. Dwivedi:

Will the Minister of Health be
pleased to state:

(a) the number of times the Homo-
eopathic Advisory Committee met and
advised the Government since 1956;
and

(b) the dotails of research work
done since 1956 and the names of Ins-
titutes or Bodies?

The Minister of Health (Dr. Sushila
Nayar): (a) The Homoeopathic Advi-
sory Committee has met ten times
since 1956.

(b) A statement is laid on the Table
of the House. [Placed ir Iibrary.
See No. LT-l‘iTU,-‘B:i].

Drinking Water Board

2138, Dr, Mahadeva Prasad: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment have constituted a Drinking
Water Board for rural areas;

(b) if so, the terms of reference
thereof; and

{c) who are its members and when
are they expected to finish the work?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.
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(b) The terms of reference of the
Drinking Water Board are:—

(i) to discuss with the State Gov-
ernments the measures for
processing their rural water
supply schemes with a wview
to overcoming d:fficulties of
procedure and  administra-
tive handicaps and to suggest
appropriate  machinery for
their implement;

(ii) to provide liaison between the
State Goevernments and the
Central Government with
regard to the implementation
of the rural water supply
schemes;

to advise the Central Gov-
ernment regarding action to
be taken by them;

(iii)

(iv) to do all such things as may
be possible and necessary to
assist the  expedilious im-
plementation of rural water
supply schemes, especially in
the scarcity and difficult
areas.

The Board may also take up similar
work relating to urban water supply
with the approval of the Central Gov-
ernment at a laler stage,

(e¢) The present composition of the
Board is:—

1. Shri Balvantray Mehta—Chair-
man.

2, Shri R. Morarka M.P.—Member.

3. Shri Gian Prakash, Juint Secre-
tary, Ministry of Health—
Member.

4 Shri N. V. Modak, Consulting
Engineer, Bombay—Member.

5. Shri 5. Rajagopalan, Deputy
Director, General (PHE)—
Member-Secretary.

Fans in Quarters for Class IV
Employees

2189. Shri P. C, Borooah: Will the
Minister of Works, Housing and Keha-
bilitz{iz=s "2 pleased to state:
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. (a) whether the scheme for provi-
sion of fans in quarters for Clas; IV
Employees has been abandoned or in-
definitely postponed; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chanda
Khanna): (a) and (b). The propo-
sal to provide ceiling fans in quarters
for Class IV Employees has not been
agrezd to. Instead, the employees
may now take loans for the purchase
of table fans.

Dearness Allowance to Pensiouers

2190, Shri Bibhuti Mishra:
Minister of Finance be
refer to the reply given
Question No. 969 on the
1062 and state:

Will the
pleased to
to Starved
23rd May,

(a) the names of varions State Gov-
ernmentg who have allowed temporary
increase in pensions;

(b) the names of those State Gov-
ernments who have not been ahle to
allow temporary increase;

(¢) the steps so far taken by the
Central Government to persuade those
State Governments who have not

been able to allow temporary increase;
and

(d) the reasons advanced by State
Governments in this connection?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is not awvailable.

(c) and (d). The employees of the
State Governments get pensiontem-
porary increase according to the rules
framed by the State Governments.
The Central Government have no
jurisdiction over the employees of the
State Governments. Therefore, the
question of taking any steps in the
matter by the Central Government
does not arise.

Government Colony, Nagpur

2191. Shrimati Renu  Chakra-
vartty: Will the Minister of Works,
Housing and Rehabilitation be pleased
to state:
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(a) whether any school or bazaar
has been started in the Xatol Road,
Government Colony, Nagour where 500
families of Central Government staff
shifted from New Delhj in 1958,

(b) whether it is a fact that the
residents are charged for street light-
ing; and

(¢) the reasons for not handing it
over to municipality?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) No, but two plois of
land meant for the construction of a
school and a shopping centre have
been handed over to the Municipal
Corporation, Nagpur.

(b} Yes, a nominal monthly charge
of 50 nP. to 70 nP. per flat is charged.

(c) The Municipal] Corporation,
Nagpur has not been able in take
over the street lighting o far, for
want of settlement of certain points
with the Nagpur Electric Light and
Power Company.

Ex-P. Block Shopkeepers

2192, Shri Yashpal Singh: Will the
Minister of Works, Housing and Reha-
bilitation be pleased to state:

(a) whether it is a fact that the ex-
‘P' Block shopkeepers were shifted to
other shops on the ground tnat the
shops in ‘P’ Block were to be demolish-
ed;

i(b) whether it is a fact that an
assurance was given to these shop-
keepers that their preference for
various loralities for the vurpose of
alternative allotment of shops would
be ascertained before actual allot-
ment;

(¢) whether an assurance had slso
been given to these shopkeepess that
they will have to pay the sam2 rent
for the new shops allotted to them as
they were paving for their slhops in
‘P Block; and

(d) if so, the reasons for charging
higher rent= from those shopkeepers in
various colonies?
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) It was constructed as
a temporary market.

(b) Shops were allotted in Nanak-
pur, Andrewsganj and Srinivasapuri
where these were available at the time.

(¢) No.

(d) Does not arise,

Safdarjang and Willingdon Hospitals

J Shri §. M. Banerjee:
2193. 1 shri Daji:
Will the Minister of Health be

pleased to state:

(a) the number of patieats who
were transferred to Safdarjang Hos-
pital, New Delhi, from Willingdon
Hnspital due to non-availability of
beds during the second week of
August, 1963, and the number of
patients who died.

(b) whether the casualty
ment of the Willingdon Hospilai
did not give emergent first aid
to those patients who were trans-
ferred to Safdarjang  Jospital and
died there during the said period; end

depart-

(¢) if so, the action taken by Gov-
ernment against the casualty staff of
the Willingdon Hospital who did not
give emergent first aid?

The Minister of Health (Dr. Sushila
Nayar): (a) One.

(b) Emergent first aid treatment
was given to the patient.

(c) Does not arise.
Bombay Car Firm

2194, Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a Bom-
bay Car firm was recently raided by
Officers of the Central Enforcement
Directorate;

(b) if so, the name of the firm;
(c) charges against the firm; and

(d) whether prosecution has heen
launched against it?
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The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes, Sir. The
Bombay and Calcutta officzs of a ¢com-
pany dealing in cars were searched
recently by officers of the Enforcement
Directorate.

(b) and (c). The case is still under
investigation. It would not, (herefore,
be proper to disclose the name of the
firm or other particulars at this stage.

(d) No prosecution has veen launch-
ed so far.

Bogus “Blood Bank and Research
Institute”

2195. Shri P. C. Borooah: Will the
Minister of Health be pleased o state:

(a) whether it is a fact ;hat a bogus
organisation run under the name of
“Blood Bank and Research Institute”
with the active help and advice of
Guvernment Health oflicials was found
to have fraudulently purchased a
number of refrigerators and cheated a
number of firms dealing in such i-igi-
daires; and

(b) if so, whether Deparimentuj in-
quiries have been conducted into the
allegations and if so, the stage at
which these inquires stand 1t rresem?

The Minister of Health (Dr. Snshila
Nayar): (a) and (b). It is not a fact
that the Blood Bank and Research
Institute was being run with the
active help and advice of Government
officials. The allegations against the
said organisation are being investigat-
ed by the Special Police Establish-
ment. No departmenta] inquiries are,
therefore, being conducted into the
allegations.

Macleod and Co.

2196 J Bhri Umanath:
"\ Shri S. M. Banerjee:
Will the Minister of Finance
pleased to state:

he

(a) whether Messrs. Macleod & Co.
of Calcutta have expressed their in-
ability to pay off the fine of Rs. 224
lakhs recently imposed ..n them for
under-invoicing; and
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(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Fine and penal-
ties totalling Rs. 17,001,500 (and not
22} lakhs) were imposed on }js, Mac-
leod and Co. They have preferred an
appeal under Section 128 Custom; Act
and have reguestad that pending deci-
sion on the appeal, the recovery of the
said amount of fine and wpenalties
should not be enforced. They Lave
offered to furnish guarantees -ir other
security covering approximately the
entire amount involved.

(b) The matter is under considera-
tion. Section 142 of the Customs Act
provides the necessary powers for en-
forcing the recovery of penallics,

Drainage System in Government
Colonies

2197, Dr. L. M. Singhvi: Will the
Minister of Works, Hoasing and Reha-
bilitation be pleased to state:

(a) whether it iz a fact that the
drainage system in some of the Gov-
ernment residential colonies ia the
capital has been found to be grossly
defective;

(b) if so, the steps being taken to
rectify the defects;

(c¢) whether it is a fact that the
rectification of defects is being delayed
due to certain differenc2s between the
CPW.D. and the Delhi Corporation;
and

(d) if so, the details thereof und the
proposed remedy for resolving the
differences?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (d). Civic services,
including drainage, in Goveinment
colonies are provided by the CP.WD.
generally to the requirements of the
local bodies. On completion, these are
handed over to the local body con-
cerned. The local hodies s melimes
feel that the drainage, etc., suffer from
certain deficiencies. In order to
obviate any delay in the rectifieation
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of the alleged deficizncies, it has been
decided that the iocal bodies should
take over the services immediately ovn
completion; a joint inspection cf the
engineers of the C.P.W.1D. and tha con-
cerned local body should be arranged
and the deficiencies, if any, should
either be made good by the CP.W.D.
or rectified by the local body at the
cost of the former.

Overtime Allowance
2198, Dr. L. M. Singhvi:

Minister of Finance ke
state:

Will the
pleased to

{a) the total amount of expenditure
incurred by the Central Government
on the payment of overtime zllowances
to the office staff working in the Sec-
retariats of the Ministries during the
last four years, Ministry-wise;

(b) whether, after the enforcement
of revised rules on the subject, there
has been a considerable increase in the
expenditure under this head andor in
the needs for late Julies; and

(c) if so, whether Government have
examined the causes thereof?

The Minister of Finance (Shri T. ‘1.
Erishnamachari): (a) to (c). The in-
formation is being collected and will
be laid on the Table ¢f the House as
soon as it becomes available.

Staff Carg
2199, Dr. L. M. Singhvi:

Minister of Finance
state:

Will the
be pleased to

(a) the total number of staff cars
maintained by the Central Govern-
ment Ministry-wise; and

(b) the total expenditure on their
purchase, maintenance and petrol
during the last two years?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). The
requisite information is being collect-
ed from the varioug Ministries|Dz2part-
ments and will be laid on the Table
of the House when ready.
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Sales Tax on Hosiery Goods

Shri Subodh Hansda:
* Shri 8. C. Samanta:

Will the Minister of Finance be
pleased to state:

2200

(a) whether trade representatives
in Delhi have representeg for the
abolition of sales-tax on Hosiery goods
from Delhi; and

(b) if so, the .action taken by Gov-
ernment thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yeg Sir,

(b) The question'is under consi-
deration.
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Smallpox Eradication in Keraly

2202, Shri P. Kunhan: Will the
Minister of Health be pleased to siate:

(a) whether any financia]l ascis-
tance has been given to Kerala Guw-
ernment for implementing Smallpox
eradication programme in the state;

(b) if so, the tota] assistance given
so far; and

(c) the progress made so far in
implementing the eradication pro-
gramme in the State?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). In accordance
with the pattern of Central assistance
laid down by the Government of India,
75 per cent. of recurring and 100 per
cent of non-recurring expenditure are
re-imbursed to the State Governments
by the Government of India.

In accordance with this pattern, the
Government of Kerala was eligible
to get Central assistance for the year

1961-62 and 1962-63 as indicated
below:

Total expendi- Central

ture incurred assistance

Rs. Rs.

Recurring 9,64,519 7,23,389

Non-recurring 2,02,679 2,02,679

9,26,068

In addition to this, 38,89,000 doses
of freeze dried smallpox vaccine
received from the USSR as gift hiave
also been supplied to Kerala State.
The cost of that vaccine amounts to
Rs. 2,79,425. Besides this the UNICEF
has supplied 2 deep freeze cabinets,
5 refrigerators and 5 mega-mikes free
to the State of Kerala.
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(¢) The total number of vaccina-
tions performed are as under:

Primary vaccinations: 6,15,151
Rewvaccinations 52,209,345
Total: 58,44,496

N.D.F. Collection in Kerala

2203. Shri P. Kunhan: Will the
Minister of Finamce be pleased to
state:

(a) the amount so far callected in
Kerala for the Nationa] Defence Fund;
and

{b) the total expenditure incurred
by the State Government in this
respect?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Rs. 184.34
lakhs.

ib) Rs.
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Flood Control Schemes in Kerala

J Shri Pottekkatt:
2205. 1 Shri A. V. Raghavan:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the Government of
Kerala have furnished the details of
the flood control schemes which they
propose to take up in 1963;

(b) if so, the details of the schemes
with reference to cach district;

(¢) the reaction of the Central

Government thereto; and

{d) the amount sanctioned and the
amount spent so far?

The Minister of Irrigation and
Power (Dr, K, L, Rao): (a) and (b).
A statement showing details of the
flood control schemes which the
Kerala Government propose to carry
out in 1963-64 is laid on the Table of
the House. [Placed in Library
See No. LT-1771/63].

(c) and (d). There is & pisn allo-
cation of Rs. 12 lakhs for flood con-
trol works in Kerala State in 1963-64.
Plan assistance will be admissible on
all the approved schemes., No infor-
mation on the progress of expendi-
ture on these schemes has neen
received.
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Power Supply in Bihar
2209, Shrimati Ramdulari Sinha:
Will the Minister of Irrigation and

Power be pieased to state:

(a) the manner in which the sup-
ply of power in North Bihar compares

to the supply of power in South
Bihar; and

(b) the proposal to remedy the
existing conditions of short supply
of power in North Bihar?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Both

North and South Bihar are at present
facing power shortage conditions.
The shortage in South Bihar will be
eliminated in 1964-65, with the com-
missioning of the Pathrathu Thermal
Station and availability of more
power from the DVC. The position
in North Bihar will begin to improve
only in 1965-66.

(b) The power shortage will be pro-
gressively over-come with the com-
missioning of the following generating

sets at Barauni Thermal Power
Station.
2x15 MW in September|October,
1963.

15 MW in December, 1964.
2x50 MW in 1965-66.

Soil Erosion and Soil Ceonservation

2210. Shri Hem Raj: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the extent of catchment areas
in different States through which
rivers Sutlej, Beas, Ravi, Chenab,
Jehlum and Sindh pass;

(b) the steps taken by the Centre
for the coordination and cooperation
of the different States for soil conser-
vetion and checking soil erosion in
these area; and
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(c) the money earmarked for the
purpose during the Third Plan and
the amount spent during the first two
years of the Third Plan?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
The requisite information is being
collected and will be laid on the
Table of the House as soon as pos-
sible,

Political Slogans on Currency Notes

2211, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether any cases of inscrip-
tion of political slogans en currency
notes have come to the notice of
Government; and

{b) it so, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Two
notes of the denomination of Rs. 10|-
one of Rs. 2 and one of Re. 1 inscrib-
ed with the DMK slogan in Tamil
“Dravidanad for Dravidians” were
presented at the Madras office of the
Reserve Bank of India between
September and November, 1962,

Laboratory for Agmark

2212. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a)” whether Government have
received any proposal from the Medi-
cal Relief and Public Health Com-
mittee of the Delhi Municipal Cor-
poration regarding the setting up of a
laboratory dealing with Agmark;

(b) if so, the decision taken by

Government thereon; and

(c) the manner in which it will
contribute to the guarantee of the
hygienic conditions of food stuffs?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The Government
have not received any proposal from
the Delhi Municipal Corporation
regarding the setting up of a labo-
ratory dealing with “Agmark”. It is,
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however, understood that the question
regarding the setting up of a separate
un't dealing with Agmark of food
stuffs manufactured in and around
Delhi, with a view to ensuring the
quality of food stuffs, is under the
consideration of the Delhi Municipal
Corporation.

Foreign Loans

2213, Shri H. N. Mukerjee: Will the
Minister of Finance be pieased to
state:

(a) the amount due for repayment
to foreign creditor countries and the
date when such amounts fall due;

(b} the amount of interest payable
on foreign borrowings every year
from 1959 onwards; and

{¢) the scheme, if for dis-

charging the liability?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-1772/
63].

(b) The amount of interest paid
during 1959-60 to 1962-63 and estimat-
ed interest payments during the re-
maining period of Third Plan on loans
from foreign countries is shown in
the statement below.

any,

STATEMENT

(Rs. crores)

Period Amount of

interest

paid/

o be

paid*
1959-60 10702
1960-61 17-38
1961-62 26-48
1962-63 f 36-09
1963-64 49-91*
1964-65 5781
1965-66 63'01%

*Estimated
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(¢) Arrangements have been made
to ensure that the instalments of
repayment of the principal of the
various loans and. the interest are
paid to the various countries, as and
when they fall due.

Income Tax Circle

2214, Shri Hari Vishnu Kamath:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that Nar-
singhpur District, Madhya Pradesh is
included within the ‘C' Ward Income
Tax Circle, Jabalpur;

(b) whether there is a proposal to
transfer the same from Jabalpur to

Sagar;

(e) whether representations have
been received opposing such a move;
and

(d) if so, whether they have been
considered and with what result?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes, Sir.

(b) Reallocation of certain areas of
‘C' Ward to other circles, was consi-
dered.

(c) Yes, Sir.

(d) The representations were duly
considered. Narsinghpur District con-
tinues to be in Income Tax Circle,
Jabalpur. The only change is that
instead of being under Income-tax
Officer, C-Ward, Jabalpur, it will
now be under Income-tax Officer,
Additional 'A’-Ward, Jabalpur,

Tawa Multipurpose Project

2215. Shri Harli Vishnm Kamath:
Will the Minister of Irrigation and
Power be pleased to state:

the Tawa
Hoshangabad
progressing

(a) whether work on
Multipurpose Project,
in Madhya Pradesh is
according to schedule;

(b) if so, when it will be commis-
sioned; and
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(¢} if not, the reasons therefor?

The Minister of Irrigation
Power (Dr. K, L. Rao): (a) No.

and

(b) Does not arise.

(c) The work has been slowed
down due to paucity of funds occasion-
ed by the National Emergency.

All India Institute of Hygiene and
Public Health, Calcutta

2216. Shri H. N. Mukerjee: Will
the Minister of Health be pleased to
state:

(a) whether it 1s a fact that
revision of pay scales in accordance
with the recommendations of the
Pay Commission continues to be with-
held in the case of several doctors
employed in the All India Institute
of Hygiene and Public Health, Cal.
cutta,

{b) if so, the reasons therefor; and

(e) whether a final decision in the
matter is being taken and will be com-
municated without delay tn the per-
sons concerned?

The Minister of Health (Dr. Sushila
Nayar): (a) The revised scales of pay
in respect of all the posts at the All
India Institute of Hygiene and Public
Health, Calcutta, have been notified
in the Gazette of India except in the
case of the following posts:—

(1) Field Instructor.

(ii) Rural Medical Officer of

Health.
(iii) Assistant Medical Officer,
liv) School Medical Officer.
(v) Lady Medical Officer:
(vi) Technical Supervisor.

(b) and (c). The scales of pay in
respect of the above mentioned posts
have not been revised either because
the posts were sanctioned on West
Bengal Government scales of pay or
proposals for the revision of the
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scales of pay were not made earlier
on account of the posts being vacant.
Fresh proposals in this behalf have
since been received by Government
and the scales of pay will be revised
shortly and the persons concerned
informed accordingly.

Ghaggar Floods

2217. Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state where the matter
stands with regard to the permanent
solution being found for the Ghaggar
Nali floods in the Ganganagar District
of Rajasthan?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The Union
Ministers for Irrigation and Power

accompained by the Ministers con-
cerned in the States of Punjab and
Rajasthan and senior officials of the
Government of India and the two

State Gowvernments, inspected on 13th
and 14th September 1963, some of the
flood control works in progress and

the areas affected by the floods in
the Ghaggar river. The problem is
under intensive study to formulate
measures for a permanent solution.
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12.07 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INHUMAN TREATMENT TO
Inpians 1N CHINA

Shri Hem Barma (Gauhati): I ecall
the attention of the Prime Minister
to the following matter of wurgent
public importance and I request that
he may make a statement thereon:—

“The reported inhuman treat-
ment meted out to the Indians
living in China by the Chinese
authorities.”

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
En>rgy (Shri Jawaharlal Nehru):
There are at pressnt 27 Indians in
China. Most of them are res'ding in
Shanghai. The majority of them are
Sikhs frem the Punjab, who have
been in China for over 30 to 40 years.
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Of the 27 Indians, nineteen are dairy
owners, the size of their business
varying from some owning two or
three cows to others wiih forty to
fortyfive cows; four work in local
offices and one is a business man who
has been runn'ng a grocery, with his
wife and son for a long period of
time. However, during the last five
years, he has been doing practically
no business due to local restrictions.

2. There is no private enterprise in
China and the Government are the
only buying agency. Therefore, the
Indians dong dairy business are
facing difficulties in their day-to-day
business as their produce and ca tle
have, perforce, to be sold to the Gov-
ernment agencies controlling dairy
products at prices fixed by them. This
naturally places them under a severe
handicap. By this proce:s the assets
of Indians invested in cattle are
being considerably reduced.

3. In the past, when the Bank of
China was functioning in India, the
Chinese Government had been allow-
ing limited remitiance facilities to
Indian nationals. However, since the
liquidation of the branches of the
Bank of China in India, this facility
is denied to them. The Chinese Gov-
ernment also do not allow them re-
mittance facilities on any other bank
outside China.

4. These Indians who are still living
in China are, thus, living under diffi-
cult conditions although the Chinese
claim that the Indians are given good
treatment. The Indians are also una-
ble to leave China because of their
inability to dispose of their proveriy
and repatriat: their assets frem China.
Exi* permits for them to leave the
country are also not easily issued to
them.

5. After the closing down of our
Consuiate General in Shanghai, the
interests of these Indians are being
looked after bv our Embassy in
Peking. In July 1963, the Firs: Sec-
retary of our Embassy visited Shan-
ghai and met practically all of them.
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[Shri Jawaha:lal Nehru]

He rendered them certain consular
services, The Indian Embassy in
Peking is doing everything to render
them assistance wherever possible.

6. No cases of confiscation of pro-
rer.ies of Indian residents in China
and denial to them of prescribed food
rations, medical aid etc, have been re-
ported to our Embassy.

Shri Hem Barua: In view of the
fact that these uniortunate Indians in
China are facing very meny grave
difficulties, as stated by the Prime
Minister, may I know what steps
Government have taken to put their
casz across the world and at the same
time, what steps Government have
taken to bring them back from
China? Do Government propose to
bring back thase unfortunate
Indians from there?

Shri Jawaharlal Nehru: Whatever
has happened in China applies equally,
not to Indians only but, to other
foreigners, or in fact Chiness resi-
dents. So, there is nothing new that
we could put across the werld. When
1 went to China—I1 forget now, when;
I think it was about six or seven or
eight vears ago; I think it was in
1954, that is, about nine years ago—I
went to Shanghai, and I met most of
these people.

Shri Hem Barua: But
have changed since then,

conditions

Shri Jawakarlal Nehru: I know that.
But many of them returned just be-
fore that. Those who had remained
were not very anxious to return, be-
cause they had some kind of business
or something else goingz on. That
business has deterioraied. Now, the
trouble is that thev do not want to
give up the properties that they have
got there, because they have got some
properties. And some of them have
married Chinese wives, 1 suppose
they do not want to leave them either.

Shri Hari Vishno Kamath (Hoshan-
gabad): They can come to India.
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Shri Jawaharlal Nehru: Also, as has
been stated, it is not easy for them
to get exit permits from the Chinese
Government, Perhaps, those permits
might be available, if they really press
for them or they are anxious to come,
leaving their properties behind.

Now, these difficulties have arisen.
So, gradually, the number has come
down. There used to b2 hundreds of
Indians there in Shanghai, but gra-
dually they have now been reduced
to 27.

Shri Hari Vishnu Kamath: Is it a
fact that after virtually liquidating
the Indian community in Tibet, the
Chinese Government have extended
their tentacles to the Indians living
in Shanghai, Canton and e!sewhere in
China, and have declared their inten-
tion of cunfiscating their property and
practizally pauperizing them? Is it
also a fact that all contacts be'ween
the Indians in China, in Shanghai,
Canton and elsewhere, and the Indian
Embassy in Peking have been barred
by the Chinese Government by
mouting a round-the-cleck mili‘ary
or police guard over the Embassy?

Shri Jawaharlal Nehru: I think that
many of the things that the hon.
Member has said are not true or are
very grossly exaggerated......

Shri Hari Vishnu Kamath: [t may
be exaggerated, but there is truth in
it,

Shri Jawaharlal Nehru: The hon.
Member can criticise and can disagree,
and he can cri icise the conditions in
China. But this question, I take it,
is whether any special steps hava
been taken in regard to the Indians
there.

I am not aware of any very special
s'eps taken. But the genera] coudi-
tiong in China press down upon them,
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and that is why they have lost their
occupation. That is the difficulty,

Mr. Speaker: The other question
was whether contacts of these Indians
with our consulate or our representa-
tive......

Shri Hari Vishnu Kamath: Qur Em-
bassy,

Mr. Speaker:.... have been barred
on account of some guard being put
around or some such thing.

Shri Hari Vishnu Kamath: Police
or military guard at thes Embassy.

S=ri Jawaharlal Nehru: I do not
know if there is any military guard.

Shri Hari Vishnu Kamath:
guard.

Police

Shri Jawaharlal Nehru: There may
be some persons there. But I have
not heard of any persons wanting to
go to our Embassy, Indians special-
ly, being stopped or prevented from
going there. These persons are in
Shanghai; they are not in Peking.
When our consulate was there in Shan-
ghai, it was in direct {ouch with them.
Now, that was removed last year.
Since then, our Secretarr goes to
Shanghai; as I just mentiored in my
statement, he sometimes goes there to
see these people. They can also go to
Peking and certainly meet them thers,

Mr. Speaker: Our Peking represen-
tative has no difficulty ir going and
meeting Indians.

Shri Jawaharlal Nehru: I would
say this, that I have not heard of any
difficulty.

Shri Hari Vishnu Kamath: My ques-
tion was this. He can go outside and
meet them; but they cannot come
and meet him.

Mr. Speaker: He has said that he
has not heard of any difficulties being
placed in the way of Indians, if they

TJoz20
Adjournment

want to go to Peking and meet them
because in Shanghai we have mno
office.

Shri Hari Vishnu Kamath: Let him
inquire furiher and let us know.

Mr, Speaker: Order, order.

Shri Hem Barua: May I draw the
attention of the Prime Minister to a
news item from East Germany about
the dfficulties......

Mr. Speaker: He has had his oppor-
tunity,

12.20 hrs.
RE: MOTION FOR ADJOURNMENT

Mr, Speaker: Papers to be laid on
the Table.

The Minister ¢ Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): I beg to lay on the Table..

Shri S. M. Banerjee (Kanpur):**

Mr. Speaker: I will only direct that
this portion might not ba included in
the record. He never took my permis-
sion, I have warned thi; Member
many a time before. Bu* he does not
get it. He gets up and begins to
make a speech,

Shrimati Renn Chakravartty (Bar-
rackpore): May I plead with you that
the same thing may bec applied to
everybody? We have becen watching
many Members getting up here with-
out prior permission and saying what
they want. Never have 1 seen, at
least in the last few days, anything
expunged just on the ground that
they were not permitted fo say some-
thing.

Mr. Speaker: Once before I had to
do that. But as regards adjournment
motions, I have been pressing this
every day. Every time, not only

**Not recorded
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once, twice but thrice, I have to do it.
When one Member just persists in this
practice and gets up without my per=
mission and goes on when 1 am warn-
ing him every day, every morning
there is no other remedy that is left
for me except this,

Shri S. M. Banerjee: 1 take excep-
tion to that, I have never been war-
ned by you

Here an illegal thing has happened.
We cannot seek a remedy here?

Mr. Speaker: We have no remedy
here,

Shri S. M. Banerjee: During the
emergency, the Centre can issue direc-
tives to a State.

Mr. Speaker: Order, order, It is
my decision that this House has no
remedy to give.

Shri S. M. Banerjee: Allow me to
present my case.

Mr. Speaker: No, no. I am not al-
lowing him. He may come and see
me in my chamber and if he can
convince me that this House has a
remedy, I wil] allow him. He knows
certainly that he can come tc me every
day. But he just cannot spare a
minute or two to come to me and
See Mme,

Shri 5. M. Banerjee: 1 am not mov-
ing it every day. Why do you say
that I am bringing it every day? 1
am bringing it because 1 am con-
vinced that an  injustice 1s being
done,

Mr. Speaker: Who is to be convin-
ced? When he is convinced—and I
am not—he gets up to say some-
thing.

Shri S. M. Banerjee: I am in your
hands, 1 am guided by you.

Shrimati Renu Chakravartty: May
1 plead with you that there are very
few occasions, there is no occasion

Re: Motion for SEPTEMBER 19, 1963 Papers laid on the

Table

almost, when adjournment motions
are being put before you, ang that
we have done it because we felt that
maybe these Calling Attention noti-
ceg would suffice, But if on certain
occasions we feel that ap adjourn-
ment motion shoulg be moved, is it

your ruling that we cannot move it
at all?

Mr. Speaker: Yes, thig ig my rul-
ing,~Order, order. That is for all the
Members—that if I get a notice and
1 do not allow it then the Member
should not move it, but he can come
and try to persuade me. [ have told
him not once, twice or thrice but so
many times, and I must say, because
he savs he takes exception to this,
that there must have been more than
two dozen times, two dozen cases,
when he has stood up, anq I am sorry
now to bring this to his notice that
never, not even once on such occa-
siong has he come to me to convince
me.

Shri 8. M. Banerjee: 1 have been
to you thrice.

Mr, Speaker: That was in a dif-
ferent connection, not in this con-
nection. He has not come to me even
once,

Shri S. M. Banerjee: This time
when 1 go to you, I will take some
Member as & witness.

took
not in

Mr. Speaker: Oh yes. He
that witness, and that wag
connection with this.

12,27 hrs.

PAPERS LAID ON THE TABLE

STATEMENT ON AMENDMENT TO THE
ARTICALS OF ASSOCIATION OF THE
NatioNaL BuiLpings  CONSTRUCTION
CorporaTioN Limrtes, New Devmx

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): I beg to lav on the Table
a statement on amendment to the
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Artlcles of Association of the
National Buildings Construction Cor-
poration Limited, New Delhi.  [Placed
in Library, See No LT-1762/63].

NOTIFICATION UNDER CUSTOMS ACT, ETC.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
I beg to lay on the Table—

(i) a copy of Notification No.
G S.R. 1448 dated the Tth
September, 1963, under sec-
tion 159 of the Customs Act,
1962 and section 38 of the
Central Excises ani Salt Act,
1944, making certain further
amendment to the Customs
ang Central Excise Duties
Fxoort Drawback (General)
Rules, 1950. [Plared in Lib-
rary, See No. LT-1763/€3].

(i) & coov each of the following
Notifications und-r sectlon
159 of the Customsg Act,

1962:—

(2) G S.R. No. 1444 dated the
Tth Scptember, 1963.

(b) GSR No. 1445 dated the
Tth September, 1963.

(c) G.S.R. No. 1447 dated
the Tth September, 1963.

(d) G SR No. 1493 dated the
10th September, 1963.

" fPlaced in Library, see No. LT-

1764/63].

NOTIFICATIONS UNDER EMPLOYEES' PRO-
vipEnt Fuxps Act

The Minlster of Irrigation and
Power (Dr. K. L. Rao): On behalf
of Sari C. R. Pattabhi Raman I beg
to lay on the Table a copy each of
the following Notifications under
sub-se-tion (2) of section 4 of the
Employees' Provident Funds Act,
1852 —

(1) GSR No. 1285 dated the

3rd August, 1983 extending
the gaig Act to canteeas.

1260 (Ai) LSD—4.
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(it) GSR. No. 1432 dateg the
28th August, 18963 extending
the suid Act wuo aerated
water industry.

G.S.R. No. 1461 dated the
20th August, 1863 making
certain amendment in Notifi-
cation No. G.S.R. 788 dated
the 16th June, 1062 extend-
ing the said Act to the fruit
and vegetable preservation
fndustry,

[Placed in Library,
1765 /63].

(1it)

see No. LT-

12.29 hrs

MINUTES OF PARLIAMENTARY
COMMITTEES

(1) MmUTES OF SIXTH SITTING OF THE
CoMMITTEE ON ABSENCE OF MEMEIRS

Shri Khadilkar (Khed): I beg to
lay on the Table the Minuteg of
the Sixth sitting of the Committee
on Absence of Members from the Sit-
tings of the House held during the
current Session

(rr) MmwuTtes oF THE FOURTH SITTING
oF THE COMMITTEE oN GOVERNMENT
ASSURANCES

Shri Morarka (Jhunjhunu): I beg
to lay on the Table the Minutes of
the Fourth sitting of the Committee
o2 Government Assurances held
during the current session.

t A et (faeEr) ¢
wem wakza, WieETeAt gt afafy
# g & = S faEw s
R ¥ 9 & qew 9T Negd g,
4 39 & ®ra g H WY ¥ OF 40
ATEaT § | T8 WivATed g afafa
& argw ¥ 5O ¥ OWT W SqaEdr
¢ fx. Y &, ot dfe are a6 qrearEa
2y <F s 37 & = swe A fmw
ag ? g & far eam &
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[&T swma T wmex )
" wererar # faes sfadwm ® w7 ag s
(W a1 1 39 g9 w19 A g fafrey
' 77 a1 fix faew S amt # fafaesd
w1 oo WX Fouo fagm gar ¥
a9 3 mfafew, 1 w1 faron =t
- & S qar @ faar o sfew o
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*“That the Bill further to amen#i
the Constitution of India be refer-
red to a Joint Committee of the
Houses consisting of 45 members,
80 from this House, namely:—

Shri 5. V. Krishnamoorthy

Rao; Shri Bibhuti Mishra; Shri
Sachindra Chaudhuri; Shri Sur-
endranath Dwivedy; Shri A. K.
Gopalan; Shri Kashi Pam Gupis;
Shri Arnsar Harvani; Shri Harish
Chandra Heda; Shri  Hem Raj;
Shri  Ajit Prasad Jain; %hri
S. Kandappan; Shri Cherian
J. Kappen; Shri L. D. Kotok::
Shri Lali Scn, Sirp Hinckrushng
Mahatab:; Shri Jaswanira; Mehta:
Shri  Bibuihendra Misra; Fhii
Purushottam~as R. Patel: Shri
T A Psatil: Shri A. V. Rarhavan;
Shri Raghunath Singh; Chowdhry
Ram Srw-k Singh.  Bhola Raut:
" Dr. L. M. Singhvi; Shri M. P.
Swamv: Shri U. M. Triverli; Shr
Radhelal Vvas;  Shri Balkrishn
Waenik: Shri Ram Sewsk Yadav;
and Shri Asoke K. Sen.

cg® T8 A femm wmar g e &
WTEIT S 2T ET & | S HIEETEA 7
w9 % QU fFar am, 19 GvFeg §
o &g fig mawy

Biiri Morarka: So far ag this Com-
mittee is concerned, i follows up
every assurince which is given on
the floor of the House, and from time
#0 time it keeps on reminding the
Ministry of Parliamentary Affairs
and through them the concerned
Minictry bt it is uo to the Govern-
ment to fulfil the assurance.

Mr. Speaker: The Committee might
now take that up, and see that this
is complieg with ag early ag possi-
ble. ang 15 from Rezjva Sabha:

_— that in order to constitnte « A
ting of the Joint Commiitee the
quorum shall be cne third of the
total number of members of the
Joint Committee;

1231 hrs,

_FUBLIC ACCOUNTS COMMITTEE
Frrreent REPORT

Bhri Tyagi (Dehra Dun): 1 beg to
present the Fifteenth Report of the
Public Accounts Committve on  the
Audit Report on the A._:unt
the Damodar Valley Corporation for ing to Parliamentary Committees
the year 19681-62. shall apoly with such wvariations
—_— and modifications as the Speaker

may make; and

that the Committee shall make a
report to this House by the last
dav of the first week of the mext
session;

that in other respects the lules
of Procedure of this House relat-

1231} hre

CONSTITUTION (SEVENTEENTH
AMENDMENT) Bi l—contd.

that this House recommends e
Raiya Sabha that Rajya Sahha de
join the said Joint Committee and
commuanicate to this House the
nameg of 15 members Lo be appoin-
ted by Rajya Sabha to the Joim
Committer.”

Mr. Speaker: Further considera-
tion of the following motion moved
by Shri Asok: K. S@n op the 18th
Septembier, 1963, namclyi—
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Out of geven hours allotted, 2 hours
88 minutes have been taken; 4 hours
ang 5 minutes remain.

Shri Nath Pal (Rajapur): May I
goek a clarification? We have been
consistently waiting for the beginning
of the debate on the NEFA report. It
wag originally scheduled for yester-
day. Will you kindly advise us when
it will be taken up because tomorrow
happens to be Private Members day?
Your puidance will be very useful

Mr. Speaker: I expect to take it
ap immediately after we flnish this.

Shri Hari Vishmu Kamath (Hosh-
angabad): That is by 430,

Mr. Speaker: I will take care to
see that thig is finished by that time.

Bhri Hari Vishnu Kamath: Will
the House be sitting beyond 57

Mr. Sneaker: We have got the half
Rour discussion

Shri Todrait Gupta (Calcutta
Bouthwesti- The tnotal time far die
eussinn of the NEFA report is  five
hours. Tomorrow we have Private
Members’ business ac Shri Nath Pai
pointed out. How is it proposed to
get these flve hours?

Mr. Speaker: We
also.

have Saturday

Shri Indrajit Gupta: So, we will
earry on tomorrow and on Saturday?

Mr. Speaker: Or, if the Members
desire. we might carry on with this
Business tomorrow, and put the non-
official busin~ss the next dav. We
ean take up non-official business on
that day.

Bhrimati Renn Chakravartty
(Barrackpore): No, Sir. Till now 1
have been one of those who alwavs
oponse tinkering with non-official
business. Althongh the NEFA debate
i verv immortant once wa do  this
there will be no end to this. We will

Constitution BHADRA 28, 1885 (SAKA)
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always try to push out
business.
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non-offcial

_Mr. Speaker: Just as the Hous

likes.

Shrimats Renn Chakravartty:
Of course, the House and the majo-
rity party, the Congress Party cam
dp what they like. But T feel that
non official business should not be
touchcd. We have never done it be-
fore.

Shri Havi Vishoo Kamath: May I
submit that besides this NEFA de-
bate, there are two other items.

Mr. Speaker: That i different al
together.

Shri Hari Vishnu Kamath: Abost
NEFA enquiry, T have been pres—
<ing from the beginning that we
ahoulj have more than one day.

My, Speaker: We will see thad
when we begin it. Time is not beint
fixed now.

Sket fzr: Vishnu Kamath: Wikl
start today?

Mr. Speaker: Yes; that is what T
am saying.

Shri Sorendranaty Dwivedy (Kei-
drapara): There is considerable
foree in what Shrimati Reau Chak-
ravartty said. Since the NEFA debate
hag to go on for the whole day, we
mu-t decide about the mnon-official
bnsine-s; if we decide to take it up
positivaly on Saturday  at 230 we
can do like that.

Mr. Speaker: But if the House »
divided, T will atvise the hon. Mem-
hor ‘o %o as it is put down already.’
Now, Shri A. C. Guha.

Shri A. €. Gnha (Barasat): M.
Soeaker, 1 rise to support the motios
for rafering the 1Tth Con-titutioz
(Amendm-nt) Bl to *he Join: Com-
mittze. Thiz B i° intende” o 'm
piement the policy of th, Congres
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which was drawn even before the
Independeace of India had been
achieved. Even in the 1047 election
manifasio, Congress had certain pro-
posals for effecting agrarian reforms.
For implementing that policy » com-
mittee was get up by the All India
Congress Committes in 1848 and
Prof. Ranga was a member of that
committee. Yesterday, Prof. Ranga
expressei vehement opposition to the
provisions of this BilL His opposi-
tion is not a new thing Evep in that
committee, he submitted a note of
dissent recording hisg difference with
the approach and recommendations
of that committes. It may be rele-
vant to read out a few lines from
that report—*"The Congress in its
election manifesto and the report of
the economic programme committee
has declared that it is in favour of
elimination of intermediaries bet-
ween the State and the tiller. Even
after the abolition of the zamindari,
there would remain a laree element
of non cultivating interests. The Jand
commitee of the Congress was
strongly of the opinion that in the
agrarian economy of India there is
no place for any intermediaries and
lanq4 must belong to the tiller. This
eommitee has, therefore, recom-
mended that in future sub-letting of
land would be prohibited except in
coerg ~f widows miners and  other
disableq persons”™ The Constitution
was amended twice with regard to
this matter. Articles 31A and 31B
wore put in to give effect to the re-
eommendations of this committes or
to implement the agratian policy of
the Government of India.

Shri Ranga (Chittoor): I  would
like to offer a personal explanation.
1 woulq like to know whether my
hon, friend said that I agreel with
the majority report.

Shri A. C. Guha: I have already
gtated that his difference op ~ this
matter is not just now. It war there
even in 1948 ang in 1943, and he had
submitted a note of distent to that
oommittee,

EEPTEMBER 19, 1963 (Seventeenth Amend- 7030
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Eh¥l Ranga: I had made it very
clear. In fact, T was one of the very
fewr people in this courtry who took
up this question of elimination of
intermediaries between the Govern-
ment and the actual tiller. I also re-
joiced in the elimlnatioa process.
But I have alwayg laid stress cn the
fact that the actua! tiller of the soil
who happens to be a peazant pro-
prietor should not be eliminated and
he should be helped. hiv complaint
now is that this Bi'l sceks to weaken
that right to ownership of land,

Bhri A, C. Guha: I v'as only stat-
ing that Shri Ranga hzq¢ becn con-
gistent all through in his oppusition
to any agrarian reform.

Bhri Ranga: No, no. It iz the elimi-
nation of the intermediaries.

Mr. Speaker: Order, order. Shn
Guha savs that Shri Earga has been
consistent. But if.Shri Ranga says
that he has not been consistest and
if he takes exception to that, whal
else can be done? (Interruption).

Shri A. C. Guha: 1 fiad from the
record of the proceedings of yesterday
that his objection is not so much tu
preserve the interest of the resal cul-
tivators . . .

Bhri Ranga: Questicn.

Shri A. C. Guha: But his objection
to agrarian reform i3 to protcet the
interests of some urban pcpulatiom
who holds landq in vili~ges. 1 think 1
am quoting his language.

Shri Ranga: Wiat a perverted
view?

Shri A, C. Guha: I think I am
quoting hlg languag= Shri Ranga ia
an old friend of mime. and it ig mno
pleasure for me to diffcr from him
on such fundamental matters as
agrarian reform. India is still having
an agrarian economy. About 75 te
80 per cent of the people live o
agriculture or on agricultural eco-
nomy. So, it ls ol vital importance
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for us that there shculd be no im-

pediment in proceediry with agra-
rian reforms accord:ng to *ha best
inierasts of the coustrv and alsd
according to the decisions of the

party in power.

. The other day there was objertion
that the Government sometimes take
the cue from the Congres; party deci-
gions. I think the party Government,
a3 you have rightly decided, is bound
to act according to the mandztes and
decisions given by the parly. What
has been dacidad by the Al'-India
Congress Committes and what was put
as late as in 1948 in the elc-lion
manifesto of the Conzgress, [ think
there should not be any hesitztion on
the part o’ the Governmeni o give
eff2~t to those pledges and commit-
ments must be fulfilled.

1 think for two or three days in
this Hous>, there was a dzbate as to
the immeoensity of poverty, particul-
arly, poverty in the cural arcas  in
India. We a!l know that thers is appal-
ling poverty and unemployment in ‘the
rural areas, How are w2 to remove
them? Tha first step is to have a
rational agrarian svstem and an agra-
rian polizv. For that we na—e tn take
up drasti~ agrarian reforms. Unless we
e 3o that it is no us2 shedding

tears for the paverty-striken rural
pooulation of “ndia. 1f w2 have any
lov? or anv conrern ‘or th: poor

rura! pennle, T think we snouid heve
no heytation in eff2~ling azravan re-
form and for that anvy stp that is
mercisary should be taken.

Shri Ranga has s‘ated that Gavern-
ment have boen bohaving in an arbi-
tra~v ma-mer I cannot  und-rstand
what is *h- arbitratiness in th's Bl
This Bill is onlv an enah!'ng Bill, pra-
tecting cortam log'stations tha' have
basn passed by diffs-ent l-gis'atu-es
of the cou-trv, So. ths Parilament or
to g» anvthing iniinlly by theis own
01 do anvthing int'al'y by th=ir own
jnitiativs. exoont to remove the anom-
alr af A w=enmr difi~u'tizs  of  the
term “estat~” prevalent in different
regicns creating soc.al and economic
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problems. They are also taking cer-
tain steps to protect legisletive mea-
sures that have already been taken
by diffarent States to give reiief to
the poor peasants, and to give effect
to the agrarian reform prog:amma.

The question of compensation has
also been raised. I do not think there
is any p:ovision or mention of com-
pensation in this Bill. Prof, Ranga
said that compensation will be given
according to some arbitrary standard
or some ante-dated rates. But I think
this Bill does not provide for any
rates of compensation, The compznsa-
tion will be paid by the State Govern-
ments according to the laws prevail-
ing in each State This IHouse and the
Gove:nment hare have time and again,
shown enough concern about the
amocunt of compensation to be given to
any rural people whose land is to be
acquired by Governmeant,

Prof. Ranga has also men'ioned {4at
65 m:llion peasant families will be
affected. I think his clam is as
fantastic as Dr, Lohia's claim that 60
per cznt of the people live on 3 annas
per day. I cannot unders‘and from
wherz he got these 65 million peasant
families , which would m:an at jeast
75 per cent of the population, Had that
bzen the position, I do ro! think any
State legislature would have p2ssed
all thesz Bills Practically all the en-
actments of all the leg'slatures are
enunciat>d in this s:hedu'e. So, a'l
the legislatures of tha country have
passed ceriain laws and they cannot
igno-e th2 fe=lings and interests of 65
m'llion peasint famiiiss or the total
rural p-pulation. As I said, 1 think
his cla'm is as absurd as Dr. Lohia®s
claim that G0 per cent of the popula-
tion are living on 3 annas per day.

Laws have been passed by different
legislatur~s. bu' alwavs there is an
el~mont of un-~ertaintv in a'l the eas-~s,
Several o th=sa laws have already
b-en s'ru~k dnwn, some Lv the Sup==-
me Court and some br the Hich
Courts. The validity of some ether
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taws ls also being questioned in diffe-
rent courts. So, the State Govern-
ments are almost in a state of un-
certainty and they cannot make up
ftheir mind as to how to proceed.
Therefore, this Bill gives only that
element of certainly to the legislative
measures taken by the State Govern-
ments, Article 31B gives enough
power to the State legislatures at any
time to repeal or amend or in any way
change the already existing Acts. So,
by this Bill, there is no compulsion
that the Acts mentioned in the sche-
dule will be as they are now. If neces.
sary, the State Governments or the
legiclatuses of the States can change
any of these Acts. or even repeal any
of them, There is no compulsion that
these Acts will continue as such.

1 am told certain objections have
gome from the Kerala Government. I
think that Bill was considered by the
Central Government and  certain
changes were made under the direc-
tions of the Central Government or
rather of the President.

Shri Bade (Khargena): What about
the assurance given by Dr. Ambedkar
to ryotwari cultivators?

Shri A. C. Guha: Now, having pas-
sed an Act after so much considzra.
tion and consultation between the
State Government and the Central
Government, I think it will not bc pro-
per to exclude that Act from the ache-
dule. That Act has been almost the im-
mediate occasion for sponsoring th's
Bill. That Act has been challenged
and declared u' ra vires by the Sup-
reme Court. I is for the protection
of that Act that this Bill has been
necessitated. Wa cannot allow any
defective language in Constituticn to
stand in the way of implementing
the wishes of these State Govern-
ments. Therefore, I think it wil not
be proper for the Kerala Govern-
ment to urge for the exclusion of
that Act. If necessary, on any subse-
quent date they can make certain
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amendments to that Act if the gltuatiom
demands jt

There is a demand, again by Prof,
Ranga 1 think, that the Bill may be
circulated. But the Bills not being
passed immediately. It is only being
sent to the Joint Committee. In the
Joint Committee, different interests
wiil have enough freedom and op-
portunity to represent their grievan-es
and their views, I am sure the
members of the Joint Committee will
consider the Bill with an open mind.

Considering all these things, I hope
that the motion of the Law Minister
for sending this Bill to a Joint Com-
mittee of both Houses will be accept-
ed. Before concluding, 1 should say
that it is an obligation on the part of
the Government to implement the
p'~dge given io the peasants that the
land shouid bhelnne 4c tho tiller and
that beiween the t'ller and the Gov-
ernment ihere shouid not be any
intermediary {: enjoy any uncarned
przfit, whother he i3 an urban pre-
per.y-hoider ¢ a  rural -amindir,
talukdar. inamdar or anything like
then Th. oh¥le. of Zumindedi
u!? have its logical segience im
the econ:mic life of rural Tndia.

shu

Ch=t Treml Tohap Tayeail. Sr, 1
rise to exiend my qualified support te
this Bill which is before the House.
The Bill, if adopted and la.er suil-
f!.!\f:l- e ieme e ~rigln
powers in the executive which, know-
ing as we do that it is arbitrary and
at times high-handed, might turn out
to be an engine of oppression against
the small peasants who own small
holdings, less than the ceiling provid-
ed in the enactmen.s of the wvarious
States, Unless safeguards are prowi-
pcasa 5 are likelv to be-
come victims of executive arbitrariness
and high-handedness I, there-
f--n -~'t to uyrge very strong'y that
the Government, while bring'ng this
Bill before the House, must without
any mental reservation, assure the
House either by suitable amendments

will wesy

T Ty
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s the Bill jtself or later by suitable
degislation, that the interests of ryot-
warli peasants and other peasants
who hold land under similar c- diff-
srent tenure in other States will be
adequately and fully safeguarded.

We are not concerned with the anti-
zamindari or anti-talukdari legislation
fere. These zamindaris, talukdaris
and other big estates, according to the
#pirit of the Constitution, were aboli-
ghed some years ago. But everyone
of us, the Minister, the Government
as well as my colleagues in this House,
are very much concerned with the 80
per cent or more of those who live
en land, who are small proprietors,
swners of small holdings, tillers who
are owners of the land on which they
#lve. And, it should be our zcalous
concern that the interests of these
peasants, who by their labours grow
wwo blades of grass where one grew
hefore, unlike many politicians and
most Ministers, should be safeguarded,
and  porotected adequatlely. It has
p2en rightly said by a poet that:

“#& boull peasantry, their country’s
pride, |

Whon orce desiroyed, can never be
supnlied ™

Hare. Sir, the Constitution itself in
ita przamble has embodied the eternal
verig ot justice—social, economic and
puiitical-—and this principle of socio-
poonnmie justice applies with  even
greater force, to this class of popula-
tion—more than 90 per cent, who eke
out a ha-e sustenance, from the land
thay live on,

The Minister referred yesterday, in
the conurse o his speech, to the land
reforms that have been sought to be
enforced in the various States of our
coun'ry In the Statement of Objects
2nd Reasons it has been sald -

“Mcreover, many of the land
ref:-m onactmenta relate to lands
which ate not included in an
vatate”

The other dzv. In another context,
#he Minister said that amendments to
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the Constitution should be undertaken
only in the national interest or for
social change, real genuine soclal
change. By that yardstick, by that
criterion 1 shall seek to judge thix
Bill before the House.

The Third Five Year Plan has pro-
pounded its objective as follows:

“The objective of planned deve-
lopment is not only to increase
production but also to secure a
social and economic order based
on the values of freedom and de-
mocracy in which justice—soecial,
economic and political—ghall in-
form all institutions of national
life.”

That, Sir, is the grand objective of the
Third Plan and, may I submit in aR
humility, also of the Constitution.

Now, the Bill before the House
seeks {0 amend article 31A of the Con-
stitution, and by that amendment the
Government seeks to equate or put on
a par big estates, zamindaris, taluk-
daris and inams with small ryotward
holdings, with peasant holdings., The
objective is very clear,

The clausc as it was is comprised
only in clause 2(a)(i). That wag the
article as it stands in the Constituticn.
Now, by two more sub-clauses, sub-
claues (ii) and (iii) we have brought

in:

“(ii) any land held under ryotwari
settlement; sub.clause (ii) is  very
sweeping, it is bad enough unless it is
properly safeguarded. It gays:

“(iii) any land held or let for
purposes of agriculture or for pur-
poses ancillary thereto, including
waste land, forest land, land for
pasture and sites of bui'dings
and other structures occupied by
cultivators of land agricultural
labourers and village artisans.”

None has been left untouched, None
of these poorer classes abnut whom
my hon colleague Shri Nath Pal said
that day “it is not a question of per
capita income, it is per capita starva-
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tion in this country™ has been left
out. All these classes, the poorest, the
lowliest and the iowest, in the words
of wishva Kavi Rabindranath Tagove,
the Government has sought to lay ils
cruzl hands on. No class is immune
from the operation of this Bill. Un-
less adequate safeguards are provided
by a vigilant Parliament, by a walch=
ful public forcing their will on the
Parliament, may I ask you in all cou-
s:iencz, in all humility, whether this
will seek, whather this will promote
socio-eonomic justic if the execulive
ac's arbi‘rarily, bazcausa once this is
passed, once this is adoptad, article 31
may—may it is very likely, come into
opera.ion, and article 31 seeks
to acnuire land for g public pur-
pose ard it sezks to empower the exe-
cutive to acquire it with a quantum of
compensation which will be non-
justiciable,

You will re-all, Sir, the grand, al-
most vehement, fiery debates that tosck
place in thz Constituent Assembly and
also, before it cams to thz Constituent
Assembly, in the party. Very
furious, very fiesry and vehement de-
bates took place there. At one stag:—
I hopz I am not divu'ging anvy pirty
secrets—the then Finanee Ministor
threatened to walk out of tha meeting.
A‘ler that a compromise fermula was
arrived at and cmbadied in article 31
of the Constitution. Subsequently,
this article wais amended and wes have
got 31A and 31B also. Now, Sir, this
is a further amendmont, We are socii-
lis's We want to have not merely a
gocialist  society but a democratc
so ialist gacizty. The spirit of demo-
cracy must pervade all the institutions
of national lifee. We do not want
undemocratic or anti-democratic
socialism. that is communism, That
is the distinction from communizm,
We do not wan* efther Stat~ eapitalim
or totalitarian sacia’ism. W= do not
want th- S'atr or th: Governme~t as
g superzamindar. Well, if vou deprive
th~ emall h-~lders arbitarilv  holders
whn have po* 1 acre, 5 a<res 10 acres
or 15 acres of land, lower than tha
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ceiiing proposed in wvarious States, it
comes .o that. There is no hing to pre-
vent the Government from acqu.ring
this land, the ryoiwari lands, tha
peasant holdings, the wvery smull
holdings for a public pu.psse. And,
the quan.um of compensation would
be non-justiciable,

A Communist country iike Russia
liquidated what they call kulaks or
big land holders and aiso some
Mujhiks, th2 small peasants who ob-
structed their si-called laad refcrms.
They were buuherad. Violently,
thousands, perhaps some two or thrve
mi.lions, wore butchzred during
Stalin’s reg'me. But the situation did
rot improve. But here, Sir, if as 1
have stated a! the ou'set, this is im-
plemented, when this Bill  becomecs
law—unies the majority party take it
into its head to amond it suitably, if
they do not take it into their hecai to
amend it suitably and if it is passud
a3 it is— [ fear—God forbid— there
miy be a non-violent liguidation ot
small peasants, and ryo's in this
country. And, his House. rommitt>d as
it is to democracy, to genuine socia’ism
and no* to communism, not {o toali-
tarianism, must safeguard the poor
section of the population.

May I invile your attention, Sir, to
the Statement of Objrcis a:d Reasons.
The Ministzr, T wish, should have b:en
more explicit about certain aspects of
the Statement of Objests and Reasong.
He has rightly drawn the at'ent’'on of
th2 House to land reforms. Certainlv,
we are all for land reforms, But
land reforms for what for a pu pos=.
for an objec ive which is envisag-d,
visualised in th2 Co-stitution. Ceor=
tain'v. we are a7ainst ~on-~~ntrat'on of
wealth, concentration of propertv. But
are we aaginst sma'l  land-holdors,

=sm1!i peasen's who ha'd five or ton
a~r-s af land and whn eks oat  their
livelihoad an that? Then, Si- if wvon

reallr mean s ein-c orem’s iustiee f
ven roallt in'eed to nramats and o ta
brin® ahant sn~n-reanemis iustice 9
the country, yen have to lay your

-
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hands not merely on the rural popula-
tion but also o the urban propertizd
Ppopulation, What bave you done
about urban mil.ionairzs, billionaires
and crorcpathis? Statistics are re-
vealing, and there are peopie in our
country whose income runs into oue
lakh or two iakhs rupees per day.
What have you done about them?
Why do you lay your hands o:ly on
the rural population? That may
hoppsn—nay I am sure it will hap-
pcn that the exccutive will exerc.se
the powers vested in their hands after
the Bill is passed. If Gove.nment is
really anxious abou! socic-cconomiz
justice, it shou!d set about in an
honest manner, straightforward man-
nor, drastiec manner, and stern manner
also. Let them make no distinetion
b:iween the rural populaticn and the
urban population. If it cannot be
done in this Bill, let them give an as-
surance that there will be no discri-
mination betwern rura! population and
urban popu'ation and that they will
comz un wih legisia.ion for the u ban
population also, who are amassing
wealth by hook or crook. They must
at least give that assurance now.

13 hrs.

One or two more poin's and I am
done. tha staltmoant further says thil
the exoressicn “estate’ has been de-
fined differantlv in different Stotes.
The Minister, has got access to mate-
rial which we have not got, We
havs not gat se-retarial assistance, It
has been my misfortune rot to b2
ah’e to find out, to ascertain, how
“psta‘es” hava boen dzfined in various
gstatutes passed by the various States.

1 wish the Min'ster had told us in
what  waves  “a3ztates™ have been
diff2rently defined.

Ta-n. thr Minister has stated t-at

124 or more—'s it 1247 pe-haps 144—
Acts bavs heaen insluded ‘n the Sehes
dule, T =uopos~ it is a reco~d even for
this Parlinm-n* surh h'a~k + lpgis'a.-
tinn. ene hlanket Bl I might ~a" it
mr%ineg t-~m -a'id by on> swe pi-g
stralk~ 144 Ar's arz souTht tn be
validaied exr post facto retrospaclive
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validation, blanket validation at one

time, and the House does not even

know the cont:n.s of these Acts, what
exac.ly they contain, I suppsse none
of thes2 Acts has bzen struck down or
gone to the Supreme Court. Dut
because the Kerala Act has b2en siruck
down, Government thinks that these
other Acts might also by implecation.
be struck down as invalid. But there’
is one Ac!, Act No. 86, which, I am’
told, went to the Supreme Court some
time ago in some connection, the
Bombay Tenancy and Agricultural
Tenants Amendment Act, 1960 and the
Suprems Court in its judgement held
that it was a colourable piece of legis-"
lation and strutk down  that Act,
but that Act finds a place in the list.
of 144 Acis before the Hous2,

I appeal to the Joint Committee to
give careful thought to this  natter
and sea2 that no Act which has buen
already struck down by courts is in=
cluded in this blanket walidation le-
gislation, restrospective legislaiion. I,
thera’o e, siill bzg of the Government,
th: M nister and the House to considzr
well again, consider afresh, in all
sz2riousness, in all conscienze, whether
this Bill will not endanger the r'zhis
to proparty which small p2asants now
enjoy.

Shri  WVasadevan Nalr (Ambala--
puzha): You are agreeing with the
Swatant-a,

Shri Mari Vishnu Kamath: No, ] am
for the peasant; you are anti=
peasant,

Mr. Speaker: Myself?
Sh-i Hari Vishnu Kamath: No, Sir
I m~rant mv cclleague, sitting huore,

I will corrcet myself,

Sh=i Vazu’evan Nai=:
rasckhar is suppert'ng it

Shri Chand-

Shri ITr+i Vishno Kamath: There-
for=. I s2~k an assurance from the
Minister thot th2 rights of these small
peasints wi'l b2 safetuarded, barcause
I am wvery much interested im them,
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though I am not bothered about the

.incorporeal rights of zamindars and
tolukdars.
It must be remembered that the

»ight to properly has not been abo-
Nshed so far. Article 19 is clear on
that point. Article 19(1) (f) gives
the right to acquire, hold and dispose
of property. The only restriction im-
posed is that it can be done “in the
interests of the general public or for
the protection of the interests of any
fcheduled Tribe”. That is the only
westriction that can be imposed.

Therefore, I appeal to the Joint
Lommittee to go into this Bill very
warefully. Every word and every
syllable of this Bill should be carefully
scrutinised so that the interests of the
vast mass of people in this country,
%0 or 55 pcr cent or more of the rural
population who have small holdi~gs,
some of whom may par-aps be hold-
ing only one acre o¢ haif acre, their
rights are not sought to be bartcred
away for a fancied socio-ezonomic re-
form. The.r rights should be jealou-
1y safeguarded, in this legislation jt-
geuf, I poi.ple. Crtherwise, very suil
afiar tha passire (f this B another
Bill should be brought before this
House to impose restrictions upon the
Covernmen’ 30 407t lands within the
oeiling, within prescribed limits shall
not be acquired by the State for a
public pu-pcss, wicnoui payment of
adequate compensation and tha! should
be made justiciable. So, for the small
peazants, proper safeguards must be
included in this Bill itself, or in a
subsequent Bill. I, thercfore, give my
qualified and hesitant support to this
Bill.

13.07 hre

STATEMENT RE: STARRED QUES-
TION N0 7RL_MINTSTFRS AC-
COUNTS IN FOREICN BANKS

Mr. Speaker: T would like to inter-
rupt the proceedings for a short
while. Today morning, during the
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question hour, ther, was a certain dis-
cussion about the disclosure of ac-
counts held by M:insters in foreigm
banks, I notice that some of the Mem-
bers who raised it particularly, Shri
Tyagi, Shri Bancrjee and Shri Daji
are not present here. It was brought
to my notice by the hon, Finance
Minister that there wag a law prohi- .
biting disclosure of accounts as alse
the trad'tions and that the Govern-
ment was also bound by the same,
shall I say inhibition which the banks
had in disc'esing, even though the
banks had passed on that information
to Government. There is one poink
oz which I would 1'ke to get the help
of the Finance Minister. S'nce he
has a2id that the Minister had author-
ised him to disclose it, without going
into the details mav I know whe-
ther there i3 any harm in doing that
a~d whether he ‘3 prepared to do that,
What is the position?

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, | am
most graiefu, to yeu for proviiing me
an oppoTtun’ty for mikine ol vhat
was perhapg & lapse in my answer this
morn ng. The account referred to is
not a “ank geeount. It 5 on accounl
made yr ® qepounts wity  ceveral
publishers, book publishers. who col-
lected rovaities on behaif of this
prrticu'-~ WMin‘gter  for books
published by them. The total account
is placed before the Reserve Bank
and mcaey withdrawn trom wme (e
time. All that the Ragerve Bank
does is to allow the party, the Minis-
ter concerned, to keep £50 with the
publisher.

An Hom, Member: How much?

Shrl T. T. Krishnamachari: £50.
That is all and that is for purposes of
expenses when he goes to Europe and
England. Sir, the Minister concerned
happens 1o be the Prime Minister of
this country, Shri Jawaharla® Nehru,
whn, ~g —on al] know, has published
geveral books for which he rets
royalties *rom severa] countries, I can
asaure you that in 1961 the totsd
smount payable was £ 733. Since
then he has not kept at any time more

tha
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thas £ 50. ‘Ihe moneys are drawn
from t'me to time accounts gre ren-
dered to th: Reserve Bank and the
Beserve Bank keeps a close watch on
the operation of the accounis. I am
#ure the House wi acknowledge
from all sideg that the Prime Minis-
ler has nothing to conceal, because all
ghese are received only by way of
<ojalties gn the books.

8hri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on 5 point of clarifi-

cation, may I ask whether it ‘s a fact
that certain Swiss banis maiitain ac-
counts, not merely of Indians but of
other foreigners too, which are abso-

lutely dead secret, and the accounts
“of some German Nazis came to light
o'y after the defeat of Germany in

4

“ho second world war? Is it possible.

for the Government to enquire whe-
ther any  aceounts, of any poi.oons,
Ministers or gtherwise, Indians, are
maintained in  Swiss banks, ang are
dead secret?

Sh= T T. Rrishnamachari: So far
*§ w2 know, no Miii-ier has any ac-
counts with the Swisa panks. So far
a. {inding ous theae accounis ‘n ‘4e
Swiss banks ig conceried, ag the hon.
Member keows, the: are caileg “Num.
ber Accounts”™. Thore g 1~ m-ars of
fuading 1L out except by correspon
deace. Sir, if you will permit me to
digress, in Spain they made some Gov-
ernmant officials, who wer. in th:'r
couiideince, to maintain accounty and,
thereafter, they got from time to t'me
int‘'mation- of the officer concerned
who will come and dispose of the
accounts in Spain. So, when he came,
they caught him. Since then, I am
‘told, the Swiss banks do not even cor-
respond. Therefore these accounts
must be known only to the Swiss
banks and the party. [ also hear, s
the hon. Member has heard, that
theres are several persons in this cotn-
t:y wno have accounts with Swiss
banks I do not know. T have nnt vet
been atle to find the method b, which
1 can get my claws over those ac-
counts.

BHADRA 128, 1885 (SAKA)

1311 hrs.

CONSTITUTION (
AMENDMENT) BILL—contd

Mr. Speaker: The House will re-
sume further considera.ion of the
motion to refer the Constitution
(Seventecnth Amendment) Bill to the
JDil'lr_ Committee.

Shri N. Sreekantan Nair (Quilon):
Sir, I am one of those who support
th’s Bil] without much reservagon.
of course, there is a certain ¢ Meuily
which has been pointed out by Shri
Flamath, that is, the definition of the
word ‘estate’ is 5o wide that it may be
utilised by some State Governments
arainst pitty landho!ders. Some of
the genuine fr'ends of landholders
and peasants are anx‘ous about it
Therefore 1 woult request the Gov-
eramant to consider as to how besy it
can be avoided.

Sir, 1 am proud that I support the
Bii} in spite of the fact that my hon.

riznd,  Snri Ranga, would condemn
T 18 @ reatdonary if I support it.
Buy I am aisc ashamed of the wzy the
Bill has been brought here and is be-
‘ng tackled here because I fear that
‘ire s a certain amount of conspracy
benind the Bill. The Bil] was pre-
sented ip this House in May. Four
=~ a ha'l months elapsed and now
this Bil! is taken up towards the very
fag-end of thig Session. We all know
through the press and other reports
that another B{] is being mooted and
moved in the Kerals Leg'slature.

The statement of ohjects and reasong
of this Bill very deﬂ.njteTy points out
that the immediate provocation for
bringing forward this Biil as has
been pointed out by my hon. friend,
Shri Tyagi, also, was the Supreme
Ceurt and the Kerala H'gh Court rul-
‘ngs regarding the Kerala Agrarian
Relations Act, 1950, When that was
struck down by the Supreme Courc
end the H'gh Court of Kerala. natural-
1v, this  Bill was contemplatad and 2}
th, other State legislations were tag-
ged on to it because it was thought
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better to give them the pro'ection of
the Ninth Schedule b.cau.e the
Kerala Act had to be given tnat pro-
tection. I woud lke to know from
th: hon. Minisier whether there had
been an. defin te understand.ng bet-
ween him and the Kerala Ministry
with regard to the intioduction of the
new Bi.] in the K=rala legis'atura. [
woul] alsg “ike to know from you, Sir,
whether ‘t is nolt a3 breach oi privilega
of this House to move a new Bl in
the State legislature when we are
discuss'ng a Constitution Amendment
Bil] at the very request of the Govern.
ment which is moving a Bil' o res-
cind the existing Act. Th's Bi'l has
been mootedq because the Kerala
Government wanted us to g've th-m
the protection of the Ninth Schedule
of the Constitut'on and now the
Kerala Government is miking the
Parliament the laughing stock of the
entire world by just rescindi~g th2
Act by bring'ng in anothszr Bil] in
wh'ch a provision to rescind the Act
is also incorporated.

In this connection I am reminded
of a storv of a famous British en-
gineer who had given his name to a
bridge ‘n Madras. The bridge is call-
ed Barher's Bridge because ‘th: name
©f the cngineer was Mr. Barber, But
that hr'dge is now pgenerally known
ag “Amnattan P~'am” b2c-use the
poop’e naturally trans'ated the name
Barber’ and ascribed to the great en-
gncer the ability of shavine ani hair-
dre-sing. Tha fate of this Bi'l would
b2 jrit liks that 1 find that this Bl
whish is intend=q4 t2 givz n-o‘e~tion
to th~ K~ra'a Agrariin Relations A-t
of 1950 wil' he bve-pas-ed. When it
is bronuaht hack to the Hruse from
the Joivt Committee, wa wi'l have to
d-op i‘em 04 of th's Rill which 4 a's
w'th the Kerola Act h-couse by ‘hat
t'm= the Kerala wou'd
hava neerad the wew RO and re-cind-
ed 'ha evizti-a Act. S0 nater e we
will =n* ho in a poiticn to nemde
th~ exizting Art {- the P LRETA TR Tl
at the same t'ma the new Bt wll
oot have gone through the whole

lesiglaty=n
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gamut of the legal procedure and got
the assent of the President. So, wa
canno: introduce that also in the
S:chedule. Thms g vacuum is created.
This is the att'tude and the approach
of the Government of Kerala.

Yesterday the hon. Member, Shni
Maniyangadan. advanced soma argu-
ment for the necessity of bring ng
forward such a Bill. Though tha
Government of Kerala ‘n 1961 was
caled g coalition government, we
know that, as a matter of fact the
Congress Party had z clear majo-ity
in this Government. The preseat
Chief Minister o! Korala was then the
Deputy Chief Minister and Shri
Chacko who is now the spoasor of
the new B’ll was evzen then the Home
Mintster of Kora'a State. What pre-
vented them from bring'ng forward
any amendment which they decmed

to be absolutely necessary? Nothing.
No legal or constitutiona! obsticle
was there. But there was one th'ng

If at tha: time they had brought in the
amendmeont suzgested by Shri Mani-
vangaian here—I do not think it will
be openly suggested even now im
Kerala—they wou'd have been k'ckzd
out of office from Kerala,

Shri Maniyangadan and some other
peonle want to exclude the ertire
coconut gardens frcm the preview
of tha Act. You know, Sir, Krala ‘s
a land of ccconut growers. It is a
con‘inuous gardes of cocoruts in‘er-
sperseq with coir lands. Then there
are the backwaters and canals. If
coronut and eishew lands ave t-ken
wha: remains? Only' a cng
stretch of harren snd sind- bezch and
tha gp=aqlamt wator: of the Arab'an
Sea. Of course, thev are w’lling and
ganerats to offer that to the neasa t3.
Bt hew can th-~ Arabian Sea ba di-id.
edq and  util'sed for cu't'vation
purons>? So, the B, ag
gaasatnd  he  Shei Manivaneadan,
mren ke heanaht to the K-
Tamig'ninas and sgamnt ha g-rented hy
the Grvarament of Tndin ra- eon it
ha anncontaa mder the etandarde aid
down b: the Planning Commiss‘on.

AW

Fammat
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I believe that the scheme of the
Kerala Government {3 much more
ctomplex than what has been present-
ed before us. You may know, Sir,
that in Kera'a there are two very
strong groups within the Congress one
of which supports the agrarian re-
forms and the other opposes them.
You m ght have heard of the redoubt-
able leader, Mannath Padmanabhan,
the leader of the landed and vested
interests in the Nair community, He
put up a consistent fight against all
land legislat'on because the Nair com-
munity stil] holds a vast majority af
the landed estates in the State. He
a!so represents the Hindus society the
temples of which have vast areas of
forests and other lands. On the other
side there is a very strong Christian
eommunity which is the backbone of
the Congress movement ‘n Kerala. As
a matter of fact for years together,
for the last 15 years or so, the Kerala
Congress has been known as ®ie Chris-
tian Congress. These people are very
wonderful cu'tivators. They are very
hard ang strenuous people but they
et also g bit riotous, rebell’'ous and
rowdyish. They just take i'legal pos-
session of land, whether it be'ongs to
the Nair community or to the Temp'es.
They do not care, who the owner
is. Hundreds of thousands of acres
of land have been taken possession
of by force by the Christian cultiva-
tors. A Christian priest, Father
Vadakkan, ig their Jeader. These for-

cible possessions are to be legalise; po,_

he i{s supporting Act IV of 1861 in
spite of the fact that it was initially
started and set in motion by the Com-
munists. The Christ’ans, who "are in-
veterate and regorous enem’'es of the
Communists, want Act IV of 1961 to
be promu'gated but with certain
amendments. The main amendment
they propose, ig that the il'egal pos-
sesslon of land bzlonging to private
undividej familles and to temples
should bo leralised. The'r con'ention
{s that this Act IV of 1961 shou'd be
‘brought In the Schedule after pass-
ing this amendment. On the other
hand, Mannath Padmanabhan Is
against all these reforms ani he wantg
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al] these illega] occupants to be drivea
out. Betw_en the Scylla of the Chr.s-
t'an demand and the Charybdis of
the Hindu rights, the Congress Minis-
try in Kerala hag decideg to scuttle
the boat of the Agrarian Relations
Act and flow down the current for
the limited duration of the mid-term
elections. Within g year, they are
fac'ng the elections. They want to
take both the sections along with
them. And at the same time they
want to tell the common people, “we
ere not against the land reforms.” So,
what does the Kerala Government
do? They Jjust ask the Cent-
ral Government to hold their
baby, They just throw the blame
on the Central Government and
say, “Look here, the Centra' Govern-
men; has ‘ncluded this defective Act
in the Ninth S:hedule. We are brng-
ing in a progressive Bi'L" They also
want to throw the blame on the Cent~
ral Government for the non-‘nclusion
of that Bill in the IX Schedu'e, This
is what they will tell the common
peop'e In order to keep both the war-
ring sections supportng of them till
the mid-term elections are over. And
they have brought in and introduced
th's new Bil] in the Kerala Assembly.

7048

Sir, the attitude of the Kerala
Government is quite evident from the
statement of Shri P. T. Chacko on
30th July. 1963 which is published in
the Kerala Chronicle of 31st July. I
am quoting from that.

“Mr, Chacko said that State
Government was of the view that
the Act either amended or tota'ly
recast shou'd not be inc'uded in
the N'nth Schedule of the Consti-
tution.”

It is a categorica] statement made by
the hon. Min'ster who is bringing im
the new Bill in Kerala, Further he
makes snother statement which reads
like this:
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“Mr. Chacko pointed out that
the demand of the Karshaka Thoz-
hualy Party . .

'1"hat is the party of the Christian cul-
tivators led by Father Vadakkan.

“....for the amendment of the
presdent Act with provisions for
_ protecting tenants of private
forests and Devaswomg and o in-
c.ude the old Act in the Ninth
Schedule of the Constitution wzg
contradictory.”

He says, it ia contradictory. I for
one do not understand where n iies
the wualradicliva  biccawse 200208
the Act in time and just bringing it
up before this Parliament and in-
cluding it in the Ninth Schedule is
qu'te feasible and possible. They
bught to do it. Because there are two
wvery strong warring scctions on both
the sides, they want to curry favour
with both. So, they want to scuttle
this measure and just pass over the
difficult phase of the oncoming elec-
tions.

My hon. friend, Mr. Maniyangadan
said that the Kerala Act was not
very practical and all that. I will
place before the House the main pro-
v'sicns of a'l the agrarian ,aws pass-
ed by the various States and 1 will
leaye it to the hon, Member to judge
whether there ig anything obnoxiocus
in the Kerala Act

Assam:

The Assam Fixation of Ceiling on
Land Holdinzs Act. 1958 {Aseam Act
1 of 1857).

Tt lays down:

(1) celing at 50 acres per
family;
(2) enmpensation at 25 1o 60

times land revenue

Bihar;
The Bihar Land Reforms Fixition
of Ceillng Area and Acjuisition of

SEPTEMBER 19, 1963 (Seventeenth Amend- TOA®

wment) Bill
Surplus Land Act, 1861 (Bihar Aey 12
of 19862).
It provides:
(1) ceiling at 20 to 60 acres;

_ (2) compeunsation at Rs. 50 ¥e

Rs. 900 per acre,

Gujarat:

The Gujarat Agricultural RLande
Ceiling Act, 1960 (Gujerat Act 27 ef
1961).

It fixes:

(1) ceiling tof family) 19 w 3R
acres;

{2) compensation at 80 to 19
times of assessment.

Maharashtra:
The Maharashira Agricultura] Lanes
(Ceiling on Ho'dings) Act.
1961 (The Maharashtra Aet
27 of 1861).
It lavs down:

(1) ceiling at 80 to 126 acres:

(2) compensation at 35 10 99 ¥mes
of assessment.

18.25 hrs.
[Mr. DEPUTY-SPEAKER in the Chewn
Kerala:

The Kerala Agrarian Relat'ons A,
1960 (The Kerala Act 4 of 1861).

It provides:

(1) ceiling
acres;

tiamaly) 16 w %

(2) compensation at 12 times pre.
sent rent or 16 times fair rent.

(N.B. Calculating Land revenue o
assessinent at  1/6th of fair reng,
Kerala compensation at 88 timed the
land revenue).
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The assessmenf ‘s on par with almost
all.the enactments in the field. The
Jprice of surplus land is assessed at 25
%0 60 per cent. of the market value.
Madras:

The Madras Land Reforms (Fixa-
tion of Ceiling on Land Act, 1861
(Madras Act 58 of 1981).

It provides:

(1) ceiling at 24 to 120 gcres with
family limit two ceilings

(2) compensation &t O to 12 times
net income

Mwsore:

The
1961

Mysore Land Reforms Act,
(The Mysore Act 10 of 1962).

It provides:

(1) ceiling (a) Present holding—
27 to 216 acres: (b) Future
holding—18 to 144 acres.

(2) compensat'on at 10 times an-
nua! net income,

.n‘l'iSSa.:

The Orissa Land Reforms Act, 1960
{The Orissa Act 16 of 1960).
Tt lavs down:

(1) ceiling at 25 {o 100 acres with
2 ceilings &s family limit;

(2) compensation (a) Non-resum.
able land—provision for
transfer of ownership.

Here is a very important provision ‘n
the Or'ssa Act. You will find this
provision only in the Orissa Act for
non-resumable land there is a provi-
#on for transfer of ownership with-
sut compensation. They, the com-
pensat’on of surplus lang is at mar-
ket price. This is the unique piece of
Beg'slation.

. Mr. Deputy-Speaker: The
Member should conclude now,

Shri N. Sreekantan Nair: I have
put in some labour. I request I may
kind'y be given some more time.

hon.
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Mr. Deputy-Speaker: You can fake
two or three minutes more.

Shri N. Sreekantan Nair: Then
come to Punjab.

Punjab:

The Punjab Security of Land
Tenures Act, 1963 (Punjab Act 10 of
1063).

It provides:

(1) ceiling at 30 standard acres:
(2) compensation—graded.
UP:

The Uttar Pradesh Institution o
Ceil ng on Land Holdings Act, 1968
(UP. Act 1 of 1961). It fixes the
cei’ing at 40 to 80 acres.

West Bengal:
The West Bengal Estate Acquisitioy

Act, 1953 (West Bengal Act 1 of
1954)
It provides;

(1) ceiling at 25 acres rrespue-
tive of the eclass of land or
ihe zize of the family;

(2) compensalion for interme-
diares and owners ranging
from 2 to 20 times the ney in-
come of the intermecdiaries op
a graded scale basis.

Delhi:

The De'h’ Land Holdings (Ceiling)
Act, 1960 (Central Act 24 of 1960).

It lays down:

(1) cei’ing at 24 to 60 acres;
(2) compensation at 20 {‘mes nei
annual income.

Sir, a prominent feature of aB
these enactments is that Plantationf
and Properties of Religious and Churi.
tihle Institu‘’ons are a'l ex mpted
from the provisions of this Act. Is
West Bengal and Kerala. because of
the heav; density of the agr'cu'tural
ponulation and the frarmentalion of
holdings, no provision has been made
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for varying the ceiling on the quality
-of the land. From the facts marshal-
led above, it is very clear that there
is no inequity in the Kerala Act IV
of 1961. It is also very clear that
‘unl'ke what has been contended by
Prol. Ranga, there is g system and
laudable princip'es underlying the
entre legislations. Their provisions
are almost the same with sl’ght varia-
‘tiong here angd there to suit the parti-
cular demands and the ggrarian rela-
tions in the various States, Therefore
when the Xerala Government are

bringing forward & new. Bill
to work for the Dbenefit of
the Kerala peasants, I say, it

is Poothana in the guise of Mohini
and seeks to murder the peasant child
by giving the poisonous milk from
its breast.

An Hoo Member: Yes; that s
-good.

Shri N. Sreekantan Nair: My hon.
frieng Is supporting me without un-
derstanding what I am saying.

I want an assurance from the hon.
Min'ster that the Kerala Act 4 of 1961
will not be taken away until and un-
less the new measure is ready at hand
to be substituted in its place. I am
imsisting on it because, if the Kerala
Act is left out, we will look very
small it it g done, it will
take away thes whole purpose for
which this legislation was brought in.
My hon. friend Shri Ranea says that
the property rights of individuals are
sought to be curtailed by this legis-
lation. But I would like to draw the
attention of the House to the fact that
wh'le it is true that the rights are
being curtailed to a certain extent in
the case of vested interests and land-
holders, a new series of rights are
being enforced for nearly 80 per cent
of the vast millions of peasants in our
eountry. For the first time in thelr
lives, thev are getting certain rights
to property, and their human rights
are he'ng recoenised for the fimst time
fn India, Therefore, I wholehearted-
ly support this Bill
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In conclusion, I would once again
submit that the aspect that defintion
of the term ‘estate’ may be utilised
by some Stale Governments at some
future time to injure even the smal-
lest peasant whose holding is far
below the ceiling, for political or
other purpose, may be taken into
consideration, Band some protective
measures gdopted so that this Bill
will not be used tp cause hardship to
them.

Dr. P. 8. Deshmuokh (Amravati):
Th’s Bill has been brought before the
House in order that certain legisla-
tions passed by the Government of
Kerala and the Government of Maha-
rashtra should not be declared wvoid
and inoperative, and that the ‘nten-
tions of Government in bringing about
certain land reforms should not be
obstructed. I do not think that many
people can quarrel with this intent on
of Government. Sp long as they are
land reforms
promulgated or propounded by the
Planning Commission, and so long as
they have ga‘ned general acceptance
in the country, nobody can quarrel
with Government triing to remove
the obstacles in the way of their in-
tentions peing g'ven eTecy to. That
does not, however, mean that the
kind of Bill that we have before us
was the only remedy or that it was
necessary to put under b'anket, as
has been pointed out by Shri Kamath,
144 legislative enactments, and to put
in a clause wh'ch has created a lot of
doubts and suspicions in the minds of
the people

1. for one, know, and I am g'ad that
Shri Kamath has pointed them out,
that all our lang reforms are actuated
by two considerations or tweo
ideals; one is more agr cultural pro-
duction and the other is social jus'ice.
1 accept both these ideals, but t is
my considered opinion that in the
course of the last fourteen years of
our 1and legislation, we have achieved
neither. We have done_ in fact, in the
shape of this land legislation every-
thing to affect more production
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It has also been concretely proved
that all our attempts so far have not
resulted in any social welfare or
soc.al juslice or any benefit to the
people. This was quite apparent from
the fact that the other day, I saw a

Communist Member very angrily
questioning  Government  whether
there was even one single acre of

land which had been obtained as a
resuly of the imposition of ceilings.
So, 1 think what I am saying is more
or less a fact,

We wanted to do social justice, by
taking away the lands of people who
had excess of land, and by giving it
to those unfortunate people who had
never had any land. I go a step further
and I value social aspect of it more
than many other people, because un-
fortunately, we live in a country
where the possessions of even the
smallest piece of land raises a per-
son's social status in this country, and
every individual is conscious of this.

Shri D. C.
Not now.

Sharma (Gurdaspur):

Dr. P. S. Deshmukh: I differ from
my hon. friend Shri D. C. Sharma on
this poiat. Whatever wealth a person
may have, the possession of land even
today is  supposed to raise
the socia] status of that per-
to raisz the social status of that per-
son, Even to day, there is this so-
called land hunger attributable to this
reascn. Why is this land hunger there?
Of course, it is not there for better
living, because anybody who indiscri-
minately gets land does not have bet-
ter living na2cessarily. 1 am prepared
to challenge if it is said that merely
because a caertain  piece of land is
given to scmebody he can improve
his living standard, He can improve
himssalf socially but not economically.
It is a punishment to have inadequate
pieces of land for being tilled and to
live on the produce from those lands.
It is the foolishness of our peasantry
‘that they aspire to do so. I would not
mind advising them hereafter that they
are damned fools to strive to produce
and feed the urban population; instead
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of doing that, they should much rather
come and knock at our doors and get
at least Rs. 100 pm. by becoming a
peon in Delhi under the Central Gov-
ernment; that would give them a bet-
ter reward than the exertion of them-
selves, and their family including wife

~and children and everybody working

day and night in the sun and in the
rain and ultimately the whole thing
becoming completely a losing concern.

So, these are the facts of farmers’
life which, I am afrald, none of thege
Planming Commission people have
much sympathy for or even knowledge
about. That is why they are pursu-
ing such policies. Of course, the com-
munisis, are aiso saying the same, be-
cause they do not believe in orderly

progress. They are people whe
believe in chaos. and that is
their only means of securing

power in this country. They cannot get
power by orderly progress or by con-
sistently doing certain things for peo-
ple’s benefit. That is not their idea at
all. T am afraid that this Government
also is very often pressed into taking
certain measures which the Commu-
nists favour. At least, the degree is
changed. It may be that to a certain
extent we believe in certain things and
therefore desire that they should be
done; but as a result nf the pressure
that they exercise. we go much far-
ther than our wisdom shculd permit.

So, naturally, the Communists are
wholeheartzdly in favour of this legis-
lation and evervthing that we do to
dislocate production. They are also
interested in seeing that no social jus-
tice will accrue to anybady.

So far as land reforms are concern-
ed, I like land reforms, and there
should be land reforms, and where
there is any large concentration of land
in few hands it should b> taken away.
There is nn doubt about it. But where
is the concentration of land? And how
miny pecople have got it? So, what
we have done by these land reforms
is that we have disturbed the ordinary
decent middle-class farmers. We have
forced them to resort to partitiorn their



7957

[Dr. P. S. Deshmukh]

lands overnight. In gpite of the view
of the Planning Commission to con-
demn these people as if they are
thieves and dacoits, and in spite of the
fact that they have looked at these
people who have got a little more land
than the ceiling as if they had stolen
it from somebody. ...

Shri Hari Vishnu Kamath: We are
glad to have these very weighty obser-
vations coming as they do from the
former Minister of Agriculture.

Dr. P. S, Deshmukh;: Thank you., As
if they are criminals, and, therefore,
even a legal act of partition was looked
upon with suspicion, and provisions
were sought to be made for those par-
titions to be set aside retropectively, 1
am glad to say that this has not been
possible on any big scale. But the long
and short of these land refcrms is that
we have merely disturbed the menta-
lity of the peasints. I hope my hon,
friend Dr, Ram Subhag Singh will
stick to what he sa.d one day here,
probably  unguardedly. My hon.
friend who is my successor in the De-
partment of Agriculture admitted that
people were reluctant to invest in cul-
tivation. What does this mean? It
means less production because without
investment, you cannot have better
production.

Qur biggest problem today is frag-
mentation of lands. And what are we
doing in order to minimise fragmen-
tation? I should like to give the right
to property to the daughters, to women
and so on. But let us lovk at it from
the point of view of agricultural pro-
duction. All this talk about land legis-
lation has disturbed the mentality of
the farmers and many things that we
have done have led to direct fragmen-
tation of lands. What is worse, this is
bound to grow in the future.

A few years back. the Prime Minis-
ter ang the Congress Party also
thought that by co-overative farming,
we could cure this defect, and that in
three or four years' time there would
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be so many co-operative farming
societies that we would be able to
cover a large portion of this country.
Now, what is it that the Ministry of
Community Development and Co-ope-
ration has to show us? They have.
quite differently from what the view
was of everybody in the country,
started treating cooperative farming
as a mere experiment. And what is
going to be the extent of the experi-
ment? During the whole period of
the Five Year Plan, they will pro-
bably have about 3000 co-operative
societies in the whole of India and
each society according to their own
dictum must not have more than 100
to 150 acres each.

Now, what will be the acreage that
we will cover as a result of these co-
operative farming societies with all the
gusto with which we talked about it
and shouted about it and created a row
about it? How many acres of land are
going to come under that—hardly 4
lakhs cf acres. Considering the total
amount of land we have, 340 million
acres under cultivation, it is not even
a drop in the ocean. So the cure for
fragmentation has gone by the board.
‘We have not been able to think of any
other remedy so far to stop fragmen-
tation, and the consequent reduction of
production.

Taking this opportunity of referring
this Bill to a Joint Committee, all that
I appeal to Government is that they
should either by appointing a Commis-
sion or constituting a sub-committece of
the Joint Committee itself consider
how far either of these two ideals of
ours have been accomplished. Because
this is an extraordinary piece of legis-
lation. By this one enactment, al-
though it is very short and sweet, you
are going to....

An Hon. Member; Why sweet?

Shri Hari Vishnu Kamath: Not so
sweet.

Dr. P. 5. Deshmukh: . . . . . put be-
hind iron curtain or a steel curtain, all
these legislations irrespective of their
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virtues or defects and you are not going
to permit any court of justice to inter-
fere. This is too much. I think the
Government is going too far. [ would
have preferred if it had restricted the
operation of this legislation to Maha-
rashtra and Kerala and not gone fur-
ther. But I cannot permit Government
to include the Kerala Act within this
because the Kerala Government itself
is against it. I can understand from
the speech of my hon, friend who
spoke befors me why the Kerala Gov-
ernment does not like this being
brought under the Ninth Schedule.
They have found certain defects in
that Act and therefore they want to
cure and amend it. My hon. friend
likes the Act as it is; therefore, he
wants it to be blanketted so that no
court of law will be able to interfere
with it. On the other hand, the Kerala
legislature which passed the enactment
are entitled to amend it in the light of
their experience. I think it is abso-
lutely wrong for the Central Govern-
ment to deprive the Kerala legislature
of their right and discretion to amend
the law according to their wishes, and
put it behind this iron curtain thus
depriving them of their legitimate right
of amending the Act.

The same thing is likely to happen
in the case of other laws. That is my
strongest objection. Every law in the
country is liable to be scrutinised, if
somebody goes to the court, by the
law courts and they are entitled to
take a judicial view of it. Here we
are trying to amend article 31A by
which we are going to compromise the
fundamental rights involved. It will be
much better to give a clear go-bye to
articles 13, 14 and 19 of the Constitu-
tion rather than circumscribe them in
this way, in a very underhand manner.
I think that is not right, it is not
honest. So far as the Constitution is
concerned, we should deal with it in
a straightforward manner and not in
the way in which this is being done.

I therefore suggest that while the
Joint Committee may consider all that
I have said, they should not give their
consent to include all these enactments
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in the schedule at least so long as they
have not examined every legislation
from the point of view of whether it
is discriminatory or not. There are
many such laws. Take the Maharash-
tra legislation itself, Some people have
circulated pamphlets and so on show-
ing how discriminatory it is. One of the
chief grounds on which the Supreme
Court has struck down the legislation
is that it is discriminatory. I think
every one of the enactments included
in Schedule IX can, on some ground
or the other, be definitely proved to
be discriminatory. That is the reason
why Government wants to lump the
whole thing together, bundle 144 Acts
50 as to prevent all these enactments
from being judicially scrutinised and
declare that they are definitely discri-
minatory. I do not like this method
of doing it. Secondly, as I have urged,
let us take stock of the situation row,
because this is not a simple matter. If
we are mere slogan mongers, wanting
some kind of socialism at any cost,
even at the cost of the people, I do not
mind. But if we want socialism for
the benefit of the people, I think this
kind of thing should not be done.

Shri A. C. Guha made a very learn-
ed speech. I do not agree with many
things he said. He said this was an
enabling legislation. I do not know
where he pot it from. He then said
it is very necessary to do it; social jus-
tice and the best way and probably
the only way is to distribute land.
Why land? Why not take away or
freeze the bank balances of all those
Johnnies who have lakhs and lakhs
and give 3 annas per day immediately
to everyone, whose case has been made
out by Dr, Ram Manohar Lohia? These
starving people can, in that case, have
cash right now. In the other case, 1
do not know how long he will have
to wait. He will have to wait at least
for a year. And then there may be crop
failure and he might get nothing. But
here is cash available to him. If he was
really anxious to help the poor people
and, if Government is really serious
and feels for the poor and starving
people, let Government freeze all the
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bank balances of these people (An hon.
Member; Many of them have deficit
balances or their own bank balances.
Let them in this way feed the people
not by taking somebody’s land and giv-
ing it to somebody else. Let them
carry food to the starving people at
once who are not able to get two
square meals a day. That would be
proof of our real sympathy; that would
be proof of social justice. This is not
social justice, If we are not careful in
this, the nation will have to pay very
dearly. This is not a joke. We are dis-
turbing 65 million families and making
them really apprehensive. Why is the
farmer not producing more? Because
he has lost faith. I do not say he has
lost faith in the Government but at
least in his calling. He does not be-
lieve that he or his children can pros-
per only on land. So he runs away
from the village and goes to wurban
areas, leaving the land with anybody
who can look after it.

So 1 think this must be viewed in a
very serious fashion, because anything
that we do is going ultimately to
affect  people. Of course, this
Government or the few Ministers are
not going to suffer much. It is the peo-
ple who are going to suffer. If agricul-
tural production fails, if our ceilings
are not in a position to give sufficient
land to anybody, what is the good of
this fashionable thirg that we do under
the name of land reform?

Therefore, I would urge upon the
Joint Committee to consider how far
these gbiectives have been served and
only if they are convinced should they
go aheud in this fashion; otherwise,

they should not allow this Bill to be
passed.
=t 7o wo fag (WAT) @ IwreR
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R @ fem ¥ frweww dw
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& gaaw A fear qv 1 afew gaTh
g & @ o qamEr @1 SEE IER
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W AW ¥ WIER 9T "9 A0,
A & §F T 9 W | ¥ gme
wta fafrey e ¥ mfee 4
F WA 9T IGE AW W@ | WroET Affa
iR HiawR o am
wrar A wifee 5y & A ox Fifegt
¥ Weg W9 IEEY AT g § W 94
R T A T T A R, aq wfqaw
T 9TT 39 FT GUIET WG T A §
a1g g5 & fr frar 9t ol o w9
A A IRAT A1 arfew Fraa ¢, g W9
A8 2 w&7, gafoq @9 w aro F
e v Ty 1 3w sfaw g,
% a7 e T ¢ o feEm
£ INT ¥ F A I9FT FHg way
T F¢ 0T gy sfauw § §one a7
2, ug weer A &, ue 3w W R
39 ag ¥ ot & geafa =1 wegaw
a7 % sfr w=w s 2

ma | " 3G fF 9 g7 TR
2, SF "TT AT g | IR WY 9
i & s azd @ | weAr feem
1 ¥3u T § aiv @=f feq
g W AT ZAT AT 2, TR F AW A
F T e &1 x4 fgaa & feem &1
I A A AT AW WY F AT &
& wwet &, T I AG @ wwA L
6T grma # Wi 2 fF g femm
F @ Fgt % = e @ o Tt AW
T FTX W A @R

#RY wWq 97 wWed fEEEl &
g 7Y a2 fry &, 99 o At =
gra A7 dYr gk a1 @ &) dfawe
§ ooy vy Wt ff oAl F o=

SEPTEMBER 19, 1968 (Seventeenth Amend- 7066

ment) Bill

ARG T 9¢ a9 qF & 41 B TR
fem 3 & sm=eq w9 T &
afew ara w9 #73 & f g g
FUTAMFTATES: § WRE af &
Foal ¥ Fore &7 Y |9 STy T FF |
g W wTo ¥ fE G oS W R
L qT ¥ G¥ #Y g g, v ot
i & S\ a9 91 awm , W @
A f@r I A Ffew wreE G §
AN R? A w7 A agar gw
gui g, IHIT A T A AT EEF |
AR AT AT AR FT O g
2 WY qa AN §, THET WAL @@ q9GT
9T FTH qEAT {1 oww 3@ fE ogav
W T TN Y A, IAE wWTwE
w2 it e & s 2 o
g0 aw gt fawa &1 & Arw
ERiT) ¥ FrEee 1 3w fREm
F FWHFIATLCARIATE E | T B
# ot famm g, foa® am g1 faan
IHT WOt &, IEFT A WIT AT H1
ST RAT 9%AT &1 W@l A% AT AN
F1avary 8, afs #1423 47 e arfaw
437 F3@T &, A1 IHET T I ATAT R
fearT & gar & @ & o gl s
qedl § I ST OF qHEAT a9 F7 TES
gy gfye &€ 3 s @, IEwT
W ST ALY THI AT & | BAF WAL
WY FEHET AW AT 94T i | T HWW
wfeeq Agt § | e dfeeq & aW T
o feama &1 9 waed. 2, 3991 faw
firw %€ faar & 1 =19 wiFsl ¥ wmaT
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s g g § fe T0a) W g
e &1 F wgn 9rgar § e o
F A oW ¥ A e § W
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Tl feamET ), T Feg ® ww
B §rg §FET 991 A@T &1 WW AW
¥ AW AR AL FT AW § 1 WY
femmt & T==1 %1 gt I A
@Y F | §, w9 s J feag g
7% § 99 99 ¢ § 3§99 6 A
w gt § ar afqew F woa@ ¥
sfada % o feamt # afawew
48T &4 WR 4§ 7 W9 AW &
o @ w owex

o ¥ &7 & ¥ gl §

fr R @ faw #1 afew & & 6

sifes wfasrd & smar o g fa=

o w3 foed  Afawm &7 wew w9

gq, IaEr wfa=r &1 = WA ge,

Afaar Y FEE qHa9 ey ¥ o7

Shri Mothu Gounder (Tiruppattur):
Having accepted democratic socialism
as our cherisheq objective, it is inevi-
table that land reforms, nationalisa-
tion of banks and industries etc,
should follow. Some States have en-
acted legislations of land reform, but
there are some loopholes and lacunae
in them, and that is why the State Gov-
ernments are finding it difficult teo
implement them. We take it this Bill
has come here to patch up the loop-
holes in those laws and to implement
the land reform and land ceiling Acts.
We take this Bill in that light and we
approve and support this Bill

14 hrs.

At the time of enacting the land ceil-
ing legislation in Madras Siate, we de-
manded that there should be a ceiling
oun incomes from other sources also.
The Government gave an assurance
that after fixing the ceiling for land
holdings, they would also fix ceilings
for other incomes. Government has
not so far fixed any ceiling and has
not come forward with any Bill to
fix ceiling on non-agricultural income.
(An Hon. Member: They have no
intention) if you compare the income
of agriculturist who hag 30—50 acres
with that of an ordinary automobile
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spare parts dealer, the latter gets ten
times more than the agriculturist.
Then again, they have helped inten-
tionally; they have given enough time
and enough loopholes to the very big
landlords to escape the ceiling. Some
big landlords in Madras State have
diverted their lands—thousands of
acres to sugar mills; some are holding
thousands of acres in the name of cat-
tle breeders, temples, mutts, planta-
tione, etc. Now, after giving enough
time to these big wigs, for these ele-
phants to escape, you try to find out
the rats and mules by this Bill. It
Government’s objective is socialist pat-
tern of society, what is the harm in
enacting legislation to fix a ceiling on
the income of industrialists who earn
lakhs and lakhs of rupees, when you
fix a ceiling for the agriculturist at
Rs. 3600 per year, what about the hun-
dreds and lakhs of people in business
and in industry who earn Rs. 3600
monthly. We accept the ceiling on
land. It is DMK's policy to have land
reforms. But we will not keep silent
if Government does not fix ceilings on
urban income. Now, Sir, as a’ result
of the ceiling Acts not even 100 ryots
were given lands from out of the lands
given by the landlords. 149 Acts have
been passed in various States. Have
149 landless labourers been given
lands? The biggest landlords hold their
lands in the name of somebody else or
some trust or some factory. They were
given enough warning and enough ad-
vice perhaps by these Benches and
enough cpportunity to save themselves.
Only the middle class ryots are afraid
now whether the ownership of these
lands even within those ceiling limits
will be there for ever or not. Unless
there is security of ownerstlp, he will
not have incentive to produce. We see
Russia and America also. Russia is
purchasing wheat valued at Rs. 150
crores, [ think, from Awustralia and
other countries. We should have
courage enough to take good things
from the United States or any other
capitalist country. After having col-
lective farms and co-operative farms
for 35 years, Russla is not able to pro-
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duce sufficient food for its own people.
It does not mean I am in any way cri-
ticising communist policies or support-
ing capitalist countries.... (Interrup-
tions.) We should be wise enough to
know things from them. Collective
farms are not producing enough food.
So, even in Russia there is a change;
they want to give to the ryots some
acres of land so that there will be the
incentive. Unless ownership of land
is secure, there will be no incentive.
By the word ‘estate’, we are afraid
that the lands falling within the ceiling
limits may be taken away in one way
or the other. We want an assurance
from the Government—but Govern-
ment is clever enough to give assur-
ances and to go back upon them that
thay will make the necessary safe-
guards at least in the Joint Committee
so that land owners who are having
less, within the ceiling limits would
not at all be affected by this word
‘estate’. Estate means a zamindari or
a whole village. By making land-own-
er an estate owner, you cannot deceive
people. Let his land be called patta
land or owner-land, There should be
security. By such Bills government
wantg to interfere with the affairs of
the agriculturists. When Government
is wedded to socialist pattern, why do
they not nationalise the big business
concerns, the bankg and industries of
Tata and Birlas. Perhaps they do not
want to interfere in their affairs be-
cause they are the spinal cord of the
Congress Party and if it is touched,
that will be a spinal-chord-shake. That
is why they are making reforms only
about land without thinking of urban
incomes. We want Government to be
courageous encugh to bring forward
such enactments in the near future to
fix ceiling on incomes of big-business-
men and industrialists and bankers.
Even here they exempt lands owned
by temples, madathipathis, mutts etc.
what is the idea? You say that land
should go to the tiller. Why do you
leave all this then? Then there may
be a tiller and he may be owning hun-
dred acres of land. There is no harm
in a tiller eum landloyd owning hun-
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dred acres of land and cultivating them
efficiently and progressively. If you go
in disintegrating lands, you could not
get good harvests and good produce.
We see in papers what is happening in
Russia and in America. In America
and Russia more or less the population
is equal. They have got enough lands
fit for cultivation, In Russia there are
more lands. But whereas America is
producing more than is sufficient and
selling its foodgrains to other coun-
tries, in Russia and other communist
countries, where collective farms are
in gperation, they are not able to have
even self-sufficiency in regard to food
products. Because, the only defect
there is that the incentive is not with
the agriculturist, since he is not given
the ownership of land. Therefore,
whatever land reform we may be mak-
ing, wherever the land reforms will
take us, though we are ready to go, we
should not go up to the extent of col-
lectivisation or collective farms or even
co-operative farms which nowadays
are a failure, Unless the agriculturist
thinks that what he is getting by his
hard work will come to his pocket,
there will not be any real :incentive,
and there will not be good produce.
So, by supporting this Bill, I think I
am not committing mysed to the idea
that the word ‘estate’ is meant to dep-
rive the small landholders who are
having land within the ceiling limits
from their right on that land now or
ten years afterwards or in the future.
(Interruption). So, while supporting
this, we expect the Government to
behave in such a manner, n~mely, that
they will give assurance tp the small
landowners who are just within the
ceiling limits that :his interpretation
of the word ‘estate’ or the would-be
interpretation of this word or any play
on this word will not tamper with
their right on their land, ss far as the
" agriculturists or the landowners are
concerned. With these words, 7 re-
sume my seat.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, T welcome this Bill, but
1 want to ask the hon. Minister cne
question. The Joint Committee will
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consist of 45 Members. There are 144
Acts passed by several States which
will come under their scrutiny., Now,
I want to know how these Acts

are
going to be scrutinised by the Joint
Committee: whether separate sub-

committees will be formed to seruti-
nise the Acts relating to particular
States or whether the Joint Comrit-
tee as a whole will scrutinise or re-
view what these States have done; or,
just as we are taking these Acts for
granted, will the Joint Comunittee also
take these Acts for gianted? 1 sub-
mit that these Acts are of a very fer-
reaching nature; they touch rillions
of people. They are very kread in
their scope. I fee] that as we are not
scrutinising each one of these Acts he-
cause we do not have them with us,
the Joint Committee also chould not
give its blanket approval cf all these
Acts which are mentioned nere.

I feel that when the Joint Commit-
tee's report comes to us, in all fairness
to the Members of this House, whe-
ther they support this Bill or oppose
this Bill, we should have all these Acts
as an appendix to the Joint Commit-
tee report, so that we can deal with
these things in a more intelligible way
and in a more expert manner, I have
never seen a Bill coming up before
this House where an approval has been
asked for such a large rumber of en-
actments of which I think most of the
hon. Members know nothing. I think
this is asking too much of human
nature. This ig putting too much of
premium upon the knowledfe and
upon the ability of the Members of
this House. I would, therefore, submit
very respectfully that all these Acts,
in the first place, should be scrutinised
by the Joint Committee or any sub-
Committee that may be formed, and,
in the second place, they should be
given to us, when we get the Joint
Committee report, in the form of an
appendix so that if we want to speak
at that time our speeches would have
some substratum of knowledge about
these Acts. That is one thing which
I wanted to submit,
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The second suggestion that 1 want to
.make is this Land reform is very
necessary. There is no doubt about it.
There are some Members who have
gaid that this land reform has been
done in a very haphazard manner,
that it has hit agricultural production,
that it has not brought about gocio-
economic justice. I do rot subscribe to
that view. I come from the State of
Punjab. When it emerged after perti-
tion, the State of Punjab was a deficit
State. Of course, land reforms came
into being there nlso. After sometime,
the sturdy, hard-working, cfficient
peasants of the Punjab turned that
deficit State into a surplus State, I do
not think production was in enyway
Jeopardised, so far zs Punjab was con-
cerned, by the land reforin measures. I
thercfore think that the land refurm
measures do not come between the
peasants and their production. On the
other han, I think that these measures
are in a way an incentive to them to
producg more. For instance, if a man
was getting one maund of wheat for-
merly, from say one piece of land, he
will now be getting more wheat from
a similar plot of land.

Shri Kapur Singh (Ludhiana): One
maund from one acre of land?

Bhri D. C. Sharma: Of course, il is
not a correct example, I know that the
hon. Member there knows these things
much better than I do, and he has got
a habit of interrupting hon. Member:
when they speak. | was giving an ex-
ample, though not a correct one, from
my own knowledge. Land reform
measures have given a new sense of
confidence to the peagants. Of course,
one hon. friend asked me, "“Has any
land been distributed to those who do
not have any land?” ] think as much
of land has not been distributed as it
should have been. There are, how-
ever, people who have not been very
straightforward so far as land is con-
cerned. There is no doubt about that.
But some lands have passed on to
tenants, some to occupancy-tenants
and some to others. Something has
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happened, and that thing has happen-
ed for the good of the people who were
not big peasant proprietors et one
time. Therefore, land reforms have be-
nefited to some extent the small land-
owners and the small proprietors.

The question is this. Does agricul-
tural production depend only on the
extent of your land? It does to some
extent, but mostly it depends upon the
initiative of the farmer, the resources
of the farmer, the skill of the farmer.
I am speaking subject to correction be-
cause I am not as knowledgeable as
some of my hon. friends over there
are.

Bhri Narasimha Reddy (Rujuinpet):
The hon, Member ic not a farmer,

Shri D. C. Sharma. 1 un: a feimer,
but I am not a farmer like that who
has written the word “farmer” on his
forehead and always goes on shouting
*“l am a farmer”. ] am afraid the hon.
Member is not a farmer; he is a big,
big man in terms of lands and every-
thing. T am a small man., (Interrup-
tion).

Shri Kapur Singh: He clauns he is
a farmer and he does not know the
difference between a hoe and a ploagh!

Shri D. C. Sharma: Yuu do not kncw
the difference between a fat man and
a small man. You do not know the

difference between what is relevant
and what is not velevant, beiween
what is essential and what s not
essential.

1 was submitiing very respectfully
that the production of land depends
upon, of course, on the extent of land,
hut also upon the hard work of the
man and the resources which he has.
It also depends upon the help Wwhich
the Government gives him, In my
State, the farmers get all kinds of
loans from Government for fertilisers
and other requirements. ‘Therefore,
they have not suffered on account of
the land reform.
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The question is being asked, is there
any socio-economic justice done by
passing such measures? I think socio-
economic justice is such an elastic pro-
position; it is a phrase capable of 30
many interpretations that it is not pos-
sible to satisfy anyone. But the fact
remains that our land reform legisla-
tion has been of a progressive kind and
has tried to do socio-economic justice.
1 know there were some persons for-
merly who used to have so many acres
of land; Shri Kapur Singh belongs to
that class. We have tried to dispos-
sess those big landlords of their big
Jands and therefore they are angry
with us. But I can assure you that the
ends of socio-economic justice are met
more by this land reform movement,
because it touches the big proprietors,
the small proprietors, landless labour-
ers, peasant proprietors, tenancy occu-
pants, ete.; it touches all of them.
Therefore there is distribution of the
benefits, whatever they are, though
they may not be as many as we want
them to be. Therefore, [ think some of
the ends of social justice have been
met by this land reform,

1 want to ask, is there any pro-
gressive country in the world—I am
not talking of communist countries—
where they do not have land reform
measures? Cecylon. Burma, ete. are
not comsmunist countries and they are
having land reforms, Every develop-
ing country, for its life, for its exist-
ence, for itg development and pro-
gress, must have these land reform
measures. Therefore, I do not sce any
harm if this Bill has been brought by
the Law Minlster.

1 agreg with some of my inends
that we always bring in here DBills
which touch the proprietors of land,
landlords and land-holders, but we do
not bring in Bills which touch urban
property-holders and those who have
investments in banks, in various
industrial establishments and all those
things.

(Seventeenth
Amendment) Bill

Shri Kapur Singh: It is a very per-
tinent question.

Shri D. C. Bharma: It is a very
pertinent quz:stion. I think the ends
of justice will be met only when we
try to rope in those persons also in
the same way in which we have roped
in land-holders in this measure.

1885 (SAKA) 7076

Shri Kapur Bingh: Not in the same
way, but simultaneously.

Shré D, C. Bharma: 1 think it will
be done simultancously when you
become somebody. But for the pre-
sent, I would say that it is impera-
tive—we should see the writing
on the wall—that we should not try
to bring in Bills which touch only
the peasants, but we should also birng
in Bills which touch holders of urban
property and other spheres. We do
want some guarantee from the hon.
Minister in this regard.

A fear hag been expressed by many
fricnds not only on those benches, but
on Congress Bencheg also—I elso
share their fear—that the smaller man
should not in any way be injured
or harmed on account of the provi-
sions of this Bill. Of course, we know
the small man is very vigilant. We
saw the small men who came here
from Gaziabad. Of course, there is
no small man now; we are all equal.
But suppose there are some small men;
they should not be hurt,

I would s:y nhat the ends of justice
would be met only if we do not work
this Bill in a spirit which will harm
the tinlerests of the small man. I
hope nothing will be dene in that
way, and I have every hope that this
Bill will be worked in a judicious and
admirable way, so that it does nol
hinder prouction and does not also
stand in the way of socio-economie
justice, which should cover all grades
of society, all grades of land-holders
and all sections of people.

Mr. Deputy-Bpeaker: Bhri Himat-
singka.
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Shri Krishnapal Singh: (Jalesar):

May 1 put a question to the hon.
Member?

Mr. Deputy-Speaker: Not now.

Shri Kapur Singh: Let him ask the
question, Sir,

Mr. Deputy-Speaker: I have already
called Mr. Himatsingka.

Shri Himatsingka (Godda):
have been trying to follow the
speeches that have been  delivered
this morning in this House and I feel
very ‘much amused because I found
the Members who have supported the
Bill have spoken throughout against
the purport of the Bill and the inten-
tion of the Bill. Hon. Members Shri
Muthu and Shri Sharma, both of
them, have gone on condemning what
has been done so far.

Sir, I

Shri D. C. Sharma: Where have
I condemned?

Shri Himatsimngka: The hon. Mem-
ber, Shri Muthu, said that big people
have been allowed to transfer their
land and nothing has been done about
it; some property has been held in
the name of temples and so on. At
the same time, he supports the Bill.
This only shows how we have not
applied our mind to this Bill,

This Bill has to be examined
from the point of view whether it is
going to do social justice or not and
whether it is going to help anybody.
So far as Zamindari abolition was
concerned, we all knew they were
big people who were making profits
without doing anything. The scope
of the present Bill, as has been ex-
plained by some Members,
wide and it ropes in
settlement. . ..

is very
the ryotwari

Shri Kapur Singh: Piease speak a
bit louder, if you can.

Shri Himatsingka: It includes
land held under ryotwari settlement
and also any land held for purpose
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of agriculture, including wasteland,
etc, As a matter of fact, the defini-
tion is so wide that it covers every
bit of land; whether it is one-eighth
or one-tenth of an acre or any deci-

mal, that also comes within the scope
of the Bill.

Therefore, it cannot be said that the
Bill is intended to take away or to
mop up the excess over the ceilings
that might be fixed from State to
State. But it covers every bit of
land that can be possessed by any-
body, big or small, tenant or land-
lord, towns people or villager or
anybody. And in fact, it also in-
cludeg sites of buildings also, It
does not confine itself to agricul-
tural land; it also covers sites of
buildings and other structures occu-
pied by cultivators of land, agricul-
tural labourers, Even they are being
roped in.

The question that has to be exam-
ined is, suppose this Bill becomes
law, can or cannot land belonging to
a large number of small people be
taken over and given to, say, a so-
ciety, call it a co-operative society,
formed by some other persons a set
of ten or more persons. Can that land
belonging to hundreds of persons be
made over to a gociety formed as a
co-operative society?

I think this will enable Govern-
ment to acquire land from a large
number of smal] people and give it
over to co-operative societies formed
by any seven persons. Will it be
social justice; will it be something
that everybody has in mind; will it
be equal distribution of lang to
everybody?

The question is, the laws are all
right, but it has to be examined how
far they can be properly applied
and how far they gre being properly
applied. Many Jaws have been
passed. It they are properly applied
or implementad I think they ghonld
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do good fo the country, But what
happens? Most of the speakers have
said that it will give power in the
hands of ordinary members of the
executive service, And what hap-
pens? If they want to help some-
body improperly they can do so
within the powers, the very wide
powers which will be vested in them
if this becomes law. Because, then, no
legis.ation that will be passed, and
no land that will be acquired under
any of these laws, can be questioned,
compensation or no compensation. If
they fix the principle on which the
compensation is to be paid, or fix
even an insignificant amount to be
paid as compensation, that also will
have to be accepted by the owner. He
cannot guestion it; it is not justici-
able and therefore it will be final

Sir, you will remember that in
August-September, 1962, when the
Lang Acquisition (Amendment) Bill
was being considered, my friends of
the Communist Party and others
vehement.y opposeq it because that
Bill provided only for compensation
at the market value plus 15 per cent.
They said it should be more and they
complained that it would enable tak-
ing away of lands from the poor
people and give them to the big
people. Under the Land Acquisition
Act there are only very rare occa-
sions when land is acquired and
when acquired it is generally small
quantities say about five acres of land
or so will be acquired for the pur-
pose of an industry, and full com-
pensation has to be paid there. But
here you can acquire any extent of
land for any purpose from anybody,
even for an industry whether he is a
big man or an ordinary person, and
then without practically any com-
pensation. Will it be for the good of
those people who own small areas of
land? It has fo be examined from
that point of view.

Therefore, 1 feel that these ques-
tions ought to be carefully cxamined
by the Joint Committee before they
recommeng the provisions of the Bill

Constitution BHADRA 28, 1885 (SAKA)

(Seventeenth
Amendment) Bill

to be incorporateg in the Constitu~
tion.
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It is another matter also that our
Constitution is being amended so
quickly. After all if you look to
the Constitution of America and
other countries you will find that
there have been very few occasions
on which they have changed or
amended their Censtitution Here
within the course of thirteen years
we have changed it seventeen times.
Some of the gmendments were, of
course, very necessary like articles
31A and 31B. Because, certain pro-
visions as incorporated in the Cons-
titution were standing in the way of
zamindaries being acquired. But we
should not try to change the Consti-
tution very often simply because
the courts, the Supreme Court or
the High Courts, have struck down
some provision of law which is con-
trary to the provisions of some of
the articles, articles 14, 19 and 21.
After all these articles were very
deliverately put in by the combined
intelligence of the nation and there-
fore it is no justification, simply
because some law  that has  been
passed by some State is hit on ac-
count of ils vioating any of these
provisions in the Constitution, to

change the Constitution itself and
take away the fundamental rights
that have been enshrined in the

Constitution.

Therefore, these things have to be
taken into consideration, and parti-
cularly whether it will really be of
any benefit to anybody or whether
it will not enable or whether it will
not give some sort of a handle to
somebady in power to do a lot of
harm to some person whom he may
not Jike. It may be uzed as an en-
gine of oppression. Some persins
mayv be deprived of their lands,
their iands may be taken away and
given to somebody else—it may _be
called by some name, co-cperative
society or something like that.

What is happening in many places
in the pame of procurement of
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“ [Shri Himatsingka]

paddy? The producers are suffer-
ing, 1 know of a State where pro-

curement has been given to a co-
operative society. They have no
arrangement for paying money, for
weighment or for taking delivery,
and as a result the primary pro-
ducers of paddy are not getting suffi-
cient price. And the procurement
has fallen. The mills are not func-
tioning. And the price of rice which
ought to have been Rs, 20 or so,

because it is g surplus State, has
risen to Rs. 30 or 32, That is the
price at which it is selling, simply
because somebody in power has

taken it into his head ihat it must be
procured by some coloperative
society in  which he iz in-
terested or which he wants to push
up or which he thinks will be ap=
proved of in the higher circ es.

Therefore, unless we proceed on
some rational basis with the honest
intention of doing real giod to the
persons in ine different States, I
think it will do more harm than
good. Ang the trouble here is, the
moment you suggest something
which may not be liked you will be
branded as a reactionary. The ques-
tion is whether a law that is intend-
ed to be passed iz going to do any
benefit or can be used for the pur-
pose of doing immense harm. 1 will
therefere appeal to the Members of
the Joint Commitiee to very care-
fully scrutinise all the provisions and
see that the provisions that are
there do not enabe the authorities,
wherever fhey are, in this or that
State or anywhere, to be used for
the purpose of doing harm, I won’t
say a deliberate intention can be
there, but if the law enables that to
be done there is no prolection. And
we must look at it from the pos:ibil-
ity of what the law can do and how
far it can do. So I feel that it is a
Bill which has to be carefully exa-
mined, and I am sure that the forty-
five Members of the Joint Coms=
mittee, thirty from this House and
fifteen from the other, will apply
themselves to this, especially because

Constitution SEPTEMBER 18, 1963 (Seventeenth Amend-
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a large number of provisions of 144
Acts are intended to be given pro-
teciion under articles 31A and 31B.
Because, the momeng they go into the
Ninth Schedule no one can question,

Shri Kashi Ram Guapta (Alwar): It
is better you give your own suggestions
here.

Shri Himatsingka: My suggestion is
that the Bill has to be examined, has
to _be very carefully examined, If it is
going to do good to the general masses
of the people, the larger number of
people, certainly it should be support-
ed. But, according to me it is not going
to help anybody; it is likely to injure
rather than help. That is my reading.

Therefore, I feel that it has got to
be examineq carefully. I may not
be a correct judge. That is why 1
appeal tp the 45 Members on  the
Joint Committee to examine it care-
fully. Here there is no compensa-
tion. Under the Land Acquisition
Act proper compensation has to be
given. Under this, if T hold a plot
9! land it can be acquired and even
if no compensation or rather nomi-
nal cqmpensation is paid I cannot do
anything. That applies to every-
'boclyl- It the property of bigger peo-
ple is taken away they will be able
to manage things and fight, but if the
!and of as small map is taken awayv
it will not be possible for him to get
any relief, He wil]l not have any ap-
proach anywhere. Therefore, it is
very necessary that the thing s
examined wvery carefully and acted
upon carefully, and not in a  huff
saying that we are doing social jus-
tice, we are passing a social legisia-
tion. Merely calling it a sociai legis-
land of a smal lman is taken away
will not do. We must g0 into  the
merits of the thing and examine it
carefully.

st go wo WY (faeni) @ IwTemsy
WE'IT, T wA AT A AT OF Hiww G

FY &, IGFT q FHET FI@TE | FART
seaT & fF & & &t qvy ¥ 309
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mRw & 39 99 0T ¥y §ERi A7 qfaia
I foram foray s v A W AR
37 OfF ¥ 37 99 ¢ faare 78 s et
?1 wafer gw g @ fF @ 0F
2z ¥ uFy & fon a@g-wuda o &
AT A YT FT AT FL GF | Ug
TG &Y weeT gATa & 0T Aw) e
*T fomr s afgdn

w7 qfw garT FE FET W
ARG T AT FT G G A
T § FMA AR AT G 4, AT T
T 7 91 Y At fE ey S goew
I fAFelt, a8 39 &1 T & Aoy
o & om Fdw TE & A FaEe
& A 3w a1 #1 Jarae # afg
AfeT gw o € fF Wi gare awdn
AT & qEGF AT G4 w7 fEEN
T AR AL 21 ;T g, fREAT weet
T fgy 41, 9% 7 g fom femm &y
aifes feafa gn w=et F7 TI"Y o
vaat feafa &1 w=et g1 o€ @ g
FgaT ag 41 5 91 82 femw & Wk
fa & qrg T F7 &, § oEY fwfa
% 73t & f5 I9a a0 & 947 77 69,
A9 G40 & gmEAl #1 HYET @R
I Yy qudly 48 @l a8 o fw
srgifea wfwr #1 qgar faar 5
ag o smgefed &0 & ew 3 s
frn § o & ot fwm & g B
T B :

w7 @ FIA & Ffw fay s
T graeET 4T #@ifaw g ST
F TR TAT FUCEH AT R E
OT I ¥y FEgEE § oiedT F9
TMREIF e E 55w
# weot @ ¥ fav < fear s 7
17 ¥ A fagre 822 #7 0F =[E
mﬁﬁwmlwﬁaﬁm

BHADRA 28, 1885 (SAKA)

(Seventeenth 70F 4
Amendment) Bill

g T ]| FEE ¥ A feaw £ A
sl w M A swm o
sgrmar 2 fF e & faaer 222
T & fag vy w0 9§ 0¥ ¥ fgmra
¥ woraan faar g safs odr 9 ae
% 97 # wifve dwy aga @t @y
gt & a5 sase & | O A g3figa
Tl ¥ @, o, gfoar @ &2
OB ¥ #1797 & w27 39 T &7 A1
wraa fipe frar mar § a8 vy w98
® o for frar mar & 1 e ®
o I TH F 73 i F w=I
T frar smar @ AR gEY AW OF
oY FREE T S § A 6 0wy
# FATT ¥ =W g a% R e
flmagadommEfrtaa &
ST WIS S JET @, T F9 gwEa
T ¥ 9 F gy T 9T g
oA &, &% @ w1 F g A
FH T AE §, S oAEEET
o aET W agETRr # oot @ o
afoe ¥ gaw 2 fs @@ fam @@
o= F4¥ aw ST FA fage F
T3 "iferr wae 71 R & 9w w1 AR
iz fToH g &, W &
W QAT smaear gy fF o wr S
TW I &t feer YA FEE I F
arq & g wifgd o

fagre mdwaet & gw F A W
F1 faira «ft T a1 1 &fer g ot
99 a9 fage made 7 g s
gaTE T FY ) W OF g@A g faa
@ & Il FIFT AT Frawar o
¥ gamE & fF e F9E 39 #Y 90T
w9 ¥R 98 T fR A3 drfem
wae ¥ @1 e frw fear man &, a8 =4
T &, I F HRI FAT T AR g,
ar 39 #1 g AN
ffgas T § J T
we fE wg & @ TERET A F1-
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[’SfTao'q'oqﬁq]

IRYE, "I soeEE, shae T
FTEH F7 AT UHTE A FE) gAre
@t AT &, 99 F 997 I GOECH F
FAEAET G947 F q9F (waAr awE
g ey, a8 * 3T o wr g W
ST FE A1 A1 g § oy
ST 2 A & frw ¥ faa
AT F1 G2 ZE Ty, e e
ait F¥m 7 grEr Tfzy, I @il
@ ¥ T TR T e dare @
w@r g Aty & www g fEoag o
FecrEam qazi: B 2 wmwaw m
gfee &« fa=re frar oo fr foaw
W1l g w g faew o de
difo & art ¥ T 5 99 & wrow
T T TR A AT T GIETC FY
FE 97T a1 731 7 &1 P fpefd
FAA FT NG A, ITEIT F FIIAT A
g & A G A IHE FH AT
I T3 ¥ ®F 02§, 59 F uHT
faar oo ok S w47 2 =W oY 3T
foar @m0

&% T BT ¥ fary o v o
% 8 97 & fau seer o gaFadre
£ TifgF arfs 8% uF =2 F FAl
1 weur aig &, sfew OfF & si=
Fr @ ¥, 7 AT fraEa 2

&0 ato frardt (T : IT-
+IeT HEd, 9% A1 {3 = 2, ag 4w
GIATE & | ¥1 g2 @TCF &, 39 #1
a9 2 | AT T AeT FZTA AEC AT
frar 2, dro $Te UHo THMW & AT
far & 5t = Z1 B & T A A=A
w2, T wE SarET aEer I wA
FORT AR F g WA AFAT 2\ W
qrey fader 93 & o1 WA q5ET
2 =T 1 77 TR ¥ @ faw w fEe
FET AT T

SEPTEMBER 19, 1963 (Seventeenth Amend.

: 708
ment) Bill 6

gt #7 arg & f o st e
ae §, F9afvel #1 gl FT F, @it
A @ A # AT g, R s aint
T # g =fgd | F ue o dve w7
S wreT &, 99§ 9T A A g |
o AR oo ot @, 9w # w8
ST ST § Ww Tg FEgA I
#fet g 5 &1 frggrd @ o e
Wy | & w@ifad  WEiegeEa
FHT FTAT 9T, W I9 &1 froFmed
da1 &1 At @ | ®9 FEar g 5 ode
frogrrdr & sl fim wRar ¢ oEW
froamet & | 9 T 59 99 H g5
§ A S g o

s frigs amon &, @ ¥ faar
g g —

“lang for pasturz and sites of
buildings and other structures
occupied by cultivators of land,
agricultural labourers and vil-
lage artisans.”

o # wt o o | gee feemAtae
St ¥ A v w2 2 b & age Ay
1 wAry 2, F &1 uhfaT g 8, o
A AET 2 s A § § I &1 qawAA
F7AT E | I A UF W AW FA
o &1 & FAT & E | TF F @A
T o AT § F A g fw A S
ATz 2T 2, 77 e e # frr 3
TR F1 HA7 A o a1 gAs A F
st F7 FA SEl (A9 T8 1w
FEASIFA AR AT, § T AT
gafan oz 9rfa94 18 IEF @F FT
F @ %1 2@ & gfeea & A1 A5
Fave E W AT o @Ay Wi § 3
W Y wATd AT | gW A SRR
a1 ayal & fr d wfefadom
o fom fom s ® ad T A
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afFFl # a 7@ €, Thar w@
i o % | Tufau @ a1 oEw
&P 3" 9% § WK W aia #7 A &
T4 FHE T BT HIHAd T (o6
qE a7 TR & ag @ 9 faw w3 |

& O q@ AT FEAT AR |
afiray cFmfes a9 § g uaedeaw
W &= i & it & @ fan
™ g1 9w A e g

“About 50 per cent of the fami-
lies surveyed -were found to be
perpetually in debt, In one vil=
lage, Hansana Jangirpur, with a
population of 857, the average
indebtedness  works out to
Rs. 800 per familv. Of the 147
families in the wviilage, only one

had an income ©of more than
Rs. 500 per month. 40 families
earned more than Rs. 100 per

mensem and of the rest 20 had
an income of less than Rs. 25 per
mensem.”,

T g & | Y grerd # W et
F S X A aEeR & 9T & 9
FHT FT 91 Bt F 907 9T F7

w1§ AT TE | ST |

W & a5 & FAqYE F AT
AT A AT FT A HIHET FEAT
TRl §, § & w94 a1 fafres
|TEH F7 | w9 Afford f gore o oF
FA FT TF THT A7 AT THE ¢ |
&9 10T AT § 1 gw A faet s A
‘]oa'ﬁo*my\ﬂﬁﬂﬁﬂh&ﬁl
I F WA ¥ AT, & "o AT q
%o @ | W A WY TEAHE ¥ AT AIEHIC
ﬁ?ool“oo, Yoo OT Woo ‘ﬁaaﬁﬁ'
A FC W THA B A=ST G747 | AG
o TEd & (% W1 § AT AT qo AT
FHAAIE T AT F1 TE"(F I
FY WFe 457 AT AT AT AL 3,000
1269 (Ai) LSD—6.

BHADRA 28, 1885 (SAKA)

(Seventeenth 7088
Amendment) Bill

¥o § | F FA F HATH I & A1
% AT AT qo AT FHHIA 000 39 &
;T @TW g ! Aw difad fa Al
AT @ o & @1 89 F1 & ®o
aT qo To fiyorm | o i aT gw A
Yoo IAT Woo Fo FT FT 1% fHaT 99
FT AT AT 3,000 Fo § AL §H FT
fad < a1 90 Fo faerm | 7g FT TF
Hrafeen # a@ r 7 @ F T0_0
FT foFaT GTaeT gRIT T7 a3 HAT HEEa
1 g7 fa=me s =fgy

g ara o &t A & e
WIHITT FTAT ITEam § 98 8 § | &
SATE, gX ¥eW ¥ S & difemr &
Bz eduruie o R ik i Sk
araeg | @9 & 7€t farra ag g e oy
FTA AT AT g E T AW AR T A
213 & fomr 23 & offaw ¥ 91 §ay
& g, §1 Teedt F w1 # g
T & AT T I #r fefaaeda a1 &
F9AY & | Hifew & fad g7 omg O FA
FATY T &, g 9K THIA FT AT qo
TH3 F T FT Yo THS aF g | F <
TAT AT | WAL AGT FT AHA FT OF gATL
o WY R & e g a1 9w ¥ A
fasry s gt @ agifs ag ot I
& AT AT & qET W | T W ST
giferr gihft ag ST &1 S 47 AT
& gUE # a1 T § faEn ¥,
gt T THW & aCET AT g7 Gl |
T A ¥ ORT AT & | gX 2w A
HET HET ST & | AFE § 0F (58
'i[ﬁ?{ ﬁ %,000 Fo, ¥,000 Fo T
3,000 Fo FIAT & |

wmar weAET  (fawmmae)
2 o e F A 2
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14.56 hrs.
[Mg. DEPUTY-SPEAKER in the Chair]
=i %o ATo faamdl : 1w = W
¥ A ad), 3% el ¥ § 1 9 9 F
F AT &Y EH HT AT & FT AT
FHHIA g1 ¥ G9T § | ATHe deq ALY
W 1 W1 9g FIA A AT A A g
SATHT | AT T@T oo FIHT, J00 FeT
AT Yoo FTHT WIAA TS ART ARI § |
ST BIE AT are § 1 foee gETe @
UF UHE AHIA &1 $IHT §,000 Fo J
W AET § | W Fg! 9T A o7 T @
&, fom o #7 wrewETd 9w ¥
Mo Y g WT qo To FNMI, T A
ST | AT 7 o AT WY 2 fa@m Y A7
aga w9 & 1 F 7 w91 F F IHA 7
e frar & 1 3 A Al &
AT 7 F & TAC AT & gH & qHA
¥ WY A 9g TF SNTed THAT 31 ST |
AR FTE T FA AT § T IH AT
I # = 3 &, P w9 5w wA
F FT FT T AE ¥ A ghAr A
| FT g & 1| AT F Hife 1 F
arg fFar A foend fear 3w &
s foreft 9% & %% "0 7 wd=i w1
o1 gfeemit w1 @ | A 3w FT
F waifas w9 36 e A IHA
FHEARE | g9 A F 0w
HOH AT | TAE UFT A Y Y TFE
¥ 9% 9X 97 gAT § | T AT FT B
Hr Tl M & 1 38 & faw W
THW A W@ § | 3W FAA F qANET
WY I AHF HT A AF | THH ;I
w¥TEz B (g T € 1 g g 7
ag w=dt & 5 oY samde FuE a9 @
e aT ¥ I A ARE
famme %% 1 =nfgd &t ag o fv za fam
F1 ofews offifaaq & fadr 9 wman
T e afsws Arfifaa =@ 9 9
for Tm fasr &1 °gr o @mwr Fwar )

uw ¥ favwa g &M a8 WA

SEPTEMBER 18, 1963 (Seventeenth Amend-
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RifFmmeawmme &
9EH S qF FAA W F@T ¢ G FE
& ®YE Sarc (wat &0 9y AT § A 99
& AT FY FEETC ALY Arwar g A\
gr, afFd w9 FAI A1 agwq F
Fifow & FET & | J@fF TR
FIIT FT ATHAT §, Ho o THo FT
ATHAT 8, AF FH A F A1 AN A
 fa=t &1 g v @ & § ofems
¥ ar s A #1 gugEaa froag
FETT T4 &7 wHE e F feg
TH FTIA K1 T4 T & AT T qAL H
Tufay | =iy w9 ™ g9t F1
am ¥ @ fF 3@ w73 ™
R AT FT 7Y F FEErE T=_e #7149 0
W ¥ 9% "AEE O 4w A4
&= #Hfer & ad Ay § | ag fere
fer m § s & ¢
“Moneylenders account for 57.55
per cent of the mosney borrowed
by the people of Rajasthan
Government agencieg account for
18,57 per cent and the co-opera-
tives for 13.96 per cenmt.”
g9 AW F qm S oo R, e
qE T 9H § I ¥ T FF o § WiEr
F fd, faeg & fo, 3 A g &
fad, g ¥ a2 | Tm At vl ¥ fay
iz I T EEdR s
FoT foeEar & I & 397 | g 7
Hifad f& ¥ 79 99 uws IHA R
o Ig T # F 9,000 Fo AT fomm
¢ | 3| T F FARTE § §7 F W
ma‘q’qﬁﬁocﬁoﬁﬁﬂ"lm@
AT fe A8 T FT AT g, AR
T FT F91 @1, 9% smraife
T Fat g, TR A wgi ywer wwm P K
o frde o 9w fs w um
T WY AT AN & A MY wEH
& «iferg, ot =g foem Aifad, afes
foraet garar mafaferdte & 9= WY
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& @ifay | mfew s feg fod gt
& 7 9 F1¢ T war g, #7% afaw
FLAT & WX SH ¥ A F @ Al
T YT FI@T g, AW w7 AT TG
T & 1 7 W g o ST
wHraN faz g fae &, @ a ar ag
T fr A ST F AT A A
Hifog | gt = oow # ¥ f& n
ferar ot sgr §— "o wfq Mo
A'-dr  ag www qfq T F o
g, &feq 3w & @ gard oA
Fmfafada & §¥ F91, qea=ar
g, wr faamg, A0 =m0 wfE,
TR W AT gER T T | Gar grar §
W 9 ¥ § fF art d5 1 vmargded
B

15 hrs.

TF ATATIa |I€q @ AT KT AGS

FTETT AT FEw

=t ®o F1o faardt . < awg w5
g wafws & oo & =F fAdew w0
=g f faeee &% 1 59 v a9t
TARAT ¥ A9, IF THEE ¥ AT
faarr a1 wnfaw ol 39 & faaa
TR & 39 97 #Heer a1g fa"iT
w7 91fgn | g 9% &6 w1 K A 5H
BTN H AT 8, IT A7 FT WA wEy &
g fas 9% 2% fem & fa=me fomr
w17 F4iF 57 § o1 wfaww & 99 F
were &9 wfi ard A o ar o §
FEFex W mETT s wr o £
&1 5§ FT AT T4 AT 9T TIT TJ
Z6T, W T &7 @A @A 9afgy oo
mffr o frmt F e astaw
e 24T g 2R 39 ¥ regars A
g =Tfey |

o TA AAET Afgar (wEar-
qT) : WA AERY, I agw H X
feear M a&w a9 dfaam ®/i

Constitution BHADRA 28, 1885 (SAKA)

(Seventeenth
Amendment) Bill

dfqum & wwEA 9 g T @A
& fau | afqem 1 aga g3 9% & oo
O § 91 & g g fr ot g8 wwae
AT & T TG 1 (T F & {6
ag g7 & 91w | gEifen & & wfawm
FT FEH T IFT §S AT F AR qA
FAT ATT 4T, HI FT q97 TG F T2
ww FT ag A faw @ oo

9gel a1a a1 48 i $e wfaar 9t
afqam & a7 @ W TF g
FLT T AL OF F1E I AGT ¢ | AfFA
T ag Faa gn § & g oF F fammr
¥ g 41 R 7O w9 ¥ f g O
I wfwat F1 g L | 9g Afaw a=mw
a1 o wRa & sfafafeat & 1oy
dfee ® IR F¥ Fwr I8 4 I
FY AT 47 39 fawme wwvAi 7 A HHA
FuE # T W Y, o I A v
o FHY i fF fom S 7 o7 faww
Tl WY sfqae qwe T @
T AT § ATC F @1 Afaw 7@ G|
gafay g #faur afar #@ 9x =0
A g 1T A AT A AT F
oA A1 gOAT i @ 99 & HEw
9T @ | oA gET 9Rf 39 #
o fedt @38 & g7 # @ at geer
g afe #w & F9 gw oo foor &
W & s femgmm & it arfai
* AT g9 a2 Hfaum Ad §

wq ¥ agt 9¢ "fqar 9T 91 w;a
w9 g1 § 39 A1 st g€ g frers
BT E | UTT Yo @ ¥H dfawm &1,
fom & @oow 1 SEY TwEEl F1
fom & | &few 0& 9% TwE™ F @™
Fgar qzar § & Areorfasmd, faer
qfewd #T 7 g9, a9 39 & fF
ag 93 W& g, arwa are’ gl, 7oA
R QT @, T s a@ @At & Far at
TRW FLFT T AT ST HEGT I F
W AT ¥ a1 F W T & A &

7092
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W o ¥ A oo fr owem sk
¥t gt wee @ &Y 5 9 9y ;)
a W ¢ faur 9w | § W wasw
TFTEEi § g 3 aSr Ef ar ey g

T aE ¥ H A vy F an
¥ Fgar amgar g, 2 & O F ama
qET WIT T AT HA FAT AT E
fF o aF ag a0 = dfqam & 3
a7 as feat o it #7 3w wew &
St JT d@fau # drear @, 9%
W AT & | ST A §Y 98 ' g
FT & A TE@T W AT A AAA
TR a7 fara o | F oy A Fan
f& 95 it sg o=y o o | afew T
FgT & f 37 #t g fergmam Fr |y
HITATSTE |T S8 AT A0 & 9 5
IT F aean &1 A 3faemm @ 9

TEr a@ & T F A G2 @
ST FT AT TEAT FTEAT § | Y IR
I RN GAT AT F4F & 99 7 J=dv
#Y ara a1 feY g% a% 99 & "y &
e A fry a9 fow oifeqt
ATEET & AT § 99 F I9 IFHrEEr
F At 7Y frx wr forer #°Y S ste
A & 1 7 e st F fag omr
fads 37 Iwieardl & & 3w fry o €
fom & swrE =7 T@F ST | IHTE
FT &eq EMAT a1 GUA F WAT § AfFA
FRWMHIATTTNRE ...,

W WG HF w9 a1 e
Qg gt ¥ .. .

Fro T wAET sfgar ¢ & aga
Fegdy a9 FFAT AwE@AT g O A
Fag afqam W dfaam & g
X WEgAT X AvA #1 g WX we
ST F97 TgN M AT g faae #
HOAT &1 @eH FT AT | AfT T

SEPTEMBER 19, 1963 (Seventeenth Amend-
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TF TR gE A T A I I Wy
w~or & i 98 a9+ faar a0 | @ e
F 9 43 § 7 wfaam o o7 afam
F dnEal o fqa s § sefedr
g 19 39 F fowmr & @ wnfgm

9 & oF o =9 WO amEA
AT ATgaT § W1 ag § qiad| &7 aare |
WFAL AN FH FATA &I Tg Fg FL 1A
& & f s Sfsa g o dew S A
wfq &t & a1 &F aw F a9
sxfae &1 qf =i & Y 59 & F41 AT
ot B, WY F9 ¥ w9 fgrgear ¥ fae
F GaT A FgAv ATiEd, Mifw agr at
e fieg o # gf o o fown o
¢ | afea & Fgam mgar g fr w9 @m0
o7 4T ¢ fF WwET 3 S AR T A
HiT #¥ ST wETEAT THT F A A
1) c

Weqw HEEY ;. W ag ar faume
¥oag g

o TH " Mfgan : 7z faum
Fg Aoausiaarg FaaE 1 @&
TATH W 47 W 0 OF ATAL
AT & 1 TR WA W RE AT
# & ¥ groETedar Agl wAT A1fed,
Tg AT ARy |
Shri K. C. Sharma (Sardana): - It
is hardly relevant to the question. He
may as well discuss the evolution of
man.

weqw gy {9 O e 3 A
FTE I57 ALT ATHT ST HTHAT §IAH &
arRY ¥ IHY g A4y 1 g Aifgg

o I[W AAET Afgar @ AN
W ¥ W 1 A GH FA § AT
TUHT q9 Y e adwr ag g fe e
g9 &Y {id #T S AGIHT THT R
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gfg &g ST W = g A qfw
T T AT AW TF A A qf
EUEE IR S A r iR i

arw fagaT & gar &, T faaw

AT &, 99 AT 933 AT ], AT ALE GAT
T FT9 AT §, a8 99 37 a1 ATATS-
wiEr giaat &7 o F A9 g

(Interruptions).

weaw wEEY ;AN GAE F Q@
& W & W FT §T g9 IW qAHA
¥ g wifge fF grem & amad § 0

To T AAET fgan @ & &0
QI FT ¢ § 99 F1 a6 § q@ioa
T A T wET . . .

weas wENEg ¢ 39 F s a1 f
T FT qE@IAF TG AW g W, AU AL
aF qaETfAE g 3T W A §8 41 99
ant # 919 91 A fF 5 grew & amAw
& 1 7T a1 A9 "fqum & A qge sy
o

Tio T wAYgT g gt
dfaum ¥ a7 & qgar g e gw
OF AT T § | /W @Ay o
F1 79 T FI qHA 8, WX A 0T
& g IgeT AT & | WY WL 5 ArE-
W a1 A1 9 AT &) ag
™ O areTeaTEr gfaat 1 a9 F
A grar & a1 Iay dfegm ar gz
g8 (Interruptions)

weqy AR : W 9feq | FR
IS FT R E |

Mo TA AAEL Alfgan : s
werEg, & o F gw ¥ F9r g g,
Rt A g @ Y &y oger oF AT
HI AT A dW FAv | AfEA g 1
g Ao gm T aar g

weqq RETAT: W W AR

Mo TR AAET AMfgan : at JTw

Constitution BHADRA 28, 1885 (SAKA)

(Seventeenth
Amendment) Bill

w71 07 @ FF o #7 3 A qegy
aF & g AT a4 & 1 Fag W
Fear £ {5 ag ot aodiw & 7 w@ir
TH 9T FAF q0A1 A W T R
4 | ¥ ¥ weus ALRA FT A AN g,
T g qodrd ggl 9 v | S99
X FE I ¥ FEEd 5§, 39 0w
Frgiaes AP F Terad A § 2 ot
#t ag 7=871 & & a7 s faadr o=l
g w7 w=er § fF A ofaw & qfa
FT ST AT ST gEIT T7F 9 AW T
AT A WX ATH ST A} AT A
T WETT WA F1 qf FaATEY 90 |

Ay Fgy #  fF gErdr geeat A
IR F H=T FIH AGH {41 | T4
H=ST FTH A [FAT T FT FI7 TG §
f& sadi aret ez F "W W WY
wrorat fggeam #Y avew § 99 ¥ "
TfgFar 1 g F1Aw g, Wi &
Fgar g 5 g & fedt 7 et 2 -
FATET A TC T §I Y AEAT EAT 1
T % WY & A4 AN FTATE | TG
dfaam & faera wgrgd I § 15w
A% § I g eI 48 @A § WH-
T F TgT U AV AIFAAH AT

weaw g ¢ 69 A9 faw 9%
or 9 1 WA w6 AT ag
FEAT IREY 4 gafay g9 o faw 92
T o )

o TH "A iz - T oA
e w9 fear i § qe =7 ¥ g
AR #fqum X FEEr S g
Wt % faw FTHA= § AP O e H &
AT AT G FT AT | [T SUTET
T A Far | faw ¥ qEer w&@ aaew
FifF A THA T AT a7
wwaﬁ%#wﬁﬁlﬁ ¥ T
T | 4R A OF & 4 F 3§ faer
™ § o fr wolt oY W
AL i%%

afﬁ‘
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wrea wgtaa - # o AT F FFW
fF & g7aY 3o am 3y fame T+ 3
Mo g fmw A ow
fee Jar =@ o v fame T
T 9 WA @ §F 3w 45 T
TAFATE | 9T AT I Far oA
AT T FHAT & A AE ¥, 4 faee
Haw wr 0 At a9y faee
wr g s aaardw ) sfac
T8 fea a1 g & =ifeg

To TH wFHlgT Afger: o7 fa7
& foir qff wfm £ Ay ox = 2
Afe afe @z samr @ W9
wafo & 364 78 a3 e | W
aay & guires w7 Sfqem a7 £ Frear
=g § A fam a1 & wrear g 1 W=
% FH FT AT § THA F &L A
gmd Afa Gmew ww § Fow
afgex wem faar  wEw ), g
faad: w47 9T @A FC 9%,
e A9 A aF A9 IEE q
wft afgn ) oz wWW F oA 7
Zm =t # ofs 3R I wEEe
T 9 g@T Jfgw |

el B oW St gdH § e
FUL qT I AMAT A FeAT F7 @T E,
T AT & 1 aTwT W A A6
Fed § T B, U CF A AHHT
F 9 Y-¥ W qo-90 UFT F
=T T 8, % fr FeweR Aiw &
HEH & 575 TN g1 F, IR | A
THH FTHAE AT T AT FF
oI gAY AW A aead, Fe, WR
famet J9 wgsi § UF WA W wWL
& fFTmT JmEr & Lo TR, wo WIY
X o Ty wa & 3w @M F A
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afes @8 a9 AT WR @ A Sl
o8 Tl F1 fRear wreaAr wgT
Y T AL OEAT 2 | wfa T TEE
FTFEa 27 T TF TH q9F A0S
amy ot s f5 feamAt & o 9de
T 2 FIY = U9 47 3 T 9 A
giledt ¢, 6 IHF &1 F199 4-9e
a9 & W=L Yo ¥ON WX oo TIY T
21 ST FEAT & | AT A ATAT F FAC
g9 @R & QO aE & famw
=g wor & sy faq #4917 = g
& #ar am & 5 o0 27 w9r A7 A9
qo0 TG MT 9¥e THH ¥ faF =Aw
1 "EAT &1 39 I HH gy g9 6T
a1 g1 FTHEIT FT ATE A QAT OF
sare faen f& 3% 2 gw wifaw add
fFfrmmiarf s ama a4 & 39
feemm famr smar #% afew oo ag
oFAaT =T A g1, § 97 |Ear a9
o FYat &% Fiwa gAom TAar A= <@
f& 37 FAT 97 T g0 wHIAT H Sl
AN @ FAE ae Ry B omed sa
Fu7 fas g% 1 AT g | A7 adw
FT AT & g o Afd arEr svar
AT & #1999 456 a9 F
g g1 a1 39y sev ¥ v feemw
am o FfEw e 8o afawa
o7 "faue & Swinew £ | w1 Ed
oo feawr # a9 weem & A i
# @rg wEar =feT 1+ gWITT Sfgae
FIH FgH I TTAT AT € | WHT I
A1F HAT F HAA TG G g 30—vo
A s gy 9, 9% ag a9
fireTe go & WX © T aF Tg AET-
e H d3 e W wg faexw
dfqar & fagars & | 99 F1E AEHET
frgaTT &1 ST AT 9E, oy €42 ¥
H=T I 99 F v I +ifew |
o 1 A 2 e fe T ag
AT AT fRt .
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¥ yr gm0 g fFoamm
af g Wi faan f fedy s2 sfag@
ST dfas & dwtgq & ary H moAr
fasre @q 1 afem & aar g fEaa
AL AT AW a8 ArgE few F F AW
a0 ¥ T dmT w7 § zafav &
U9AT §9 AT ¥ AT §FF T AT
g

Shri Muthiah {Tirunelveli): Mr
Speaker, Sir, the Constitution (Se-
venteenth Amendment) Bill has
become the most controversial Bill
today like the Gold Control Order
and the Compulsory Deposit Scheine.
It gives wvast powers ‘o Govern-
ment to take away any land from any
perzon, for a nominal ang non-justi-
ciable compensation. It includes ali
agricultural lands, pasture lands,
forest lands, waste lands and even
house sites occupied by cultivators
of land, of agricultural iabourers and
village artisans in the definition of
‘estate’ in article 31A. The inclusion
of s'tes occupied by cultivators of
land, agricultural labourers and vil-
lage artisang in the definition of
‘estate’ may prove a hardship to
these poor classes, if an unsympathe-
tic government in future takes over
these lands for a nominal compensa-
tion,

Lang reform legislation is necess-
ary for setting up a socialistic so-
ciety. The Congress Party and the
Government are wedded to =oclal-
ism. But it iz democratic socialism
and not Marxist socialism or doectri-
naire socialism. It is Gandhian so-
cialism in spirit which iz non-
violent and which is  implemented
with the willing consent of the peo-
ple.

The Five Year Plans have stressed
socialist planning and have stressed
land reforms includirng land ceiling.
The directive principles of the Cons-
titution, articles 38 ang 39, lay down
socialist gbjectives and urge the need
to reduce concentration of wealth.
The land ceiling Acts are intended to

BHADRA 28, 1885 (SAKA)
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reduce the concentration of landed
wealth and to secure a fair ana

equitable distribution of this landed
wealth. 1If it is necessary to reduce
concentration of landed wealth it is
equally -necessary to reduce coicen-
tration of wealth in other spheres
also, to reduce concentration of
wealth in the hands of big indus-
trialist; and big businessmen ang big
plantation owners and big property
owners in urban areas. The ceiling
on urban jncome is a5 necessary as
the ceiling on agricultural income.

The immediate cause of this Bill
as we all know, is the judgment of the
Supreme Court ctriking _down the
Kerala Agrarian Relaticns Act in its
application so ryotwari lands. The
ryotwari land-owners are on a
different footing from zanindars or
jagirdars or inamdars. They are not
intermediaries or rent collectors as
the zamindars are, They hsve full
proprietary rights over their lands,
and in most cases, hard—earned life
earnings have besn invested in the
lands and some of the land-owmner
have got lands at very high pricez.
Therefore, the case of the ryotwari
land-owners has to be viewed sympa-
thetically by our Government.

I come to compensation. The rates
of compensdtion vary from State to
State. I plead that the compensa-
tion should be as near the market
value as possible, if not the exact
market price prevailing, It should be
at least 80 per cent of the market
value. We know  that even  the
Kerala Agrarian Reiations Act, pass-
ed by a Communist Government lays
down that 60 per cernt of the market

value should be given for  surplus
lands upto an annual income  of
Rs. 15,000 The Land  Acquisition

Act gives full compensation plus 15

per cent solatium for lands  taken
over by the Government. These
benefits are deniedq to the ryotwari

landowners under the ceiling Act.

Under the Madras Ceiling
Act the compensation fixed is 9 to 12
times the net anaual income minus
land revenue. This comes +to less
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than 50 per cent of the market value.
'_I‘Ihse present rate of compensation as
15 provided in the Madras Ceiling
Act I plead, should be raised to at
least 80 per cent of the market
value,

With regard to the disposal of sur-
plus lands, say there are differences
in the various Ceiling Acts. There is
no clear policy laig down. The
Orissa ang the Madhya Pradesh
Ceiling Acts allow the land-own-
ers to sell all the sur-
plus  lands within a  specified
time to specified categories of per-
sons. States like Madras take over
the surplus lands, and I submit that
such lands taken over by the States
should be distributed to poor land-
less agricultural labourers, and not
to small land-owmners or to tenants
who have already got lands to cul-
tivate.

I want to say a word about the
stridhanam lands, Under the Madras
Land Ceilings Act, a married woman
is allowed only ten standard acres of
Stridhanam land, whereag an unmar-
ried adult is allowed 30 standard
acres, and as such I find that there is
some discrimination against women.
Men and women are equal before the
law, and so, a married woman should
have at least 15 standard acres of
Stridhanam land, if not the entire ac-
reage of 30 standard acres which is
allowed to an unmarried adult person

in the Madras Land Ceilings Act.

I would like to point out some of the
arbitrary and discriminatory proce-
dures in the various ceiling Acts in-
cluding the Madras Act, which have
been pointed out by the Supreme
Court in respect of the Kerala Act, and
they are as follows, namely, the adop-
tion of the concept of family for pur-
poses of ceiling and not individual, the
arbitrary and discriminatory definition
of the term ‘family’ as husband, wife
and three ummarried minor children,
as a ceiling unit, the adoption of graded

SEPTEMBER 19, 1963 (Seventeenth Amend- 7102
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rates of compensation, with progres-
sive cuts, (which principle is applica-
ble only to income-tax, as the Supre-
me Court has pointed out), the exemp-
tion of big plantations, big gardens, big
sugarcane farmsg etc, from the ceiling.
All these are arbitrary and discrimina-
tory. So, I would appeal to the
Joint Committee to go into all these
matters and do justice to the ryotwarl
land-owners,

=t fa e fag (TrEyR): W
warem, ag faggs sfaum w1 g
? W guH @ F0 gu f dfqum
Fway # g8 w9 FT7 AT E )

sifewd 29T # o a7 wex “owiT”
FT AT Ig HUEA FT T=E FAom
g1 W I EA ¥ @9 d1 9T g
g ¢ f5 o= sfqum aw, 99 aam
S92, WaQrR, @i §F ar § Faq
mifeder 39 H sgaear v € 41 o
wieha 39 F ATARX  FIHE *T TG
sfgw< faar mar & fF @@ AT &
BT g g #t  wwafaat F1 gifas
FT gFal &, afE 37 awfagl & fag
F© T AT 93, S R FTE F
g fanffa g AR ag g fa
I # daw At fFar S @,
39 9T & 1% wAafe 78 =g 9 awdr |
q19E] &1 3@ qfoamar & oge # I9Ef
HIT 2@ 1 A9, I wHfa W%
wue gefa, SET wifas & 1 afeT
% # o G g w99 At
1 gaw 31 feemt # aie faar—aw agd
e wR gEdr T STeE |

Fgwr st F fo dfqam &
Ta wfeder 39T @1 | e 39T
T AT 9849 F HET | IHF I ITH
qeyY ¥ HEgR AT A AN qesy H
Zw fe IO% oiea $T W E | o
areed ag & 6 wfesw e A arr
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aT< dWEA g qFT § WX ag mfEd
gama “ueiz’ FY ofoamar F1 AFT
fpar o wr & 1 “g=2T” #r afcamr
qge it & mfedw 39U | 39 afoamar
¥ wdf £1E quir @, fFas g §@
F fau o dfqam w1 ®wEA
HTS a2 & T8 9w & 1

T § & AU FA9 A0 FET &
fF gaar aTea & &1 wifewa F1
guifeq F A Alaq #wwr § WK
dvitfaa fad 1@ wfaem & wEe 99
At g7 FTT FAn §, av g AT g
FIE W F1E Fg 2| ¢ 5 ag wfqumr
% fawg 8, Tl ag oww w2
a1 feT Sa=t smw 47 & fau o
O gEaT | TWET "9 g fF wEr
% QT § gUTL afaue & a1 et
¥ | e @eer, o Wifgan, &1
AT ATl & gw ol T 1 E ) IR
F1 fiw Aranfet & ag d@fqaa aAmr )
ag 9 TEr & 1 wfEgm g are
arfe 4 1

ey WERY : owAd ¥ ow &
WY a1 |

it fegrm feg s f5 &
#g7 &, ®fagm = ary afawr @
I gAIL 63 dTgd W I @ |

afFa s1e Fifgar 1 uF amw TET
&% ¢ 5 dfaum a3 & fag e
wra ¥ sfafafa g7 &7 o 7 s
I T W FT G a7 |

N AT ¥ aga i & ag wra
f dfqam aom= =i & = ¥ oe
ag wTHET @ @ 2w H g
&1 =T &1, FfF wfaam s T
§of1aTE FT | IR WA @ T
a1 Y, AfFT qeirarg F1 Ffaque q@ T
o gufad gama 3w weTeETE A
TTH A, THF A arear afagm &

(Seventeenth 7104
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T FR T FIT A A A g
afeT qF g & A FF owar @ e
afy gwTER #1 a7 g9 91, Afe
W agy ¥ N gae @ gfewwr @
T E | W gHIEETE W9 W@ 8 ey
i afsr agogdi A At sw @1 2
WA 9T 39 Had & fawre &
TE |

At wE, s faard e
«ft fermafagsr, & =7 f5 o1 Gv=
T T TR, THET GRAAT EA AR
FN &@ 00 ? A A @ e
FL W %, AYIT SO TET & A
it 7g mr ff @ gfd gdm
§ o st B T S aRET ¥
WEEH E1 WEE WK ag JHA 6
10 &1 SR | F faegr & aediw
F vy A g A g FHe e #T
HAT TR QAT G0N aE FHAAAT AN
T, I8 dfaum & w9 dEfee
T 7ET, 98 TS FT AT IS, L
TN FY FT FA FAT 0T |

war § ag ghenm g &%
aifersr 39 SEf & wwaw § &
I0 oifeww 3 amg wifewaT 39U W2
FT “gxEz” # oformr § g oSwd
2, T 99 § gui<r e S9! gf &,
3% 99 781 T & | gWiaT gW "
A "l & g0 fF ag wrfesa 39,
39T, "X 394, T AT B AT A9
Ig  WUTEA FEA FY ogawdr Hi AE
F@ f5 foadt ot odfa & § =
FEH I 1

Tan Trifae &% F1 e g
feram, =g TroiRE FRAfAET Fr -
&7 fear | dar fo §3 aga @ Far
8 TH 39 A wew oww @ fE
IH! A1 AT g faan, ag wifer
39 #t & ¥ 79 femr 1 w1 mfEe
deg ¥ wfus gemaar foar v o et
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[ frgra= fag)
A F wrAAE a7 3 w0 ¥ s
F 51 TaTT A o 3, 3y Y 9OEe
AT AR o B | AT KT HA
FHT A Rz AT AT T R, A1 A4S
fa® qeirq wvd garaa frar svaqr, ar
N RIA AT §F FIFT A A E, IHF
§ AITA, 9, T@ T I8 A9 FTM
g | AfR sigt aF qAafaEr
qOQTTaT AT qrEeS I, wav 2AA 08
Fo-Frv@E A7, @77 g qovds
F1 fFar, 71 27% @¢-19 qF 0 F A
FaF-wa & fgarm T 4 1 ozaw
Tifaa &5 ® AT fa,
g afz 9o ®19 F 047 &1 AHAT-HE
At 517 a1 3q7 =wfas an, A1 qarFar
39 917 ¥ fgamm & fgm sz 6 warr=w
Frafaql 1 NGEAF FE T A
U AETA A W 479 & 7% a7 fram
afe 99T Fr 99 FOF AT E AT
ZHTT WART ¥6 wAT F fFEm w
#ar & | a9 FATHAET IR 9T F9T
AT FIETL AT ATE & WifEE
&g @A, qE AW TH q9A A A4
sn-rn% | a‘wazﬁ_ﬁﬂ?wrmﬂ'r
et & fao s wifez @ Y
wedl & fac gan miws §01, 34AT
F fau gAq w37, 9730 F f79 747
#1349, Al & fao waw saEg A@
ot} & fom g sgagTe, TS WAt
2 aga fadt A% FvEmA af w0

| AT g AT A A
wfasae mge & & & & W -
deq ¥ N wRE@T AW I AT
F1 & § T IA9 AAT WAl ) 7A@
7f § | Ag S FEA A N @
ag & a afFa wrge TiadT 9 d g o
ofads & & & s g 1 Afe
ofada g1 at 3ad FF ATy AFAEA
I F FT I AT AW [
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dtga A g | AT FTOEEA g
FATAT, I AT AT AT WX G
HraT At F AA | AT §F UG 8§
fFamafa % s A STa@ &
FAT a9 AT E, T F gEH F A
TR agFFA A A E | AW
2@ {7 Frer qm{mﬂ'{ foedza it §,
T I0H ¥ FER A A AT g, F
wrq #t ofoma § 4@ A § 0 S
79 228 &1 afomy w3 a1 59
qfoamaT & § TRE! AR 27 § 21K T8
Wifsma 2 g A M
T FTE A FT gH LT AW FL
qEA § AT IA 9T R Fiw AW
G T @, FE A A A g g
F WY a1 oede § 9y &, 7 o dY vedem
FATT & | FAAT B TT WY AR FH
Ao ¥ O w7 W & @
FE T AT &, IAH se feFgT
FCH, AT IAR AIT FT I & 1
A AN I a@F T ax @E
2 wré= W IR ME A T F
T/ AN § maRe mEd oAk
TEt § AET I T w0 O nedw
A FH TR FAT A & | F wrEAr
g fF ot fafae afafs a1 < & @8
W qt faure 2 f5 g9 & ada #1
0T FTE FTET S g9 fawra fram
TR

WA FET @ fE gEa g
W& @ 41 ar W\ F A= W TG
feer 3w O faaer @ifar ¥
w1 <@ faar v oar | dEA FH,
et w AT T A F W AS AF
®E 4, I T F fagr mEr v
Iu¥ g WY faw faar mr ar 5 e
AT F AT A PR I EE E
F oft dfor & & o @F 1 29 A
ara g fF g 93T A §E T 6
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WETUSE F1 LT A Y gAHT |ifenT & T, T qF WeFT 3 9¥ TAT W,

A F i war | FfeT foeelt ¥ gaTe ¥ ¥ S qaf &, 7w @ fAwe

ST AR FT S a7 47 A oy @m qEE L

/AT { AT 9T, IAH AT HRIT & ! wqz fag ;@ T MEEw

Y T FF &, IR &fe § awfae T zq faw & 7

g fear mar ar 1 gt Wi g8
sTAETY HAT T W A ¥ oAW™
FET FHEEET TR F ART ol
T FEN F A W D A w
SaETe A& g el |

it gy faardr st & &7y o
T AT |1 W g T Fva
2 8 A WA & AW T FFT
# gz faady sTan £ f5 ag AT # o
dar Fa |

7w fa=t &7 awd" w77 gu fafeee
Aafg & it AT gT E S ¥ &
T A E R IAEF Srag e
g 71 Ifaq § 7 W oI F Ak
IM T & WA AFET T A qg Far
¢ fF gt 9% omay w7 IW & ot
& faq @ g@d (FaT A& AT gt
& form, w2 ag w1 0t T g A,
¥ ot g€ @Y, W A i gE £ @
AW &Y gdg # ¥ g &Y, 6 qeu
uF # fagra & faafta gar ife,
T & 919 UF AT AT g A0igh |
W TAT GF AT WET B § W
Y HIX A AART A qHA a9 gATAATEY
g ATEr A A &, 9g I a1 @
I W FHHATE WAy W F Agr
T TFAT |

& oot oS AT § | K s
g f& w1t F17 gw qma, |fEem
¥ qfeagam w47 AT FAT F T S
T FF I WRT TS T AT
Tt q@ ® F g e A@ @m
fr wifaam ax gn fee & faame w3
Hfgemr # o wifews 3y o gva
311 2 9T a% T & wifeww &

o fegem fag @ dredw @
T ST AT FL, AT g S0 G AR
famre &= g oo 3tg sl 39w
gifcFes #1 a1 &4 & gfaww A ¥
freremT ofgd | 3¢¥ § @A Qe
s @ Swm 3 @ &
fafey afaigg &1 N¥wm § war &
N FW 93 ZEWS w41 | § gAr
wer ¥ amaw ¢, faer & & %z
qFATE |
# afufa & 7=t & w0 &
fe dfam & & Gy ofeds s fF
@A FHA F ¢ F AT TG, TR,
WY FTeETat mfs & art ¥ & avg
FT {T FTH 7 T, TF & 419 § SAAGIT
1 A I HY AT WA 75 (5 w6
A ARTEE #t ATR gW ARA
@1 EE |
Shri Vasudevan Nair: I have great
pleasure in welcoming this Bill., At
the same time, I would like to express
our apprehension also about what is
going to happen to this Bill. There
‘s already a history and a background
to the very introduction of the Bill
and the stages it has passed through
already. I do not have timg to go into
all that. All the same, you will re-
member that this Bill was introduced
four months ago and even at that time,
there was persistent demand in the
country and in this House that time

should not be lost in putting this en-
actment on the statute book.

16,38 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

But mysterious forces might have
worked behind the scenes as we have
come to know later. H iz very strange
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and surprising that even people in the
ruling party and their own State
Governments had beep putting pres-
sure on the Planning Commission and
the Central Government not to go
ahead with this Bill. I am sorry to
hear speeches made by members be-
longing to the ruling party running
quite contrary to the spirit of this Bill
and the spirit of the previvus decisions
and declarations of their own party
and their own Government. This is
our problem. This Government had
been declaring from the housetops for
the last so many years their intention
to bring about fundamental agrarian
reforms in this country. But we have
made it very clear that this declara-
tion is not followed up by action that
there is a wide gap between declara-
tion and implementation.

I heard some Members speaking
about the difficulties of the small
landholder. My hon. friend, Shri

Kamath, in his speech emphasised the
necessity of protecting the small land-
holder. We hear so much about the
small landholder. So many people
are shedding crocodile tears over his
plight. As far as we are concerned,
we know in our State there is a move-
ment led by the so-called small land-
holders to scuttle the present Agrarian
Relations Act in our State,

They are practically against any
kind of land legislation, they are even
against the proposed new Bill of the
Kerala Government, but since they
succeeded in getting a lot of conces-
sions from the Government, they are
now partly agreeable to it.

It is very interesting to see who
these small landhoders are. I will give
you certain figures, about the income
and the rent received by a few of the
representatives of these small land-
holders in our State. They are the
leaders of this organisation, of this
movement. Some of them had been to
Bangalore recently to attend a confe-
rence convened by our learned pro-
fessor and his colleagueg and his party
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to denounce this Constitution
(Amendment) Bill. I do not wish to
mention names, There are five gent-
lemen who are leaders of the so-
called smal] landholders’ association.
One of them is getting 3,000 bags of
paddy per year and Hs. 42,000 as rent.
He is a self-styled small landholder.
Another gentleman is getting only
30,000 bags of paddy as rent. Ano-
ther is getting 9,400 bags of paddy.

Shri Ranga: Ig Shrj Prabhat Kar a
bank employee? Is it necessary for
him to be that?

Shri Vasudevan Nair: Yet another
gentleman again gets 3,000 bags of
paddy. These are some of the sam-
ples, some of the representatives of
the small landholders,

We would like to make our position
very clear as far as the small land-
holders are concerned. The Kerala
Agrarian Relations Act is a very con-
troversial Act. Even in this House we
heard different views on it, but I
would like to inform the hon. Mem-
bers that there is special consideration
shown to small landholders in that
legislation. The small landholders
are defined as people who have land
up to ten acres. Alhough fair rent
has been fixed in that Act, it does not
apply to these small landholders, and
they will get 75 per cent of the con-
tract rent. Ewven in this Act which is
considered to be dangerous as it has
been produced by the Communists,
sufficient provision is made, sufficient
consideration is shown to the real
small landholders. But in the name of
the smal]l landholders 3some people
to escape the provisions of the land
legislation, in the name of the small
landholders they want to preserve all
that they have got today. It will be
quite wrong and unprincipled to rally
behind them, to plead their cause, or
threaten struggles and agitations in
the name of such so-called small
landholders. I am sorry that people
like Shri Ranga are really and essen-
tially pleading the cause of such ele-
mentg in our country.

-
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He always speaks about the proprie-
tors, the self-employed peasants, the
small landholders, but I want to ask
him whether he has really taken the
trouble to go into the income, status
and other things of the people who
are really leading this struggle against
land reforms at least in our State. His
own leader, Shri Rajagopalachari, had
been to our State to preside over a
convention of these smal]l landholders,
and a person who gets Rs, 42,000 as
rent and a person who zets 30,000 bags
of paddy per year as rent welcome
the great leader of the Swatantra
Party in the name of the small land-
holders. I would like to ask my hon.
friends whether this is anything other
than hypocrisy.

Shri Ranga: What about Namboo-
dripad? (Interruptions).

Shri Vasudevan Nair: He had his
own time, I am not yielding. Let them
do anything they like, but I would ap-
peal to the Members of this House at
least mot to spread panic and scare
unnecessarily in this country.

Shri Ranga: What is the family pro-
perty of Shrimati Renu Chakravartty,
your own leader?

Shri Vasudevan Nair: Yesterday he
was gpeaking about creating confusion
in the minds of peope at a time when
we have to defend our country. I
would say that by carrying on un-
founded propaganda, by spreading
panic and scare in the country by
speaking about communication, expro-
priation and such other things, these
friends are really creating panic, con-
fusion and demoralisation among our
people. Actually. what we have to
do in the country today is to give con-
fidence to the real tiller that he will
not be evicted, that he will be the
owner of the land that be tills. Then
only can we really enthuse him to
put all his energy into the land and
hope to achieve the targets of our ag-
ricultural production. That is the es-
sence of the matter.
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I would like to put one or two

gestions to the Minister and request
him to answer them. It was mention-
ed by my leader as well as Shri Sree-
kantan Nair in their speeches that
quite contrary to the spirit of intro-
ducing such a piece of legislation, the
Centra] Government and the Planning
Commission have allowed the Kerala
Government to proceed with an en-
tirely new Bill. They would perhaps
claim that this new Bill is essentially
the old Bill, that there is practically
no difference between the new Bill
and the old Bill. Then we would like
to ask why the new Bil was necessary,
why the old Bill could not be amend-
ed. The Revenue Minister of Kerala
has claimed that the new Bill is essen-
tially the same as the old one, and
perhaps the Minister here will also
make the same claim, in which case
we would like to get an assurance
from this Government that nothing
will be done, nothing will be allowed
to be done by the State Government,
which will take aay the real rights
of the tillers of the soil, and that all
the decisions that the tenants have got
from the tribunals during the last few
months and years after spending a lot
of money would be protected and
that they would have cent per cent
security. Unless the Central Govern-
ment gives that guarantee and takes
upon itself the responsibility of pro-
tecting the rights of the real tillers
of the soil, al] the speeches and dec-
larations made here will not be taken
seriously by the people of this coun-
try.

Shri Krishnapal Singh: I am a new-
comer to this House comparatively. I
have been here only for a year and a
half. But in this short period I have
been able to make one or two disco-
veries. One of them is that so long
as one can raise a few slogans, say
that other people are =2xploiting and
have vested interests and a few things
like that, one can get away as a so-
cialist or a communist, even though
one may own any amount of property
or mav have any amount of balances
in the bank. This is exactly what we
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have been seeing. Those very people
who want to teach socialism to us
have been suspected of having accu-
mulated and some of them have ac-
tually been proved to be, accumulat-
ing large balances in banks.

The other point which strikes one
when one hears the speeches of cham-
pions of labour and champions of
peasants is that probably these cham-
pions have not done a day's work
anywhere, and worse s5till they are
incapable of doing any pnysical work
or any hard work anywhere. So, Sir,
these theoretical communists or
socialists can preach to us the benefits
of socialism and communism and may
say that we should be very happy
when India becomes a country with a
socialist pattern. I will not say very
much on that; so many of the hon.
Members have proved beyond doubt
that the socialist pattern which has
been introduced by the present Gov-
ernment is nothing but a method of
destroying the traditional rural eco-
nomy in this country, this is what it
aims at. Thig socialist pattern of so-
ciety which comes in the name of land
reform is nothing but a method by
which they could convert ninety per
cent of the population—it is not 60 or
70 per cent as psople say—into serfs.
More than half the population of every
city comes from the village. They
may be drawing rickshaws or working
in factories but they come from the
villages and settle permanently in ci-
ties or migrate temporarily and when
they have no work they go back and
work on their fields. So this socialist
pattern and the land reforms are in-
tended to convert ninety per cent of
the population into serfs and into
hewers of wood and drawers of water
for the remaining ten per cent who
want to live in luxury and comfort at
the expense of others. Unfortunately
we have no statistics from other parts
or provinces thanp Manarashtra. A
gentleman from Maharashtra has gone
into this subject in great detail and
has produced this pamphlet....
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Dr. M. 8. Amey (Nagpur): What is
his name?

Shri Krishnapal
kar.

Simgh: Bhamur-
This is what he says on page 14:

“The present Ceiling Act is nei-
ther an attempt to nationalise the
land resource in the Stale nor to
rationalise it. It ig a hotchpolch
arrangement and we think it has
been arrived at without giving
proper thought to the rural pro-
blems. Thus, this hags made one
section of comunity and particu-
larly the section which is coming
up by dint of its own merits and
labour and which has contributed
substantially to the national deve-
lopment, better too. It is feared in
some sections that this Act is a
Governmental device to destroy a
community which is coming up as
the likely rival for power.”

So that is the real motlive behind
this legislation. By means of these
land reforms, 90 per cent of the peo-
ple are being converted into serfs and
are deprived of their freedom and are
made to draw water and hew wood
and met the wishes of the femaining
ten per cent people, whether they call
themselves communists or socialists.
The very backbone of the country, the
veasanty would for ever have been
destroyed. I say that if you want to
have a good solider or a Zood labou-
rer or a good artisan, you cannot find
him unless you draw him from the
veasantry and that very peasantry is
threatened with extinction.

The hon. Member just now gquoted
a person producing 20,000 or more
maunds of paddy. What does it mat-
ter if he has developed his lands so
well? 1 thought that he would receive
credit and he would be given credit.-
(Interruptions.)

Shri Vasudevan Nair; That is rent.

Shri Krishnapal Singh: The hon.
gentleman will have to prove it. Any-
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tenants are peasanis who cultivate
their own land. There may be a few
exceptions. I must say that I am not
fully conversant with the ryotwari
system as my friend here is, but I
gnow that most of them, like most of
the peasants here, cultivate lands
themselves,

An Hom, Member: What is the defi-
nition of persona! cultivation?

Shri Krishnapal Singh: It js wvery
difficult to say what personal cultiva-
tion is. If you do not let out to a ten-
ant that should be considered perso-
na] cultivation. I do not agree with
the hon. Member that he should cul-
tivate it only with bullocks. If you
can cultivate it with a tractor, well
and good, instead of 100 maunds you
can produce 500 maunds; then you
deserve all the greater credit for it.
So, the ryotwari cultivators of the
South and the bhoomidari peasants
nere cannot by any strech of rmagi-
nation be considered as proprietors of
estates. Most of them are famished.
Most of them, as my hon. friend mem-
tioned, are heavily indebted. They can-
not make both ends meet. Tg define
their little patches of land as estates
is something absolutely ridiculous. If
you take the accounts of co-operative
societies which advance money you
will find that fifty per cent of the
people whe take short term advances
are unable to repay the loans in time.
They have to borrow money at exor-
bitant rates of interest in order to get
new documents prepared in their fa-
vour to allow that loan to stand in
their names.

So, that is the position of these
bhoomidars and the rvotwari tenants
whom you want to define as estate-
owners.

16 hrs.

Now, an hon. Member said that the
real intention of the Government ap-
pears to be to take these little par-
cels of land and convert them into co-
operative farms. Well and good. It
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may be good. I do not wish to enter
intp the merits of co-operative farm-
ing. But it has been proved by agri-
cultural economistg that in places
where it has already been practised it
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1s not a profitable proposition, One
thing I vrould like to suggest: if the
present Government and our com-

muist friends have great faith in co-
operative farming, why should they
not form co-operative farming socie-
ties of their own? I would suggest that
instead of here and their advisers
drawing perhaps bigger salaries they
should go out to the village, farm a
co-operative society, take some  Jand
and prove to the cultivators and to
the country that co-operative farming
is very profitable. That will be the
better way.  After all, practice is
better than precept, and if they have
great faith, let them go out to the
land; take some land in the Terai or
banjar land. There is a lot of good
culturable waste available. Let them
form co-operative farming societies
and prove to the people what are the
benefits. But they will not do it. The
people who want to introduce land
reforms have never been near the
land. They do not know -what lund is;
they do not know what is grown on it:
they do not know how it is grown;
they do not know what i3 the method
to be adopted for cultivation. By
scme theories, and by means of pro-
paganda they want to introduce reform
which is not reform. in fact, but which
are only intended to ruin the largest
and the best section of the community
in this country.

The Minister of Law (Shri A, K.
Sen): Mr. Deputy-Speaker, Sir, I am
deeply obliged for the assistance
which we have received in arriving
at our decision which we shall be
arriving at very soon by referring
this matter to a Joint Committee. I
must say that I was amazed to listen
to some of the speeches, particularly,
the last speech, in the course of which
we were attacked that we have no
knowledge of what land was, what
peasantry was what holding of land
meant and what agriculture implied.
as if all those who stood for
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the big landed intersts are the
only ones ho knew what agriculture
meant and what peasant propriator-
ship involved.

Now, I shall only read out a few
figures from the Planning Commis-
sion's report on land reform—para-
graph 20,—perhaps it is forgotten—
for the purpose of elucidating how
we want to bring about this ideal of
peasant proprietorship. Shri Ranga
equates peasant proprietorship with
big proprietors who pass off as pea-
sants.

Shri Ranga: No. For those who are
not below a ceiling, you yourself have
accepted peasant proprietorship. (In-
terruption).

Shri A. K. Sen: T still say so, but
when I say that, the whole purpose
is to bring it about also in the other
areas where they have unfortunately
not been extended yet. I know it
has not ben extended to Andhra Pra-
desh yet, where holdings above the
ceiling have not been distributed to
peasant proprietorship.

Shri Ranga: The Act in respect of
ceiling was passed in Andhra Pra-
desh.

Shri A. K, Sen: It has not been
applied yet; it has not been worked
out.

Shri Ranga: That is your fault. It
was passed there,

Shri A. K. Sen: If it was passed,
the hon. Member need not feel any-
way aggrieved by saying as if we are
doing something which is very
strange. (Interruption). Anyway, the
whole purpose is to see that those
who till land either as tenants of
land which could be resumed or of
land which could not be resumed, were
given the ownership of the land
which they till. Secondly, those who
own land in excess of the ceilings—
the ceilings which we prescribed
after a good deal of deliberation and
thought, as I said,—were really dep-
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rived of the excess and the excess
was given and transferred to those
who actually till the land as tenants
or share-croppers. That is the whole
purpose.

The hon. Member, I think, quoted
the ex-Food Minister to make the
peasant prosperous and content. How
can it be, unless he felt secure in his
holding, unless he felt that the land
he tilled belonged to him—the sense
of ownership and the sense of posses-
siveness?

-
Shri Ranga: But why put restraint
on him?

Shri A. K, Sen: When the hon
Member spoke, 1 did not interject
him even for a second, and I hope
the hon. Member would extend the
same courtesy to me.

Shri Ranga:
(Interruption).

You were sleeping.
Shri A. K. Sen: I did not interfere
when he was speaking.

Shri Ranga:
wake you up!

The Chair could not

Shri A, K. Sen: [ am very sorry
that the hon. Member turns a deaf
ear when I am appealing to him to
keep quiet when I am explaining the
point.

Shri Sham Lal Saraf (Jammu and
Kashmir): We want to listen to the
reply of the hon. Minister. Let him
not be disturbed.

Shri A. K. Sen: ] would again
appeal to him as one of the senior
Members who has been here much
longer than I have been.

Shri Ranga: Is that not much better
than your earlier manner? (Inter-
ruption). Now he is coming round.

Shri Thirumala Rao (Kakinada).
What is this running commentary?

-
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Shri A. K. Sen: Anyway, since I
am advancing, what I think are
cogent, rather convincing arguments,
the hon. Member seems to be more
angry with me. I cannot help it if
I have to advance cogent arguments
in answer, and which I consider as
highly relevant, with due respect to
the hon. Member.

Shri Ranga: Of course,

Shri A. K, Sen: The argument of
the hon. Member was that we are
seeking to take the ryotwari interests
and seeking to dispossess the peasants,
throw them into the winds and make
them compietely dependent upon the
vagaries of the Governmental machi-
nery. That in short was his argu-
ment. I fail to see how he ecan read
all these mischievous indications in
the proposed amendment. He forgets
that in the name of the ryotwari
tenancies, in areas particularly to
which he belongs, large holdings were
owned by proprietors who never
cultivated those lands themselves but
let them out to tenants or under-
tenants or to share-croppers. In the
rest of the country, excepting Andhra
Pradesh, Madras and some parts of
Kerala, all the ryotwari interests in
excess of the ceilings imposed have
been taken over. And the process
has been this: if I may read out, this
is the process:

“The first of the courses has
been followed in Gujarat, Maha-
rashtra, Madhya Pradesh and
Rajasthan, namely, by declaring
the tenants as owners and requir-
ing them to pay compensation to
owners in suitable instalments,
the responsibility for recovering
the arrears being accepted bv the
Government. The second in Delhi,
that is, through acquisition by the
Government of the rights of
ownership and payment of com-
pensation.”

and then transferring the ownership
to the tenants—

12690 (Ai) LSD—T.
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“and the third in Kerala and
Uttar Pradesh, namely, the acqui-
sition by the Government of the
landlords’ rights and bringing the
tenants into direct relationship
with the State, option being given
to the tenants to continue om
such payment of fair rent or te
acquire the full ownership om
payment of the prescribed com-
pensation.”
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In other words, the whole purpose is
to make anything in excess of the
ceiling non-resumable and then to
give the element of ownership to the
tenant in one of these three ways,
namely, either by transferring the
right to the tenants direcily on pay-
ment of compensation, or by acquisi-
tion by the Government of the rights
of ownership and then transferring
it to the tenants or thirdly, as in U.F.
and West Bengal, bringing the tenants
directly in relationship with the State
and then allowing the tenants two
ontions, either to continue as tenants
on payment of fair rent or to become
proprietors themselves on payment of
compensation.

In U.P, as hon. Members coming
from U.P know, large numbers of
tenants have exercised their option
in favour of becoming proprietors
Others are continuing as tenants. But
on tenancies which are not resumable
and which are not subject to resump-
tion by the landlord, the relationship
between the State and the tenants is
direct. Then,

“It is understood that in Gujerat
and Maharashtra under legis-
lations enacted by the former
Bombay State rights of owner-
ship accrued to 1.3 million
tenants over an area of 2.4 mililon
acres.”

This is also for the information of
Dr Deshmukh, because he was rather
critical in his attitude towards the
amendment, 1.3 million tenants have
now been given 2.4 million acres
How could these 2.3 million acres be
distributed if they were not taken by
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acguisition as excess hold'ngs vested
in proprietors either ryotwari or
otherwise, who were getting them
cultivated by wunder-tenants and
others under them. These 2.4 million
acres now remain vested in tenants
numbering 1-3 million, which means
each gets nearly 2 acres per head and
they have the sense of ownership
with regard to this. How these pea-
sants are going to be thrown to the
winds or thrown before the House,
with all respect to Prof. Ranga and
others, I cannot follow for my life.
Then,

“Even in Uttar Pradesh, about
1.5 m’llion sub-tenants and ten-
ants of home farm lands holding
about 2 million acres were brought
into direct relationship with the
State, with the option either to
become owners or to continue on
payment of fair rent.”

That also works out at about 2 acres
per head,

In the Union Territory of Delhi,
ownership of about 25,000 acres was
transferred to about 158.000 tenants and
sub-tenants. Here I found they got
iess than 2 acres per head.

Dr. P. 8. Deshmuokh: Most people
here did not speak about tenancy and
the tenants getting ownership The
question was about the surplus land
obtained after the imposition of the
ceiling.

Bhri A. K. Sen: In my submission,
the whole point was that we are not
going to allow this peasant proprietor-
shin sy:'tem to continue. What doss
it mean—that we are not allowing
those who till the land to become
owners of the land? What dces pea-
sant proprietorship mean? In my sub-
mission, it means that the man who
tills the land is the proprietor of the
land. Therefore, what I am saying is,
this is exactly what we are seeking
to achieve,
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Shri Narasimha Reddy: Why are
you taking away all ryotwari lands?
(Interruptions).

Shri A. K, Sen: Now, because of tha
peculiar significance of the word “es-
tate”, it was rather applicable only
to certain areas in the south, in Kerala
and in certain other parts, whereas in
the rest of the country, ali ryotwari
interests were considered “estates” and
anything in excesg of the ceiling was
distributed to the tenants, In certain
areas, with which we are connected
now, because of the two recent judg-
ments nf the Kerala High Court and
one judgment of the Punjab High
Court, this excess of holdings belong-
ing to ryowari holdings, would not be
called “estate”. (Interruptions) Well,
it seems Professor Ranga does not
want to listen,

Shri Ranga: I am listening. But
how much can I listen to the irrele-
vant nonsense?

Shri Khadilkar (Khed): May I sub-
mit, Sir, that this is not parliamen-
tary language to be used here.

Shri Narasimha Reddy: The Spea-
ker has ruled that the word “non-
«enss” is quite parliamentary.

Mr, Deputy-Speaker: Though it is
not unparliamentary, it is not digni-
fied.

Shri K. C. Sharma: Sitting and
passing commentary is very bad.

Shri Naras’mha Reddy: The Prime
Minister uses the word “nonsense”,

Shri A, K. S»n: It is very dfficult
to provoke me into similar language.

Shri Tyagi (Dchra Dun): 1 sug-
gest, Sir, that the word “nonsense”
may henceforward be declared un-
parliamentary,

Shri Ranga: No, certainly not. Who
is going to declare it unparliamen- *
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tary? Wil it be with retrospective
effect?

Mr, Deputy-Speaker: The word
“nonsense” is not unparliamentary.

Shri Khadilkar: Sir, I would like to
point out that it is just a little hon-
our or courtesy to the House that is
expected of a s:n‘or Member of the
House, that when he wants to inter-
rupt at least he should stand up in
hig seat ang then do it instead of
sitting and passing comments.

Shri Ranga: All right, Sir; I bow
o you.

Shri A. K, Sen: Sir, we extend all
the indulgence we are capable of to
Prof. Ranga even at the cost of our
comfort.

‘Shri Ranga: Thank youw

‘SBhri A, K. Sen: Nevertheless, it is
our duty to demolish his arguments
one by one.

Shri Narasimha Reddy: Why not
all of them together?

Bhri A. K. ‘Sen: 1 am seeking to
perform that duty to the best of my
ability.

According to me, if we do not
change the definition of the word
“estaté”, all these ryotwari interests
which allow indiv'duals, for whom
possibly Professor Ranga has a spe-

cial sympathetic attitude, who own
all these huge landed interests, who
farm them out to tenants and sub-

tenantg or to share-croppers who till
the land and earn for those on whom
the law has vested proprietorship,
will continue and we shall not be
able to touch their interests because
the Supreme Court says they are not
estates :n those areas because of the
‘peculiar definition in the Consiitu-
tion as we have adopted and because
of the peculiar historical circums-
tances which obtain with regard to
%and tenures and land holdings and
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their term’nologies in the south in
certain areas. Are we to be told, be-
cause the Constitution failed to notice
thig loophole once that we shall not
cure it even if it hag come to our
notice and we shall allow jn certain
areas these huge ryoiwari interests to
cont’nue, completely contrary to the
pattern we have chosen for ourselves
and, in a way, quite different from
the other parts of India where ryot-
wari interests have been subject to
land reform already?

Shri Krishnapal Singh: Is it not
better to apply it to the urban areas?

Shri A. K. Sen: We are not now
dealing with urban areas.

Mr, Deputy-Speaker: Let there be
no running commentary. 1 reguest
hon. Members to allow the hono.
M:nister to continue his speech.

Shri A, K. Sen: Therefore, in my
submission, the argument of Profes-
sor Ranga that we are paying lip-
service to the Constitution, that we
are changing the Constitution every
now and then and that, like the old
mother whom everybody forgets, we
are completely neglectful of the Con-
stitution and in every day we are
heretics—according to him—has no
ground. If I have understood any-
thing as a student of constitutional
law and of constitutional history,
constitutions are made for men and
not men for constitutions, and no
const’tution is worth its name how-
ever grand it may be in its phraseo-
logy unless it subserves the great in-
terests and welfare of the people from
which alone a constitution derivas
some importance, If it fails in that
basic purpose of subserving to the
basic ne=ds of the people for whom
tha Constitution is meant, that Con=
titution has to be changed. If it is
to be changed a hundred times, it has
to be changed a hundred times. And
in this particular case we referred to
these cases only to show that the
courts have found certain deficiencies
in our definition clause, of which
deficiencies advantage is sought to
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be taken in the name of the Consti‘tu-
tion to perpetuate the antiquated sys-
tem of land tenure obtaining in cer-
tain areas, where ryotwari interests
allow individuals to own much more
than the ceilings we have prescribed
for ourselves and allow the rest of
the tillers no interests whatsoever in
the land that they till, no propriet-
ary interests. We intend, and cale-
gorically intend, to bring all these
landed interests into the ambil of the
expression “estate” within the mean-
ing of article 31A. That is qute clear,
and we have no apology for making
this quite clear.

Professor Ranga threatens that we
should answer for it in the next elec-
tions, because we have not put it
forward in the last elections. I per-
sonally think, and my senior collea-
gues will correct me if I am wrong,
in the Congress election manifzesto
land reform was the most important
item, and it is one pf the poinis on
which Prof:ssor Ranga disagreed and
left us, and we are sorry he left us.
But it is quite clear that after the
Nagpur Congress, we have accept-
ad it as a matter of basic policy, the
policy of land reform, as a part of
our genesral economic planning,
divesting land above the ceiling from
those in whom they vested for genera-
tions. I do not see how he says that
we have not put it before the elec-
torate and so we have to answer for
it in the next general elections.

And f we have to answer for it in
the elections, well, that is one of
the risks everybody runs in a demo-
cracy, and if we are wrong, I have
no doubt that Professor Ranga will
set us right. But, as I said, there is
no m'stake in what we are seeking to
do. We intend to divest these big
lIandlords, who may be possessing
what may be techn'cally called ryot-
wari interests, ip the particular areas
of their excess holdings which we
want to give to those who have been
tilling these lands, paying larger
portion of the produce either as rent
or share of crop produced. Therefore,
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—
I do not think there is any equivoca-
tion is what we are seexing to do.

There is nothing in the point that
the Constitution is sacrosanct. The
Constitution itself has the Incidence
of alteration. The Constitution its:f
provides for amendments and it s
only according to the Constitutionai
provision that we are sesking 1t
amend the Constitution again.

Then, Professor Ranga says that it
is a controversial 'measure and we
should avoid such 'measures during
the emergency. I do not gee how the
emergency has got anything in do
with it. According to him, possibly
these blg proprietors would not be
wholly with us if they were divested.
of a part of their proprietary inter-
ests. Well, what can be done? 1If
they are to be divested of their ex-
cessive holdings, they will be div-st-
ed, and I do not think the cmer-
gency has anything to do with °t.

Then Professor Ranga says that the
amendment of the Constitution en-
ables the Government tn acquire
lands of peasant proprietors by a
mere order. That is what I obj=ct
to. This, in my submission, is cal-
culated to mislead people about the
rea] objective which we have before
us. What is sought to be done is to
divest people, who are not tiilers
themselves, who own these lands, of
the excess land and let them out
either to tenants or other peoble,
after allowing them to keep up fo
the ceiling which is allowed for svary-
ome, for cultivation by themselves

Then, any constitutional provision
will not, ipso facto, bring about any
land reform. It will be left to the
States to bring about land reform,
land being a State subject.

Then, I think, Dr  Aney put for=
ward two questions for me to ans-—
wer—the first an assurance that the
peasant proprietors will remain andi
will not be affected:
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Dr. M. S. Aney: I am sorry, I did
nol speak at all.

Mr. Deputy-Speaker: Dr. Aney has
mot speken.

Shri A, K. Sen: The hon. Deputy
Law Minister brought me a note with
two ponts. I never said that Dr.
Aney spoke. I gaid that he wanted
an assurance on two points. But if
I am wrong in my information, I am
very sorry.

shri Nath Pai: You are very wrong.

Dr. P. S, Deshmukh: Even if they
fhave not come from him, they are
wound to be good questions.

Shri Hari Vishnu KEamath: We wish
Dr. Aney had spoken.

Shri A, K. Sen: The whole attack
of the Opposition was on the supposi-
tion that this amendment i3 going to
destroy the peasant prorietors where-
as the sole objective of the amend-
meont is to enable legislation by way
of land reform in the State which
will make the peasant the essence and
the core of our agr.cultural life and
not the vested jnterest passing off as
peasant.

The other points raised by Shri
Gopalan ‘mainly centred on purely
local interests. He expressed with

regard to some report that he has
received concerning some Bill which
the Kerala Government is seeking
to introduce and s trying to affect
the provisions of the previous Act
which we are validating. All we
can do here is either tp wvalidate an
Act which suffers from a constitu-
tional infirmity or remove a consttu-
tional difficulty for the purpose of en-
abling the State legislature to under-
take particular types of legislation.
We cannot do anything more. The
actual pattern of land reform is for
the State to choose,

Bhri A, K. Gopalan (Kasergod):
May I have an explanation? Suppose,

in the course of passing this Bill the

Constitution BHADRA 28, 1885 (SAKA)
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ning Commission to remove from the
Schedule the Kerala Agrarian Rela-
tions Act. Will you do it?
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An Hon. Member: Yes; they ought
to do it,

Shri A. K. Sen: It is for the Joint
Committee to accept any representa-
tion. 1 suppose, the Kerala Govern-
ment like any other organsation can
make its own representation before
the Joint Committee and it will be
ultimately for this House to accept
either the deletion or not accept the
deletion. So far as the Government
is concerned, they have brought for-
ward the inclusion of the old Act in
the Ninth Schedule.

Shri Tyagi: May I know from the
hon. Minister if the Kerala Govern-
ment which is in power today Thas
been consulteq with regard to this
Bill? If they are already going ahead
wth a new Bill, that means to say
that they are fully conscious of the
fact that the old one was doclared
altra vires. Therefore, they are en-
acting a new one. If we are regul-
arising the old one, they should be
stopped from enacting ancther one;
or we should drop this from the
beginning itself and let them have
the freedom. Are we, sort of impos
ing an Act on them against their
wishes?

Shri A. K. Sen: The whole purpose
is to validate an Act which has been
passed and assented to by the Pre-
sident.

Shri Tyagi: Despite the fact that
they are enacting another in its place?

Shri A, K. Sen: They can, just as
Parliament can, change a law that it
has passed some time back. The
State legislature alone has compe-
tence to enact a land reform law
because land is a subject exclusively
assigned in the State List. Therefore,
what they will do in the old Act,
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even after validation, would have
been changed by Shri Gopalan's own
party government itself.

Shri A, K. Gopalan: What I want
to know is whether it is an amend-
ing Bill or a new Bl If it is an
amending Bill, certainly the State
can amend any Act that is there,

Shri A. K, Sem: I have not seen
that.

Shri Tyagi: Has
consulted?

the State been

Shri A. K. Sen: Of course.

Shri Tyagi: If they have been con-
sulted, what are their views? We
are passing it, after all, against the
State's wish.

Mr. Deputy-Speaker: The
Committee can look into it,

Joint

Shri Tyagi: I want to have the in-
formation as to what the views of the
State Government are.

Dr. P. S.
against it

Deshmukh: They are

Shri U. M. Trivedi (Mandsaur): A
pertinent question is being asked....
(Interruptions).

Mr. Deputy-Speaker: Order, order.
Shri Trivedi is on his feet.

Shri U. M. Trivedi: The simple
question that I would like to ask is
this. Some of the Acts, at least one
particular Act which I know of, apart
from the Kerala Act, which is shown
ag item No. 6B in this Bill has been
struck down as a plece of colourable
legislation by the Supreme Court.

Mr. Deputy-Speaker: He is a mem-
ber of the Joint Committee. He can
raise it there.

Shri U. M. Trivedi: The Joint Com-
mittee cannot do anything about that.
The only question to be considered

SEPTEMBER 19,1963 (Seventeenth Amend-
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ig this: Is the Government by the
back-door going to validate the Act
which has been declared invalid by
the Supreme Court? How can that
process be put into? Is it by ignorance
that 't is being put or is it being put
deliberately?

Mr., Deputy-Speaker: I say, it cam
be considered. by the Joint Committee.

Shri Ranga: It can't be,
Shri Bade (Khargone): It can't be

Dr. M. S. Aney: | want to know
whether the State Governments were
consulted before the Acts were put
in the Ninth Schedule. I want to
know whether the Government of
India had their permission to put
them in the Ninth Schedule,

Shri A, K. Sen: All the State Gov-
ernments were consulted and 1ll the
Acts which are in the Ninth Schedule
were put in, excepting the Kerala
Act, at the instance of the State Gov-
ernments themselves. It is true that
with regard to the Kerala Act, the
Kerala Government had informeq the
Central Government that they were
thinking of another Act which would
be different in regard to some of the
important provisions from the old
Act. But then we sa‘d that it is en-
tirely the concern of the State Legis-
lature. . ..

Shri Bade: 1 want to raise a point
of order (Interruptions).

Mr. Deputy Speaker: Order, order.
He is not yielding to you.

Shri Bade: I rise on a point of
order.

Mr. Deputy-Speaker: What is your
point of order?

Shri Bade: My point of order is this.
The Hon. Minister may throw light on
this point whether the aew Act is a
repealing Act—I am ta'king atout the
Kerala Act—or it is a new Act which
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is being introduced in the Vidhan
Sabha. If they are going to repeal
it—you have just given a ruling that
the Joint Committee will considar it
—then the Joint Committee cannot
consider those things which are re-
pealed by the Vidhan Sabha.

Mr. Deputy-Speaker: That is not a
point of order.

Shri A. K. Sen: That is not a point
of order, if I may say so. With re-
gard to the Kerala matter, all that the
Kerala Government iniormed us was
that they had no objection in regard
to the putting of the Act in the Ninth
Schedule. But they did inform us
that. . ...

Dr. P. 5. Deshmukh: It is not cor-
rect. I am in a position to say so. I
have seen the documentary proof of
it. The Government of Kerala is not
wil'ing to put it in the Ninth Sche-
dule.

Mr. Deputy-Speaker: You have to
take the information of the Minister,

Shri A. K. Sen; I am very sorry that
Dr. Deshmukh contradicts me saying
that he has got a documentary proof
of it. I am reading from the minutes
of the meeting of the Central Com-
mittee for Land Reforms in which the
Home Minister of Kerala was present.
He said this:

“He made clear that his Gov-
ernment had no objection to re-
taining the Kerala Agrarian Re-
lations Act in the Ninth Schedule
in case the present Bill was not
passed into law before the passing
of the Constitution Amendment
BillL"”

That is, if their Blll was not passed
into law, they had no objection {to
the old Act being put in the Ninth
Schedule.

Dr. P. 8. Deshmukh: There is a note
available in the Library of the Lok
Sabha. In this note by the Planning
Commission, it is  said: the Kerala
Government is not in favour of its in-
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clusion in the Ninth Schedule. I
would request him to bring back the
file and see.

Shri Tyagi: This information must
be given to us before we pass the
Bill (Interruptions).

Shri A, K. Sen: Nobody has ewver
said that ail relevant in.ormation is
not being supplied. Mr, Tyagi was
informed of it. . ..

Dr, P. S. Deshmukh; It was opposed.

Shri A. K. Sen: . .. personally or
otherwise about this Kerala Act. But
the question is: the Hon. Member who
raised this point of order forgets that
the putting of these Acts in the Ninth
Schedule does not prevent the State
Legislatures from repealing them or
amending them, because this is a mat-
ter over which the S:ate Legislature
is completely competent to pass the
Bill. Therefore, the point is that the
whole purpose of the Bill is to achieve
validation of certain patterns of land
holdings and land reforms by two
processes, namely, by changing the
definition of ‘estate’ and, secondly, by
putting all the Acts, about which
questions have arisen about their
validity mainly with regard to the
ceilings imposed, distribution and so
on, in the Ninth Schedule so that they
will be immune from all attack until
the State Legislatures themselves
think that they can either change
them or repeal them. That is a diffe-
rent matter,

So far as the constitutional inhibi-
tion is concerned, we are lifting it
So far as the constitutional impro-
priety with regard to the competence
of the State legislatures is concerned,
we are seeking to confer competence
on the legislatures. That is the whole
purpose of the constitutional amend-
ment.

About the actual details of parti-
cular Acts, it is for the hon. Members
to address their respective State legis-
latures, if they have any grievance
with regard to particular provisions
there, Here, we are concerned with
the power of the State fegislatures ta
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pass ceriain laws to give effect to cer-
tain patterns which we have accepted
for ourselves. This is my submission.

Thersfore, in my submission, there
is no valid objection which could be
accepted with regard to this motion.

16.37 hrs.
[Mgr, SpeAkER in the Chair]
Mr. Speaker: I shall now put Shri
Ranga's amendment to vote,
The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th February,
1964.".

Division No. 10] AYES

ment) Bill

The Lok Sabha divided.

Mr. Speaker: Any corrections?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): One ‘No' has to be
added to the ‘Noes'.

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): Another ‘No’ has to be add-
ed to the ‘Noes’. Last time I had re-
ported that this machine was not
working.

Mr. Speaker: Is he in hig seat?

Shri M. R. Krishna: Yes, Sir, very
much in the seat from where I have
to vote.

[16.40 hrs.

Bade, Shri
Badrudduja, Shri
Berwa, Shri Onkar Lal
Bheel, Shri P, H.

Buta Singh, Shri

Deo. Shri P. K.
Gayatri Devi, Shrimati
Ghosh, Shri P. K.
Gokaran Prasad, Shri
Gounder, Shri Muthu

Abdul Wahid, Shri T.
Akkamma Devi, Shrimati
Alva, Shri A. 5.

Alva, Shri Joachim
Aney, Dr. M. S.

Azad, Shri Bhagwat Tha
Bajuj, Shri Kamalnayan
Balakrishnan, Shri
Banerjce, Shri 5. M.
Benerjee, Dr. R. ©
Barkataki, Shrimati Reouks
Barua, Shri Hem
Barupal, Shri P, L.,
Basappa, Shri
Sasumatari, Shri
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shsi
Bhatkar, Shri
Bhattscharyys, Shi C. K.
Borooah, Shri P, G.

Kakkar Shri Gauri Shankar
Kapur Singh, Shri

Koya, Shri

Krishnapal Singh, Shri
Muhammad Ismail, Shri
Ram Singh, Shri

Ranga. Shri

Rzddy, Shri Narasinhan
Shastri, Shri Prakash Vir
Singh, Dr. B. N.

NOES

Brajeshwar Prasad, Shri

Brii Rai Singh, Shri
Chakravartty, Shrimati Reou
Chakraverti, Shri P. R.
Chandrasekhar, Shrimati
Chaudhuri, Shri D. 5.
Chaudhuri, Shrimati Kamals
Chavan, Shri D. R.

Chuni Lal, Shri

Daji, Shri

Dias, Shri B. K.

Das, Shri N. T.

Dasapra, Shri

Dass, Shrl G.

Deshmukh, Dr. P, 5.
Dashmukh, Shei B. D,

Dreshmukh, Shri Shivajirao 5.

Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dubey, Shri R. G.

Singh, Shri Y. D,
Singha, Shi Y. N.
Sivasankaran, Shri
Solanki, Shri

Swamy. Shri Sivamurthi
Swell, Shri

Trivedi, Shri U. M.
Viiaya Raje, Shrimati
Yashpal Singh, Shri

Dwivedy, Shri Surendranath
Elayaperumal, Shri
Gahmari, Shri
Ganarati Ram, Shri
Gandhi, Shri V. B,
‘Ganga Devi, Shrimati
Gooalan, Shri A. K.
Guha, Shri A, C.
Gupta, Shri Indraiit
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hazarika, Shri J. N,
Heda, Shri

Hem Rai, Shri
Himatsingka, Shri
Imbichibava, Shri
Igbal Singh, Shri
Judhav, Shri Tulshidas
Jamuoadevi, Shrimati
Joshi, Shrimati Subbadra
Jyotishi, Shri J. P,
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Fabir, Shri Humayun
Kamath, Shri Hari Vishou
Kamble, Shri
Kanungo, Shri
Kar, Shri Prabhat
Karuthiruman, Shri
Kedaria, Shri C. M.
Khadilkar, Shri
Khan, Shri Osman Ali
Khanna, Shri Mehr Chand
Kisan Veer, Shri
Kotoki, Shri Liladhar
Kouialgi, Shri H. V.
Krira Shankar, Shri
Krishna. Shri M. R.
Krishnamachari, Shri T. T.
Lakhan Dray, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr,
Mahtah, Shri
Mahishi, Shrimati Saroiini
Malaichami, Shri
Mallick, Shri Rama Chandra
Mandal, Dr, P.
Mandal . Shri ],

Mandal, Shri Yamana Prasad

) Mavanetan, shri
Marandi, Shri
Maruthiah, Shri
Mate, Shri
Mehdi, Shri 5. A.
Mehroiry, Shei Rraj Rihari
Mehta, Shri Jashwvant
Minimata, Shri
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Migra, Dr. U.
Mohanty, Shri G.
Mohsin, Shri
More, Shri K. L.

Mr. Speaker: The result of the divi-
sion is: Ayes 29; Noes 189. The Noes’

BHADRA 28, 1885 (SAKA)

Mukeriee, Shri H. N,
Mukeriee, Shrimati Sharda
Munzni, Shri Darid
Murti, Shri M. §.
Musafir, Shri G. 8.
Muthish, Shri

Naidu, Shri V. G.

Naik, Shri Maheswar
Mair, Shri N. Sreckantan
Nair, Shri Vasudevan
Nal'sknva, Shri

Marh Pai, Shri

Mehru, Shri JTawahsrial
Nieam. Shrimati Savitr]
Paliwal, Shri

Pande. Skri K. N.
Pandev, Shri Vishwa Nath
Panmt, Shri K, C,
Paramativan, Shri

Parel, Shr! Chhotubhai
Patil, Shn D 5.

Patil, Shri 1. 8,

Paril, Shri M. R,
Patrathi Raman Shri C.R.
Rarhuramaish, Shei

Rai, Shrimati Sehodrabal
Rai Raha e, Shri

Ram, Shri . B,

Ram. Shri T.

Ra= Swarun, Shri
Rane, Shri

Ranea Rao, Shri

Ran, Shri Krishramoorthy
Reo, Shri Muthyal

Rao, Shri Ramarathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Reddy, Shri Yallamanda
Sadhu Ram, Shri

Saha, Dr. 5. K.
Samanta. Shri 5. C.
Saraf, Shri Sham Lal

have it; the ‘Noes' have it. ed.

The motion was negatived,

Shri Ranga: We walk out as a pro-
test against the decision that has

just been taken.

Shri Ranga and some other hon.
Members then left the House,
Mr. Speaker: The question is. . ..

=t g1 faz
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Sarma, ShriA. T.
Satysohama Devi, Shrimati
Scindia, Shrimati Vimys Raie
Sen, ShriA. K.

Sen. ShriP. G.

Shakuntals Devi, Shrimat{
Sharma, Shri D. C.
Sharma. Shn K. C.

Shashi Ranjan, Shri

Sheo Nanain, Shri

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimati
Siddensnisppa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh. Shri R. P.

Singha, Shri G. K.,

Sinha, Shri Sa'ya harsyan
Sinhasan Singh, Shri
Sonavane, Shri

Soundaram Ramachandran, Shrimati
Subramanyam, Shr T,
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Swamy, Shri M P.

Swaran Singh, Shri

Tantia, Shri Rameshwar
Thimmaizh, Shri

Tiwary, Shri K. N.

Tyagi, Shri

Ulaka, Shri

Upadhvava, Shri Shiva Dutt
Vaichya, Shri AL B.

Varma, Shri Ravindra
Veerahasarpa, shri

Verma, Shri Halgovind
Verma, Shri K. K.
Vidyslankar, Shri A. N.
Vishram Prasad, Shri
Wasnik, Shri Balkrishna
Yadav, Shri Ram Harch
Yadava, Shri B. P.

Mr. Speaker: Whatever the hon
Member has said shall not be record-

Shri Buta Singh then left the House.

Mr. Speaker: The question is:
“That the Bill further to amend

the Constitution of India be re-

ferred to a Joint Committee of the
Houses consisting of 45 members,
30 from this House, namely:—

Shri §. V. Krishnamoorthy Rao,

. Shri Bikhuti Mishra, Shri Sachin-

**Not recorded.

— =}
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dra Chaudhuri, Shri Surendranath
Dwivedy, Shri A. K, Gopalan, Shri
Kashi Ram Gupta, Shri Ansar
Harvani, Shri Harish Chandra
Heda, Shri Hem Raj, Shri Ajit
Prasad Jain, Shri S. Kandappan,
Shri Cherian J. Kappen, Shri L. D.
Kotoki, Shri Lalit Sen, Shri
Harekrushna Mahatab, Shri Jas-
wantraj Mehta, Shri Bibudhendra
Misra, Shri Purushottamdas R.
Patel, Shri T. A. Patil, Shri A, V,
Raghavan, Shri Raghunath Singh,
Chowdhry Ram  Sewak, Shri
Bhol!a Raut, Dr. L. M. Singhvi,
Shri M. P. Swamy, Shri U M.
Trivedi, Shri Radhelal Vyas, Shri
Balkrishna Wasnik, Shri Ram
Sewak Yadav, and Shri Asoke K.
Sen,

and 15 from Rajya Sabha;

H37

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Commitiee shall make a
report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House relating
to Parliamentary Committees shail
app’'y with such wvariations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communica‘e to this House the
names of 15 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

Mr. Speaker: The Bill is referred to
the Joint Committee.

Shri Hari Vishnu Kamath: This is
a Constitution Amendment Bill. The
voting must be by division.

SEPTEMBER 19, 1963 Discussion re: NEFA

138
Enquiry L

Shri Tyagi: It is not an amendment
yet.

16.44 hrs.
DISCUSSION RE: NEFA ENQUIRY
=t swmae meAt (faeeie)
WE WEIed, A6 &1 HSATH] 4 WA
& AEE T GF THT F6F HT S1F7 T 0
€ for W17 & it 7 o oo afer
SR ¥Ag T SR fear afagm Wi
¥ g ?

7 A o & F afe et
AT % F1 W & T $19 F d5wT
#1< frroqer sfagra s fea wrgrmar
I AT ATCH F TG FAC FoHTAT
sfagen & w9 99 W T gy
AT 3T F AU HAT #Y 3H & fAy
T Ag1 6T gem

AT F AT &fF arEy
9§ T a7 HfaHA WA TR
form &1 #1 7grgd #1 fam # fawr
wrT wma a1, fow & & 7 9 e
farifaree, qoE wit #gER
w5 Wi &g, faw ¥ ¥ FE,
gzamE A o # wy ¥ T &g
fod, i A 7w M@oY W
A7 FY Y FJTATH EWT QL)
or ¥ g& wee @ wiw e az
oo w7 A ST 7 N A=y far
2 99 ¥ wrar< qx o et o & o
39 A O@ a9 a8 &—
v R 77 & fad faegw dare
L

3. Famel #1 SEERAT ¥ 9q-
a9 ¥ FIC IT FT AEATR
g ¥ ST A W
afaw &t w41

L 38 fan wdfas Jar

¥ 9T B T § W e
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fogaT & g @
€ & T a1 gEfed
g AW A qRfzAl W
azr afes 7% feeelt § @<
wedmre T ¥ 45 F 9
7€

Y. qUR HR AqWdl
FATTET ¥ T WIE AR
¥ qew frar mar aw fF
I A ¥ W F AT
ATH TG THAT AT T ITE
A 9T TF FAAE A
foet ot g7 ¥ T T

¥ Gl DT A "@weqw ffy
H I9ay a1 7 avetaFar
Fr 2w A fogumn 9 Sw
& faT waw oF T A
formm

€ AR ¥ N FF A T WL A
ag W wi fama swwa
¥ faam =T A T |

0. TiAH T TIRT WX G ;W
Ag AU 9T IAA AW @
fogr fF a@T X 1

16.46 hrs.
[Ms. DEPUTY-SPEAKER in the Chair]

g A A ¥ TER Tg FT
T gEeT e g | 9E
FY F1E gEarar G 41 FfFA Wi
¥aged srxgfaea ey g T @
fe 9 & T2 ey ¥ & me3 At
g | W qEYd AATE AT FEOAAT
A e fadar A fod qar &7
HTeor T AT I weE qg afe-
faa &Y 1| & woet Y & I F
WML 9T 4% FF §HAT § fF AEE
(Faferm) ® o gare Temfa® sfa-

BHADRA 28, 1885 (SAKA) NEFA Enquiry

Ti4o
fafr @ ot wa TR gEMfmar & §
TTaqEA I W W F
Hada foar ar | 9@ aw 3T F g
ff Faml  # geEifast $1 a=
¢ s wfy &9, W= FAE,
TRET WHINATR qFa11, AT Arfegar
AT I AR ¥ il 7 g6y
¥ AT qag & age o JgraAr & oS
¥ ofafa g9 fadat  woritfast &
Al AR Y W T § g
a1 | 9T Ty wfyw Yqredr o @
oz i grraest M g@d wyE
FT FATHT ST 947 | gHIG HOAT 9T
N AR IRNFEE T AR
g, |7 9g gETQ Wiw &ed & e
Fr g 4 7 mfax oz g+ wmfak
ar a7 78 @ 4t % uw fax arwer
& wg ifen & fawm ® d5 #¢ @l
T F0 AR @ faelt & faumw
¥ 9g Y 9l 9T wET 5 AW
I 3T 35 gIF 9X M A gra ®
T €. F7 TR FT FAYL TR AATIT
7 | w3 oag ass fadt ol
I @ 4| s e Ed aar
|EE g AT Aned 91 wF A
faaifeat 1 o 7 s fFew fam a
FATL WAE 9T EH g # )
g 9¢ WY gg FEAr fF ogHa &
qeArEaT faede 8 41 /i gl ar
721 9T, gATE § FEl gT § | 9%
az & f ager sfaen it s faege
T AET G | W ®W ST I
T FF=g ot fa@ fF aerd w i
gt Y ag i ¥ geit 1
|Tg At FETE A FrE wraw § @ A |
FATT A fo TATL PLKo FT FEHTAN
sfaeer w461 3 g F9=q fay 5 ara-
S @y faam #1 wE gEer J@
awEr e 9itey B g @ A 9w
FT 7 & e F0A | A FAw A 39
¥ aoy @l @t WO, arferew ® R
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[ sFmra qmet ]

AL Y AT T A ¥ 38 @y
fF 1@ o1 99 ¥ §9 waar s
& e da ¥ o Nt 9@ 917 § 0oy
T F arq # #rS a7 waAar g
agl a% 7g! afew AR ¥ OF wEer
g T 97 97 ANURT W@ Far
TR H 95 fore=t &1 d37 F garg =g
q Jw-affafadi #1 awmew 33 g
el Fa1 fF W & 3T qat
ot #1 feafy froraor # 3 1 #7E ie
feggaiadl § | TRUA Fw I
g &1 & e Sizw e F a3 g g
o7 OF g AT W gAAT g AT
@ STEAT  FAF W g 3T o7 38
sEgE F1 faedt & A/ 7 a8 =mer e
29 9 SFF<eT HAT ¥ a7 04 for garr
gfa7ert €1 F91 FEIGATE AT FT
T g o faEEn & qrg A% e
§OE AT g5 ) 99 a9 ¥ S Hed
wiger # wg7 f& =ifan 7 9o fasag
F1 TEATTHAT A TT T FH HTHaal
FT foar a1, 91 qc fagmme &t o
T g3 929 a3 awa=w fzan fr
werk g1 feaafa 2t 8 1 o 5 g
TAH I9Ted F1 A4 9% FL gATN
s ¥ Gfq<elT adl 7 o Jeq F1 Ag)
97 | 39 F AN FF ST @ AR
g9 ¥ q@al 9 | UF 9 997
¥owa feaw ¥ 9”0 A q9Ume
Y, 99 R ¥ 9HE gHE AT @
g, sfaear #d4 g9ms R T
FgiaE wgE W 9HTF 419 I
g1, 960 & Wedl F1 & oA A1
FTGAA J|ATE -

“India was determined to throw
the Chinese out of Indian soil”
Addressing Congress workers, Mr.
Menon said that while India had
no desire to start a war of any
magnitude anywhere, it would
resist if attacked. “We will fight

SEPTEMBER 19, 1963 NEFA Enquiry
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to the last man, fo the last gun’
he declared.”

IR T WX IR F HqaT FTAFIH]
FaaFs Al sgasarfragaa ¥
w7 g9 T A 9, a7 N &
TG FIOT FARAHT FT 3@ H I
& Ag 9 4 wex AgaT fawe 15 AfeT
FrEAfasaT FT 9F, @ w1 ofwy av
forert, o7 f At Fa7 A, Faediy dmeiie
¥ w21 a1 fr ga wifed #=ar w@ic
aifadt gl T aF a= A
g 2 # garfey “ifeat g3 fz oame-
AF FIAT A F oATA FTF F
39 3723 W fag@ dray fams A
qqv :

“[ want to say this publicly: it
has naver been the poicy of our
Government and, I hope it will
never bes, to do what is called
fighting ‘.0 the last man and to
the last gun’. The ‘unction of any

army is not to commit suicide
misconceiving it as glory."”.

FHTFTN =TI PN AITF I
F1 UG TIE ¥ AAATT AT AT FHIAT

L

gad ar Ay ¥ fF 9 2 wREs
£ o F FEAAE qAT F, TIAT
g% ¥ ot wE ear o3 5 T A
Tl & WY I ag w2l & i ward
% argAl & fog Tadz ¥ Ta1 g7 FH
fear & | & 781 wg v 5 qewraAT
sfoerr welt @ 9 F1 g F (Fav
ff-fasw 9T deT FmT I@YT 9
qi AT Al 9 9= AT TET G
g T ¥ 9Y8 9T ¢Ar &7
FOIAT Fal 97 dt Tt Sfar gar
¥ Fg f5 wEE FuET @ ITH
g, dr dar #9737 & 72 #3741 %7
F I F WA FATAT A Fgr fw &
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97 ofifefa Y & ag @@ #gar @
w qu et W wE vy
q A 97 g% 1§67 37 &1 0E w9
#WOoAY 1)

Afeq mvw a7 # iy 9 dar 9y Fom
T, FAT ©F GF F1 FFA g & I
¥ g grawe faan | wir AW faw o
= 1, F OF 99 F g F a8 Famr
W fE a7 § oA A gt tw d wfF-
& HA U, T ot /i A I w1 o)
ﬁm&mw,wﬁ% 9,3%,00,00,000
AT QAT AT, G SR @9 4 F%E
FFTX F FEAAR A9E HT 247 |

3 AAHT /I ¢ WA, GH |

=i qF gt e © OF A IR
ug F2 5 g qu dar w9 F fAd
T g o AR gEd A IEA TR
w1 dOr ot arfom fear

w9l &0 feaE # SR e
gFrSa & WY 991 A & afew #
qigm fF do q@ Ao g9 [
T IH @TEz B 91F A1 & Fq19 fF
g§  9,3%,00,00,000 TF F faami
w1 feadt o, ot fF aTmit #1 amm
%1 af g fow & art § wagd sfawer
AT wed & fF 9 qaT Ag faar
qr 1

A7 T G WETWId & TeF AT
qT =1 AT g, A1 d57 AT F W@ 9w
a1 W} fasra faet ga &7 avgar an o
#F 78 SraT fF FAar & wTEr grew
d2 5w 3 fagw w0, 9= 41, 3 @9
I 1 A gE, A W oam
AR gg e g fFs i aw d
AMZ-TTE AFT IgA [0 T A9 &
drarst # T A wgEl &t
w&e fF01 | F99F F F qERAE 90

BHADRA 28, 1885 (SAKA) NEFA Enquiry
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# 3¢ femwax £t aerei sfaom st
& Fg1, "o ag fgs ™, a1 v mfeg
¥ 9% 3F aF agl 9T w94 g5q 1"
AT 9a @ g$ AT gHIL 9w araAl
F v ZmE, a1 e 9g 4 8"
arfaa g1

afe Td 1 wdwT 33 whE #1
F#as ¥ I A1 g faar an, =9
T F1 A 9 F AT § | w1 (i
gz &1 ufaes 7y zanT a7 faeierd
F1 AT FT 51 2 fF T T & e
F1 qERAF TATHT § IHE FF T7F
a% ggE F1 #fTw &3¢ 7 oafEA
aefTet wfaeer "ol F ag o fFar

o WA : WA T @ES AR
qTET, 8 )

7 @ o mEe ag § fr &
gqmoE A favgqEF ag FgAr Argar
g 5 wem w=em, o o, S oard
g W & IFFT AW GFEETE ¥, A
AIUA I AR FAI WA &, TE4,
H1§ qeed TG R |

Y WAEY W . g )

(Interruptions),

Mr. Deputy-Speaker: Order, order-
There is no point of order.

o\ TEEAT SNA : YT A,
o 9T & TEEdl &1 A F1 2 & fam
¥ g gaTQ g F1 A9 AT F7
2 @nlt St SEEr AR di9 § oavE
&1 AR A W@ | Ak S 7y
J F7 w1 I 7 giAg—

*“India does not wish to fight
over the Himalayan ranges but if
China has any intention 2f coming.
down the Himalayan slopes and'
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[t sFrodc @)
entering the plains, then we are
prepared to give her a warm re-
ception, warmer than she might
expect.”

AR at d@rar & whom ag @ fF
fewrera & g ME AFEmam A 730,
AT ATHE ¥ FIN-FET AT T6T §
afy za=T gfwm ag &t f5 g @Y
o B 9 § 79 & AU 07 q9qs
fzar ar, &Y 39T ofieag feT a9 g,
9T ZAA W7 ag 9¢ AW ¢ & & A
fr g av A foar e 7 &
F FgT AR £ fF . w6 wow
L8 FAFHET H WG AHSHAT FT A7
g, @ g9 w3 foews et &
T 9 g€ wrarw # A -Fr
arars F faarfagt w1 90 1 o g
T8 a9 I ATl w1 g qfa et Gt for
H—HTHTR & WA q9E gt 4 g,
F W 99 F AR FE—RE &
g4e grad H, 9 =Y T TggT A
a5l T, I GHY IAF |G TT IEAT F
wen 7T A far fedt wfaw & o
g BT fF W0 wramw amer oY g, &
oo I &, 3% fedt a1 ogw swe
foT arom F &7

£ AT aTew A, 49

o gEAAR R & wwmer
AT ¥ 78 fadea s A g F o
T ATl & 9@9i 7 9g #IT g
% gl 1 g % ag o @irg & 0 R,
3a% #fafem o #wx @O @9
afafy fazrd s, &1 5 39wt
Tadtfast &1 afafafagt w1 fAder
F % 74 fF g ot g9 &1 9wy F7T
Wg 2@ 93, a1 4g W gH | a9,
FE AR FTO F &A1 A 4 A
WA SAAE 4z 0 3w § wur ae
F AT A 3 el A foda-oe 59
FFaeq &7 §, TG AR TNHIA F

SEPTEMBER 19, 1963 NEFA Enquiry
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st I mwiw
<A1 FT S FI AT T E |

Al & gfaa {7 F waw
% gt T2 W fh wiew wn & fee
29T ST HregEn A ¥ aUAT 0
TG @ AT F A9 wgr ¢ R oEw
durfaai #X @ § 1 T ¥g w|@f @
&z fagedt § 5 12 g sat st
dardr 7€t 41 1 AfF s e & 3y
TAEL, (YR FT ARMS TOwETHA qid-
TN | & WM 9T 34T AT6-0a7 |
W1 we g T & g o g
AT § | IR F

“But I can tell the House that
at no time since our independence
have our Defence Forces been in

better condition, in finer fettle,
and backed by greater industrial
production than today. I am not
boasting about them, but I am
quite confident that our Defence
Forces are well capable of looking
after our security.”

FETA HAT T FF THTC HT waTE A l;
ad g @ q, 0w v §
ITHT AT T AT WA AT g
g1

HTE T A A9 IS § TV
wfaFrdl 1 FI0599T § g9 |
W gz A3 fem &) =T Al ad
oY zEifen gf v game &t o sy
Imfesrdr @, AR gl FA—oalw
gT 3@ WS FEF § A0 IO qaEEr
safsaat #1 wfazr 332 @@ g—-=w
SHIT & ogfawal w1 #e 9x fagw
frar o, et e 41 T 2EE R
S AT q@IT g1 w S sy
% zifeqes o @I 98 T | gATH 99
qUAT FT UF dgd 997 F1O g W
g9 | 9T FT HIEW WA wOA aEe
% aar fr fog saf M e A W
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Yy

&1 agi Wtz '@ gz, fafew d Hr 5w
sxfe & ar § «ur Fie o 7 wifar o
o9 9g Sufed T, &1 AW -
famifl & 9 saf| & avavw o #/00
fEE s mgaa wEig fFow
g AiFT T FAEL 1 FT a8 9C
Tar T, AeE gEea WY A &
FIWAG TAT F AR 1 Ao
g1 T ARED T A1 A 99T -
afaet & gr=w &1 safau @t &7
fomr fF @7 FT FevATEX ;@ @
s, #fe 5= = Fwe 1 ag
I A T 99, at I9F qIe
qi——HF A 9917 I g—IHET g
FEATET FY ASYT Few > ?

# g " FY Ag FEAT ATRAT
g & s &1 gfar & wrer aw w2
faseq T gAT & 1 WA W AT A T@
aiferaet 2 A agT TR 7@ )
Ao ¥ g€ gl gagl § oF Tgq a0
Froor ag ¢ f ga wwEr wfgafaat
#Y waF gral ¥ @Y fagr ar 1 ey
gAT A 7T A T @ fE G A A,
X YA g & 9w e oan,
e X aurs &1 ar faar s wew ae
% qg At foran o & sast ag o g=ew
T argar g amder 71w @aa
g &1 " e @ 5= a9 9t -
FT F1 T AT & AT A AT FY
feqdt a7 dran FET a€ & amEen
FT AT AT AT E |

fFa 5| SR F =Afam w1 o
AT EE A 9 P Az fF A A gEr A7
oF AR g FeAr § gw ga”
Ty afy wre 97 vaF frgE & fEan
FT FTHIT T FHL FAT A F0ET @
Fa ?

AT qeAY ¥ [T aFq § ATAE
qeyac fran & afafafedt ox g7

7148

on

aw frar @ | 99 &1 Faae H oww
fFt @@ o wfew aw fom 3, a@t
fadedr 2fadw v, @vmw gof
& awreg ¥ &9 fawg & wfafe fedt
s fawg o qiw Genew W@ E 0
# wweran g T qg-F17 § qese fasmr
FT qGT HEAIW F& v § 1 gal
g F i e fawm g, fam
AT & $vE 9T W are faafa &
g F1 EF F1 AT A faaw av 1w
FE gara e fan gt wd i,
at fom s & foga = o5 9= &
H & A= fowm &,

JUTEaS WEIAY : AT HAA G
N\ ww e ey 2 7

o qFTE T et : S, g

IR AEET @1 F AT
HIET AT W AT & |

ot TFET WA g |

17 hbrs.
LANGUAGE TUSED ON AIR*

st gearr fag (o) SuTEdm
wgreT, ¢ faame &1 o $fear W
&t & AeEr ofedr @ 9ad garfes
A FAS w97 # IEE A A 59
s Ffrasrga g

g 7 & faomx # 9t @
foar &1 78 wAE wEr 3¢ Wi A
fear a1 1 wrE WA TEF S A Y FaT
A W 9g I8 47 SuF Sara §
TR & Fa@ @ 5 zmd fay a
i@ g aJaTE 91 gFar A &0
ETATEA MW 1 5T FFAT § | TE FaTel
#7 ¢ fogme o1 gz AT SR A T8
w21 fF g7 wwa #% <2 & afaw .
TATLA FIFIE qF AG FT qFAl |
AT FEA F ATX FIFTT TG A TR
9 ST O =0 F34 4 5 avwre gt
¥ Tg7 AW F@r afgw 9w wgE AR

*Half-an-hour Discussion.
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[ mare fag)
{1 ATHIC TS BT TE § ) W F
TaS ol 2r wew 931y 987 |

wrer gfear eal & FoT A ¥ A
TRMETE § | HTC S91E 1 qrfadt 19
T A1 AL 25 F1 9T FT T3F AT
oFm | @ & WA wFar g fF oww
TAAH! & a99 GCFIT §H oAAT &1
73 5 fma A 7@ & fa3 7 =2 o
? form o ifem e e S s o7
Wa‘mgqﬁitﬂtﬂm fF g #ir
W ggfon 48 ® 9, 5w 7 Sy
gqeﬁmﬁmqu 7 9%
ST AT ST & AU FaTT &1 Wt § 7
T AT 21 WAl | F9 g @1 4G
faar o 78 & 7 WO qrar w1 9er
T 2@ 19 AT Jrar FTECA G

“gfe: afar: g T g dgf”

ST WA OW & AaT § gEerar w1
g F fear Sy &t 3 #1 9fEw g7
& T | W "I T aifaee fag
qPT ¥ g AM FOM 73 § WX
FIi Ffc a1 A1 39 F a9 § I0@
grar 2 o fad @ fod 19 95 ggFer
1 famamar #ix g 11 [/|W A
qrg g2 F fod gy o & 5% gqw 9
wf q3fm 7 T, g7 A Wl o
arg 59 T2 AT g ) gg a3
ZATY FTOT AT AT AgT FT A g
¥ om @R

‘gt ar  wsrEAtE w=
focar ar wrad w3

T =TOn #R g 99 w@T g
T AT FLT FE 7T ATHAT av &
STHR W W ST A ATHAET @t
TS WA | HTA AT AT % AR
T Wi A g & wex F §

SEPTEMBER 19, 1963
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I & fo v g Ft stew 3, A
o1t Y e gfeaT Hedr & o mifw-
FTAT T A ST &, AT gRT gar
¢ e WA g & ) T arier
AT TN | FIFS qriAA! F AT eAH
# a1 #ig 3 5 e ara # s w
feav 7% g€ & ARa & wreEr Y
feqy adl g s o

HTq WTT FT FAF A A F qH
I EWT E ) HA AR § WS W
co WH F I3 SAAT A F a1 %
T AT ATACAT FT qTATET HT TG
F TF Wz H @ET 911 "I ATES
FT AT WIGT FT GEL AT # w@m AT
At & AT ATaT A AR GE, T /T
AT AT WTAT A A1 I e
WIS 7Y 9T TR HT /A AG AT
T @ a1 g swremar fga A
s SteaT Hea & foet I g &,
¥ qg g f+ 77 g oy IwiE A 7
f& s & qmfcar g 7 Tonar F
HAAT JAATE A, 7T F T F aqC
foar smd, 3@ F 9T g7 g AT ¥
q FT UTHA FT G G0y qF F1 IFw
&1 9, M TET 0 G F §, AEA
ag ZF At A1 A ) A FEd g
o et & o & 9 & A 2 fF
faw &g @@ 9 fom =1 q@ ¥ @
ares o1, feay @i o 9 o @1
AT AW ¥ A9 aredd 91 | OF a7 §
Fmar g 5 dlvam ¥ fod w
8 T, LI FTA FT, TITHA T
#1, Tret fafeenr F@ #1; @0 T
e T g §

"ot T AT few wER”
o fom &1 faw gzwar @ ST N
e ZaF AGH &, I I qE W1 A
g ? fawr wgwA e At frdw
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&Y w1 EFT ? WIS T T AT AT A
fF @ oifest 37 sagrfear # o,
@ qIfet $ qE AT | 4G TR
AT FT A § | A fow A &
& & wr e ¥ gfan ) oo
FAAT FY FT A 3T &, awww A
&, gz ¥ Zfaw A, aearT #@r
g &Y, S wFT ¥ gAY AT A
St W FT FT § | AT TEg EEk
AT AT AR AH qHAA §
g, e ¥ Far @ I @NT F WA
gfear ear & gaed amd argq 3w
FT To9T To4T TeqL FY T § g #1
T@ A AR I qFATE, ATHA T B
f W9 K FTT FE@T I

# o F AT I FT FAGS |
TAg A 99 OF IET AT A,
agT 93, agT a3 i A foaw F Ay
iR N g, ¥ W
ITAT FHT 97 | FAX W7 FI qH A AR
T 7 1 ¥ X FEy ATy AT A
§? o "E F9eTEd, W § g9 #;
gy ASgar A Aaaw & 1 ¥ F
37 A qay fr wfe s aw € AR
I A Y AT @R E | I AT
# 7y i ara 9 Y g Aot € s,
AFT e M A M A T F &
o g 9 1 & w AgeT & s
e f& fogr awg ag g% sz &
AT § SO FHT A A1 § TqT LY
FY qrfedt #1 aga ¥ &g & 95 W
A &7 AW a Sew ! ag e Aifa
Fegat fa§ —wraror warw Ay @ §,
Tg M W TET @, =@ AT
qAHTETH FY TELT &, AeHIS Y T8
¥ T TR AT & g w1 g
qET 1 §W a1 B qew g |

& oy & qg g fF Toet Forireara
#t ot ff g7 § ¥ feaht Fadedaw
T § fo ¥ so¢ ame d wue fr 7

1269 (Ai) LSD—9 i

BHADRA 28, 1885 (SAKA)

used on AIR 7152

o ST Ft aRFE & 5 F Y uy aw
¥ TFT &Y 1§, OX A ¥ IW § AQ
Tl 4% T g, dfET gHT 5T
Fgdl & {5 agl, wrer sfear ey &
foar ot famft g% & 97 *r gfemife
F & ol =t sfiwwm w@ T | oag
s i A mifs g, mer § fr
# oo g mr g, ¥ qgmEen ¥ g,
qIT FFIT 48 Fgdl § A 996,
T T FH FCU 9IW | wER
W A #t § fF 39 ofawt a1 awer
E | W A 7 R W F

v gafa w5 gF At & s oA g 5

-

ag g T & ¥ gwfa @ #%
TFar | e sfear el & ogwy &
ffrmm s e mam g |
w39 Uedr afeet &1 ;9 A8
T AT HASAT & T Y ;e AT T
oy § F g0 A B W w3 F
for oy & 1 s g o o, 9w
A & AITE F1 &R 7 F fadr k)
S S T & T g, o sEe
Y FH THT FI AT AT €,
ot #17 aFs F gEE T e §
T TAST AT AT T T 9 ATy
T amArufE e s
s & s ifear Wsar Y ofedt £
qTET I |

e & e T g ot e
FY ¢ ardm 91, a1 39 ¥ & & fa
og a1F # gt awat §, F Jor gwv
Y AWedt g7 Wr o | A ¥ A
yagaFal A9 W@ & | q@ o W
AR gr I Fywirzarsa s
TV & GAT, AR AT A7 Y BE
TAT ATL FT TSH 98 @ G | AT
I F I ¥ femerd 7 v ), wfwd
AF ¥ M FI G @ 9, AP HH 5
F | A AT FT G FFC A @A
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[t aerarer )

@ { T & R S oA § F
fawmfi & 32 & ot & = & e
# i 9 famfor 3 FT o § 1 wfawr
ST TEL WIS | WIS THT AT T T
g 9 aqEer & & Y, S AR wEE
T A A AT W OFH B AT
Y § | WY WEA W F A X E,
I H AT § | WEE TR FT qg
aras 4t fr -

Hmﬁ.. mll

T A G Fg A E W Y g A&
3§ 1 W A g A e @ owm
o § &1 = gt # Fan w41, AW A
Tzt femr § f& oo oy F1 famior
w67 1 & qgar g 5 . 9y wmn ag
&7 fmior FO0 {0 1 79 I9ET FQ
E? X & a% Fgw g fF oA
Q@ ¥ A AT AR W F A 2
W I A IO DA | AErHa &
WA g8 9% " g fF a4y
Tmgfe:

“frafed: mTEr A qEE
fauraa: 19w @ T daw "

T TE §9 41 F1 § 5 2w F w=w
TF 39 WA J37T FT W, 37T F A=K
HqTCT W fAed Y Araew G2y #y oy |
YT Fifeeew % a9 FE g,
S qLYUET FY AT FE A g, a9 F
wre sfear Hed & wx d3a1 § W)
FFA GAAT § TN, TG A
qa‘-]ﬁrm%,a‘rﬁwwmﬁmg
fFWREGEONITIEE WS
WTSEHT F |19 SEr (/S )@ |
W WX IIW @ AN & A
I3, W WAL TS &Y T ¥ A
FEM, W WX I A wEIfjmT ¥

SEPTEMBER 19, 1963

used on AIR 7184

W | 2w fer e &2 i &
W R E/ WY TET §, 2 A
BT T AT & | I WA FT
T AT ATEEAT ¢, 3 g T AT F
=T A8 FT gFAT | WA WL B
Fgt ¢ OF aral & w9y g FOr ard
adl ¥ wEET g qGI FE@T 99, 7
Yo % s Y v gy € 1 oma
a1z ¢ f& oo om & g9 ¥ 99 A
frw famars F fomr v

“Not by parliamentary speeches
or majority votes are the mighty
questions of State solved but
through a policy of blood and
iron.”

TF TTE T B OIT FATC JTAT HIT
T g & T § , OF aTh g
AETEl #Y, WEROT A9 SROTE
nifaw fag #1 2=l #1, fagear 503
AT AT €, WK §E a¥e
F g 9T @ E )T qifaet w@y
fasgs = Er ome oMo A AW
F1 IFF ATHAAE AE faeem &)
& wra Y aaars i w2 o fawe far
F1 Afwit ¥ gogrel & F9 53 & w127
s 9T @ faar | e faw & ofald
fom & o= 7@ § fF 77 @@ ® we
fear et & ¥ g @ & T W=,
T & T oyrEht F T gey A §,
¥ weelte MY weg A § 7 g
=g AET I, WIS WY FY $IT Fr@T
F T e & Wi | '

Dr. Sarojini Mahishi (Dharwar
North): Sir, on a point of order. Is
the half-an-hour discussion on the
language of AIR or with reference to
the contents of the programmes?

=7t gy fag - AT mRar,
i &Y &w fame go § it fia fame
ul awr § 1
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% 7% wea ¥ A fafrze oga &
fifm s SR magm @ &
A A A & IT H AT FAF |
fag it ®1 G§ A gA¥ &, 3 &
faT aga warar T GF § F T A
FARNGIAFI I GAD I ITH
firdy g afcr it 93w &, 37 %Y
g€ WA #) Jor ¥ g wer A
& AT F1 AT §, A W F WA-
eAT FF T F fAu, W Iwm &
fag dtzar #1 aew@ &, " g
USRI S B O

7 foew & frommat w9 Y wmar §,
T At a7 £ fF frei w1 9 ane

T AR IH 419 #1 ¢ fF A W FT
WIHTT GAT §, W 3T Fr 9o gk &
I TOY F FAF FT AT AL | A
;A FT ¥Y FIUT TG A HAGTHATT
F IGAT T AR W FAAT F
TAAT WfEY fF Wei uW FW A
Wgr M F AT AT § I =
#aq gz ¥ 7y am AR agE §)

a Ay Frdrew € o wer o e
Wedt A Ty Afx & ga A A
afeF ANEES fEdq & HrEEar
g Saf Afy #1 ofoaw ¥ S T 7%
qIEAT TE |

NAFT F GG IS FT T
19T §, ATAHTA F1 G FT AT EATE |
AR WTY FT 3T T T FT 2 a1 W
FY ATIAT FY FSAAT T | T AW ¥
ggaT g % o gF # oF Sur Aw
T g fw wsr M @ gt W
gATAT SATAT &Y | Al gare e gfear
Wead & "o 79 T AR TR AT

BHADRA 28, 1885 (SAKA)

used on AIR 7156
AT 3 H 0 A A AT g W

# g ¥ for, 73 e 99 w9y T

T § 99 @ w1 _qww g § ) A

g1 § % Tw M7 ¥ ww ¥ @@=

E1ci

IqrETH WEET ;69 W W
|

=it axare oy : s wENE,
# T F grar aa aoft o & s
ST £ % 9 oF 7% afg @
T IR Y AT F AE AR A
gfemr et &t wmar Afa = .=, .
)R T smaem % & e gfem
Aear & T wfam & wie drear @adw
fe ar@ W g AqATT oI
T @ WX ST W & TR A
& FT GAT ATHT § 7 AT9TF 7 fawqr vy |

Mr. Deputy-Speaker: Shri D, C.
Sharma. Only those persons who
have given previous notice will be
permitted to ask questions. Shri
Sharma has given notice. So, he can
ask a question.

Shri D. C. Sharma (Gurdaspur): I
will ask one question. What is the
average time per day given by the
All India Radio so far as the emer-
gency situation is concerned? What
was the time given when the emer-
gency began and what is the time
given now?

Shri Bhakt Darshan rose—

Mr. Deputy-Speaker: No further
questions. It is not permissible. The
rules are very strict.

g S SETT WA & g
st (s g fag) o SuTsEw
R, & ¥ AT GEe w1 AT,
fo & 7w ¥ 7g faae <ar T o,
a3 M ¥ AT 1 IR N G Y W®
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[ =i sy fag ]

v st SETEE e o & W &
forerar e av, e ¥ o ama @
g F9 Y T X g a1 Jee
e Awr e 9 a9 59y $g 9969
G| 39 % A § at ¥ gg wus ar v
feat ac 9t gt T A o g
IEF A H TF FEA | A S IR
Fe 97 § o § {5 ag av o emr A
% & g T a1 e T A Qg
T O I & g & fow g f
IR W F A @ owy

TR FAT N AT 7 A & 7 e,
afe W gag TS T g & |
INAIAH qEgE g aa F FE T
g WA ¥ 0F AN W g X
ey & o war 9 § Wk 9w
THE ¥ ST gt § Y T F "ee
wifee § | 99 %A ¥ s Wik
MEA T AT F o it § | 5w
AR A Ag W e §
R ¥ ST oIw wEEl # s &7
ST A § a8 Tga wear ¢ | A
ot ol e e 1 9 )
ST I7% T § TS T ATAY AT
RN gRIT T Mg FT qar
g ) et far oo 7 @ fF
AT ¥ € G Y g AqT A e
Tfe aiv fie &7 g §, 9% TR
T T A I@T AT g | IHE A
AT BN E | 3§ F g+ wrE
W AAT AL GAT | W S ar
Yo iz 0% og I E 2

R 7 AR S G § 3w N
|Y ¥ 9w W a7y, guw Y, Wk
Wﬂ“ﬁ%ﬁ?mﬂmﬁg|
w1 § % g7 @ a1 9w ¥ wef AT AR

SEPTEMBER 19, 1863

used on AIR 7158

st gor 1 geare °1 @r o1 fow ¥
o%A ¥ Fg T §

gz ¥ faee:

oo & Fgy e € fw g @t z@r
g ¥ | 3T ¥ Far F w4rQ widt §
a# qar g a1 % 3z F o o iF g
@ T ¥ FE #7 e garr S
Frmiwam A g A fF o
Fga AR AR 3 WA
g T i S @ & |68 age
e g =ifeq | 9E 7E g9 F
wread g {6 we & 9T O g Ay
g WY @R &1 g aroo o | § smgar
g f& gl & A7 T ag HAT WY A AT
ga1s | 99 #§ faar mv § fF O g
F o w12 T AT | 57 F F9
Fe 2| =Y

ot o fag : wr W A s
=1fen 1

it geaToaw fag ¢ @t A FgA w7
aread g & fF a5 & T9 T A B0
Iq W ¥ gAY A §, arel d,
gadRE 1 A ¥ fiar F g9
Iq & gy o § 1 & wwwan g oAy
st s & mme fsar Aeat &

fos g @ F W § weta

s §

e F A EF W § 1
HAA T qeeq g1 St #1 facger qF
&1 AT ARy 1w fah wwd A
T ST <@ @ A w6 ag A
T & fer soft a sl 3
et & fag g dardr §t W R
WX g T e W A g @
@ W g I w1 FAT qGL IFA |
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TS WAHT g6 F1 9 99 &Y a1
I A¥ & AT wiwg B g
& | AfFT 39 B Y F A AT FH
f& e & wgfefas arw
| &Y 99 W & | g AT AT qiw
| B 7= TG AT qFY | G a9
FER M Y gafed aeg o § 1w
fox writa aew Sftaw 1 @ g
i T AR §, 9g A W A
AT AT F46Y § |

0 gwm # TE W oA
HSET ®7 WA W § TAAT AT
i g ? Wi faw § 9w AT 0 0w
TTT TEwEE fgar &1 v R
AT GO § ATHT W7 AT W
T F1 A FAT II@EI L

o TG TF WA FT §I §, 99 A
A Fr et dwFTa F wEn A Nz
wgr ma g ¥ 3% sfew a awmar g o
WE I FTAE G AL E | TS AT
R T #T I F  #9R ARX 43
AT E | AT @G HIA AT A A
g 1 99 & fog qLfew § a4 oo
21 AU waew =t g ¥
g fEcy et aman ¥t
37 # faraer ol Forrwmar & ag 1w A
T ET I A G | A dg 5% A
gUE @ g A R @ ey
w & {E ) ag w2 § W g
w0 F@ & | wiad I @7 A W
¥ At fes(a @ 1| Y T T I wHEY
N oEad §F AR Ao g 9
wifew 3l A €T A 1 I F A AT
wrd F, 37 ¥ 9 fewfeg A1 7 sv 9%
FTH AR T wAA fFar T | AA OF
wry GEfafaed war #1 am #1 o dfd
afe 37 9 B w1 = fawrfan o
FE R QX wRa fRaT maT 2 | ST
AT Wl ® SF FT AF HH AT

BHADRA 28, 1885 (SAKA)

uged on AIR 7160

17 FY 7w e fs fedr are
TR AEA A &R ¥ g ewr W@
fgt wmr & w7 & frac e @
T AT | W Y gAT W ag 7 gA
& 99 ¥ adf arm wmgaT § 1 AT 7
w ¢ fr ga wag F awedt A
FTH! qTATE § WA F arg A Fgg-
WA H T A A7 7 SRy 91 9+
fr asmas o g Wedd & wmwr N
fedr &, wHamaR g § w=
grd § ) e F am fg=h =Y
FfeF A TE g IR FAE T agaw
T WL WEH fafretama A frag @
w1 xafad & 7 o6 a9 3 A rercw
UT ArEHIieeT ¥ quT §, AT 3,
A A Fwa ¥ oF 74 fasm
w1 gue f@ar W 96 a9 S| &
OF THE qATE | I@ wHE F ag
INTHT U AT FHE ¥ " g AqrAv
FEFT, ¥& WA I, = AT
ATy, A T v fag, 2o et e,
=T 7w Tl fag feas<, o gemET
qreet, st g ST, st @fdg A,
=1 g¥ oY o FAATTAWT AT STHAT T o
THo H@W! | Y ¥ 19 gWw 99§
fF daer Fraadradr? IgHENEr
¥ fawmfar®t ARFz A 7 foms 5
weEr A T ST & 1 g® wHer
# st g8 fawrfod ard § 3 @9 w7
& § | arg fEd F eI A qaTEr
IR A 18 T fr e A g
wTT 9 At gt afgd dfew avw @
18w A G W1TEd | O AT W A
g AR @ @ fr ow eae ad
Aot AReF fET R m 1 a g
et & ware s & a1 Wsar @y
qTT T S fagr s & fad &
7EY & afes ag 97 aral 7 FUTT 7™
arefral & fad § A fe A T gFm &t
T T, =t A 93 F mEr § WA
g § 1 99 A aga a€ AER S
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[t s fag)

|RT A} 1 AT OF W 9y e o
FT HFY § I it Freedt AcamaTd
# forg o it & #t el § 1 gt ag
@3 ford w80 §, el ot Y
fre gw=r & wEaTT Gl 97w &
¥fe gfF ag oo A form @13
waford o fog wit & G i 1 o
amfrefamr g w9 o0 an
&ifod f o Qe graw 1 @Y R aga
faerez faemdt st enfgars fgt 1 o
fiFaT ST A S F qF T qIT !
# v Yedr Y wraT W A9 Y aww
¥ wr arelt § a1 7€ 59 Y 9w & g
AT FCHATE 1 T qoATE B
wiE I §9 w9H ¥ T § a1 TR
gy Anr Ifem 7Y A g
wow aFy ot fe @ Fr aga I
AT IHY AW A IST AT |

723w g fF e H g wifeaw
st ot g1 fgd | F A g f5 ww
FERFTHIR S A9 Sw == §
¥ wfamigafe, FEeeta Mk
wrfa g T F1 == FA § A Iq H
AT FoT GAIT, IH Ft ATGT A@IfzEE
grft | afew Weat & o = qafew
g §, w@ww ¥ g WA aE
g e § O 3 ¥ gew
|y a1 A i e § o
grad s fFr a0 ¥ fewom T
=nfed Tu gvarg § S araid fawedt
& SAS! WY G g7 ATMRT | W
IT T AT FE5 T gAY, AifgeEs wqar
fore O et Y 9W T WS FET A
g e mifFEfm R e ¥
AT TS § a8 LY Wdr  wiEHr
wH T wwE TEd | gwfed ag
g fF @ = e A fF oA
T S % WA i F ag=r 9y
§ Wi I fod syt qafee e

SEPTEMBER 19, 1963

used on AIR 7162

£ o 7 e A W g A T
s\ ag G g wifed fr e e
q9 AN 9WE "/ |

¥ g ara #Y A e wfger o
wepana fgdy #Y oy swm A &
g HegatTes gy 97 A1 9oy avw *
oY ST § #EifE 2w Ay et amfis
wIE, OF Qe afed w9 w3
Y ATITHT FY QHF N A4T §5FT
&, W 3 #Y wraTsl § HTHa weg TR
wmar & @ § safed aren, wran
W T atr 39 fgdr 71 aga w=ut
TR § e fraega ¥ m=
N R amag 19w F fad
S ST ZER @ § S & ¥ e
freld s 1 § 99 #Y W 9w
a® o g1 a1fed, & &/ W g |
Afe 5 ST & o S w aEfen
AT ;g & 1 § 97 #t "ET a3
g smaww & | safad & @ swEar g
f& ot 75 F9 7 30 39 FHA ¥ FA-
TR gE e Iw A o @ frwma W
AT R AN AGH AT

wa 9ET aF (gt & sueT Hgar
o WG & qIgAT Wl F A ¥ F
fer i & o foq wex T FTATIR
¢ % awaar g fr @@ ¥ fad o v
Ifag T g 1w et o wEr &t
g wifed | o wEt W g @
U FAT WINT qET AT § | TH @
ST /T G617 WIaT & /T q7a1
& T § gAiE 9B &9 A 89 &
ST AT ST 4 Y A SOy Ay
s o W & 2fwd . 9w W
g 9EF afgm ¥ iy & gom
mE W wEge ¥ | fom awg ¥ @
wrt F1 99 #Y wfe oA Y s AR
¥ gF It wrEr & qg s §
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fF 9@ ¥ gudr wmars F el #7 =Ty
NV EA g, TR IFagam i
a1 I §, Qfafae & A
O 7 F YT wR W@ AG )
afaq wuw a1 g@d WAl F 9
T A1 E § WX I g WO AT
¥ @ w# § oY awEarg O wus wedl
g2 & g fog s ot g
o 7R 78 9 fog &1 s Ay wifew
# ¥ 1@ 77 vz 37 ¥ fa@ 1 T
MRH e fs o A 13 od
Wit fF weag A FT A SR AT AT
13 g i &t qwm F Y 7 7§

eFTE, I, Ko A/ % wifs
wg 31 fr For wfeg & @ & W gz
®§ I IgET FuE Far § v fgh
gate frered &1 wwg fear mm @
wWaR F e 9R sy mE
g S & A S 1 ar Fgar &
7T 03 fod &9 £ o 9 auay
¥ wfaaré v o

gl aF g qAfew FT 4T §
# @ 71 Fg awar f5 99 ¥ ot Sy
wqee g afew A dR = 3w
AT FH G AR IH TS | H g
&1 araT A8 F AT 5 IaU w3907 O
foew A & &fwa faftaw
Yy gu wfa Faws T @ § 1 QA
wafeat foe o wEd  wwE W 8,
IR § o §9 W T wafa frar @,
TW F AETR g FW FT @ § WRAT

BHADRA 28, 1885 (SAKA)

used on AIR 7164

fawara § fe sir ol 1 aga w4 A=t
WAl § 9% F) 9 gw aTl F qOww
¥ I AYL FTH FT A FAT |

o F ae ¥ oyEAw & fow
Y I & ger @t & TemE 99 W
a9 g g aFar g e e ama sa
faar smar & AfeT i a% F quwar g
dar f& #3 e waw § Iqemarar
@ WEN wE g ® Wy eEr &
S aAr § 99 & fq@ A am
AATE | AR I A O I9 B
fdsgqgaEad § Rawaa |
St 3@ o &9a g & g s fed
dare @ L w9 S & € R A
oI W ¥ AT @ g | WY
ST & FEarT ¥ € gH AT T FH T
§1 o qw oag fenddz M gw # 3,
@ w3 R oww ow1 ggE gR
w1 ¥ qxg Foerar @ M ST ° oA
FT AT AT I I JA TS FA
w1 Fyforer # FEAr 0

st qower fqg © qg AvAN g9w
W4 FT F1 AT qTMgd &S H AGT
g arfgd

IUTAR AEIAT  HEL, WET |

17.29 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Sept-
ember 20,

lsﬁathadm 29, 1885
(Saka).
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T CoLumns WRITTEN ANSWERS TO
QUESTIONS—contd.
ORAL ANSWERS TO
QUESTIONSY 6927—172 5Q. Subject
No.
S.Q. Subject 778 Power supplied from
No. Punjab . . .
756 Advances aginst ware- 779 Super grid in Rajasthan
house receipts . 6927-28 780 Credit from Switzer-
757 Gandak Project . 6928—31 llll'ld. . . .
758 Shifting of offices from 781 Plague in Southern
Delhi . . . 6931—34 States
759 Bhakra PowerPlant .  6934—36 5.Q.
760 Minist_ers' Accounts in . No.
foreignbanks . 6935—49 /0, Retinal Chlorid De-
761 Kosiriver . 6949—s51 generation
762 Satellite townships .  6951—54

2163 Birgovindpur Project .
763 Tibbia College, New 2164 Pri Health Centres
Delhi. . . . 6954—56 * nirr?g:isu ;

764 Work studies - 6957—€0 2165 Small Savings C:rti-
765 C.H.S. Medical spe- ficates . .
cialists . 6950—63 2166 Tribal settlers in Da.n-
766 Bogus Hundis . 6953—65 dakaranya
SN, 2167 Medicinal doses .
O.No. 2168 Kidney stone solvent .
2169 Assessment cases in
10 P. Porms . 6965—60 Andhra Pradesh
11 Searches conducted by 2170 Rehabilitation of gold-
&m %xmse and smiths . .
Sjoms epariment 2171 Smuggled diamonds .
at Nagpur. 6950—72 7 uge
. 2172 Advances made byL.I.C.
WRITTEN ANSWERS TO 2173 Income tax arrears in
QUESTIONS 6972 Kerala State
2174 Quarters for Income
5.Q. Tax Officials :
No. 2175 Homocopathic houpxm.ln
1 " in Orissa
767 Impact of taxation "
ures 6972-73 2176 Sn:l:llolifsa; :nd Cholcu
768 Kishau Daml’mizct . 6973-74 2177 Primary Health Centres
769 Compulsory Deposlt in Rajasthan
Scheme 6974 2178 V.D. clinics in R.l]as-
770 Brahmaputra river . 6974 g than . . .
771 Indus anCommu- 2179 Centrally sponsored
sion . 6975 schemes in Rajasthan
772 Incruscmpcnsmn . 6975-76 2180 Small-pox and cholera
773 Security Paper Mill .  6976-77 in Rajasthan .
774 Displaced persons in 2181 Watches in foms:n pott
Payagpur 6977 parcels .
775 S'ls::m;:x CH EXpack 6977-78 2182 Vaccination Programme
776 Payment of sa]anenu 2183 National Savings Cen-
civilian staff 6978 tral Advisory Board
777 World Bank loan for 2184 Arrears of rent of Gov-
1.C.I.C1I . 6979 ernment buildings. .
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NRITTEN: ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
1.5.Q. Subject CoLvmMxs US0Q. Subject
No. No.
85 Shortage of medical .
183 memon:rs 6994 2ar3 Foreign luns_
1186 Thermal Power Umtl in 3314 IncometaxCircle .
Assam . N 5 3215 Tawa Multpurpose
3187 Homoeopathic Adw,sory Project .
Committee 6995 2316 All India Institute of
2188 Drinking Water Board 609595 Hygiene and Public
2189 Fans in quarters for Hzalth, Calcutta, -
Class IV employees 6997 2317 Ghaggar floods.
2190 Dearness allowance to 2217A Health Training to pn-
pensioners 6997 mary teachers
e (Gownnent coloay, N CALLING _ ATTENTION
agpur 699 TO MATTER OF URGENT
2192 Ex-P. Block shcrpk::pm 699899 PUBLIC IMPORTANCE
2193 Safdarjang and Willing=
don Hospitals . 6999 & Shri Hcmfiacm; n:s;l.lid;‘_1
2194 Bombay Carfim . 6yogyom  She Fenion of the Prime M
2195 Bogus “Blood Bank man treatmznt meted out to
and Research Insu— the Indians living in China b:r
tute” . f F000 the Chinese authorities.
2196 Mac.lcod& Co. . J001 The Prime Minister (Shri
3197 Drainage system io Jawaharlal Nahru) made a
Government  colo- statemant in
nies 5 7001-02 thereto.
2198 Overtime allcwmceu . 7002
2199 Staffcars . : 70 =03 PA"J"fgs LAID ON THE
e Sﬂm‘ hom hm’“’ 7003 (1) A statement on an mend-
B ] ment to the Articles of
2201 Registrar of Ayurvedm Association of the Natioal
and Unani Bon'd Buildings Construction
of Delhi. 7o03-04 Carporauon Linuted, New
2302 Smﬁ]l-pox eradication in Delny
erala . f . TOU4-08
. . $ (2) A oopy of Notification No.
32203 N.D.F. col.lc-cnon in G.3.R. 1446 dated the 7th
Kerala . 7008 Sepiemoer, 1963, under
23204 Tibbia Calleu, Nm section 159 of e Customs
Delhi 7005-06 Ad:w&.\m;ﬂmmssof
2305 Flood Connol Schenm Cen Excises
i Kerd mos  mSuAc ow, mukg
2206 Training course fnr ment o th: Catoms  and
Radno_srapm:n.m Ceurral Bxcise Duies
. ooy Dirawoack(\Jeneral) Rales,.
2307 lerary of Directorate 1960,
é.:eueml of um:.n
ervices. 7007-08
(3) A copy each of the follow-
2208 Librarians of Dunctorm ing Nouicauons under sece
General of Heaith tioa 159 of the Customs
ices. . . 7008-09 Act, 1963:—
2209 Power supplyin Bihar. 7999 (a) G.S.R. Nol 1444 dated
2210 Soil erosion and soil the 7th Seprember, 1963
conservation 7009-10 (b) G.S.R. No. 1445 dated
aar1 Political Slogans on th: 7th September, 1963,
. CUITEncY noies Jo10 (¢) G.S.R. No. 1447 dated
'a1s Laboratory for Agmark 701011 ¢ 7w Sepremoer, 1963,

7108

e

CoLOoMNS

7JO1I-13
70013

7012-13
7013-14
7014

To14-15

701520

7022—24
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PAPERS LAID ON THE
TABLE—contd.

d) G.S.R. No. 1493 dated
¢ the 1oth September, 1963,

(4) A copy each of the follow=
ing Notifications under sub-
section (2) of section 4 of
the Employees' Provident
Funds Act,1952:—

(® G.S.R. No, 1285 dated the
wngsct: ,1963 extending

tO canteens.

() G.S.R. No. 1432 dated the

" exte)
u?:h Aeust 1963 mimz
ter lndusuy '

(iif) G.S.R. No. 1461 dated
the 2gth August 1963 mak-
ing certain amendmentin
Notification No. G.S.R.

1952
Actto the fruit and vege-
table preservation industiy.

(s) The Minutes of the Sixth
siting of the Committee
on Absence of Members
from the Sittings of the
House held during the
current Session.

(6) The Minutes of the
Fourth situng of the Com-
mittee on Governmernit Ase
surances held during the
eurrent Session.

REPORT OF PUBLIC AC-
COUNTS COMMITTEE
PRESENTED . . .

Fifteenth Report was resented.

GMGIPN

[Dany Droest)

Corunaws

MOTION TO REFER BILL
TO JOINT COMMITTER
ADOPTED . .

770

Corvmms

TJOo35—41

7044—7:38

Further discussion on the
motion to refer the Constirution
(Seventeenth Amendment) Bill,
1963 to a Joint Committee was
concluded and the motion was
adopted.

STATEMENT BY MINIS-
TER . . .

The Minister of Finanee
(Shri T.T. Krishnamachari)
made a statement giving fur-
ther information relating to
Starred Quest on No. 760 re:
Ministers” Accounts in foreign
banks.,

DISCUSSION RE: NEFA
ENQUIRY . .

Shri Prakash Vir Shastri
raised a discussion on the state-
ment laid on the Table of the
House by the Minister of De-
fence on the and _ September,
1963 regarding NEFA En-
quiry The discussion was nm
concluded

HALF-AN
CUSSION

Shri Yashpal  Singh
raised a half-an-hour discussion
on points arising out of the ans-
wer given on the gth September,
1963 to Starred Question No.§571

used on

A.LR.

- HOUR DIS-

The Minister in-charge
Ministry of Information and
Broadcasting (Shri Satya Na-
rayan dunha) replied 0 the
discussion,

AGENDA FOR FRIDAY,
SEP TEMBER 20, 1963/
BHADRA 19, 1885 (SAKA)—

Further discussion re: NEFA

Bnqury, and consideration of

Prvate Members' resclutions.

LS II—1a¢ (Ai) LSD—a7-0-63—80,

7041—43

7138--4%

7148—64



